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LEGISLATIVE ASSEMBLY 
Tuuday, 7th November, 1944 

--,--
The Assembly met in the Assembly Chamber of the Council House at Eleven 

o{ the Clock, Mr. President (The Honoural?le Sir Abdur Rahim) in tl;te Chair. 

STARRED QUESTIONS AND ANSWERS 
_(a) ORAL ANSWERS 

GUNTS TO UNIVEB8ITIlilS UNDD CoNTROL OJ' Go'VDN'lONT OJ' INDU 
122. -Dr. Sir Z1a trddln Abmad: (a) Will the Secretary for Education, 

Hea1t.h and Lands la5' a statement on the table of the House giving the grants. 
both recurring and non.recurring, to the three Universities under the direct, 
control of the Government of India (Delhi, Benares and Aligarh) for the years 
1939·40, 1940·41, 1941·42, 1942.48, 1943·44 and 1944-41)? 

(b) Will the Honourable Member be pleased to mention the grants given 
tv the associated coll':lges of the Delhi University during the S8Il\e period in 
addition to the grants given to the Umversity? ' 

(c) Did the Benares and Aligarh Universities approach the Government of 
India for special recurring and non-recurring grants during the period? 

'JD'. 1. D. TyIOD: (a) and (b). A statement giving the infonnation required 
by the Honourable Member is hrid on the table of the House. 

(c) Yes. 

StaIMMnt 

1939·'0 19.0·'1 INI·'S 

R. N.R. R. N.R. R. N.R. 
l. Aligarh Jlua1im 31akha Slakha 

University. 
2. Ben&rell Hindu Uni. S lakha 3lakha 

veraity. 
I. Delhi University Ilakh 1'25 

lakha. 
4.. Delhi CoUeges 98.61111 tl lakh 97,672 

19'2.'3 19'3·" 
·R. N.R. R. N.R. 

1. i ~  1IuaUm 3lakha ta.15 
Univenity. . laldw. 

I. Benarea Bindll Unl· 31akha ta.15 
venity. • lakha. 

I. Delhi Univeni'y 1.75 I lakh t2,'8.691 3 lakha 
lakha. 

4. Delhi ColJesea 97,887 tllO,OOO 2,811,398 

S 1akb.I 

31aldw 

I'll 1 lakh 
lakha. 

98,1121 '11110,000 

19"",5. 
Budget Ntim&tel 
- R. N.R. 
ta'15 

lakha. 
t3'15 

lakha. 
tl'99 110,000 

Jakhe. 
t2'641 fl .• 

lakha. lakh9. 

tInoluding grant for dllarneas allowance. 
tGranta to Hindu College.- , 
'This amount will be given to the oolleges only if they move to the University aite. Ii is, 

however, unlikely that any of the colleges will be able to move to the Univeraity site. No grant 
will therefore be m8de to any of the ~ e ee. R.-ReourrinB. 

'IIGrant to A. A. College. N. R.-Non-recurring. 

Dr. Sir Zia UddJD. Ahmad: What is the reply to part (c)? 
Mr. 1. D. Tyson: The answer is "Yes". 
Dr. Sir Z1& Uddin Ahmad: What reply did the Government of India give? 
Ifr. J. D. TyIJOl1: The Honourable Member did not ask that. 
Dr. Sir Zla Uddin Ahmad: I ask now. May I know whether the Government 

of India made any grant to the Universities? 
Mr. J. D. TyIOll: The answer to that is covered by the statement I have 

laid on the table. 
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CLA88BS 

ISS. ·Dr. Sir Z1a Uddin .Ahmad: (a) Will the Secl'etary for Education, 
Health and Lands pleasCl state if it ill not a fact that the Government ot Indiu 
gave a grant of three lakhs of rupees to th4:l Aligarh University at a time wheu 
Intermediate Classe,s did not form part of University education? 

(b) Is it not a fact that in subsequent years the Government of India by 
its own ('nactment aboli.lihed the Intermediate College in the Aligarh University 
and transferred the teaching of Intermediate Classes to the University? 

(c) Did the Government of India realise that by such an enactme'nt the 
responsibility of the maintenance of the Intermediate CoHege was transferred 
from the Provincial ~r me  to the Central Government? 

(d) Is it not a fact that Intermed'iate Classes are now maintained out of 
the grant of three lakhs of rupees which the Government of India gave about 
thirteen years ago? 

(e) Are the Government of India aware of'the fact that the burden of main-
taining the Intermediate Classes ~ fallen on the University ~ i  was pre-
viously under the Provincial Govemment which meana an expense of about 
one lill of rupees per annum on the University? 

JIr. I. D. 'l"JIOI1: (1;10) The annual recurring grant to the Aligarh Muslim 
University was increased from Rs 1'25 lakhs to REI. 3 lakhs with .effect from 
1930-31. 

(b) Legisiation to amend the Aligarh Muslim University Act with a view 
to abolishing the Intermediate College and transferring the teaching of Interme-
4iate Classes to the University was undertaken by Government in 1931 at the 
express request of the University. 

(c), (d) anq (e). It is understood that the grant made by the Government of 
the United Provinces to the Intermediate College, Aligarh Muslim University, 
was transferred by that Government to the University after the passing of the 
Aligarh Muslim University (Amendment) Act, 1931. The Honourable Member 
was personally apprised of this position in 1931. 

Dr. Sir Zia Uddin Ahma4: Is it not a fact that the grant was sanctioned • 
year before the. passing of the Act by which they abolished the Intermediate 
Ool1ege? ' 

JIr. 1. D. ".rJIOD: The erme~~e College was abolished after the grant of 
81akhs. . 

Dr. Sir Zia Uddlll Ahmad: At the time the grant was given, Intermediate 
classes did not exist and this grant was for the Post-Intermediate classes? 

Mr. I. D. 'l'y1OD: I do not admit that all. The Aligarh UniverRity was 
aupporting the· Intermediate College before that College was abolished. I 
suppose it is supporting the Intermediate classes since that College was abolished. 

Dr. Sir ZI& U44iD. Ahmad: Prior to the abolition, the Intermediate 'College 
was supported by the Provincial Government and after the enactment by ~ ~ 

, Government of India of the Act of 1931 the responsibility was transferred entirel.v 
from the Provincial Government to the Central Government and we have been 
maintaining it <mt of the grant of three lakhs. Is it ~ is it not a fact? 

Mr. I. D. 'I'yIOD: I understand not. 
Dr. Sir ZiaUddln Ahmad: Is it not a fact that the Provincial Government-

was supporting the Intermediate College prior to its abolition by enactment of 
the Government of India? . 

JIr. 1. D. TJ8OIl: They gave a small grant which, I understand, V\'fiS 
transferred to the University when the Intermediate classes were transferred to 
~e University. 

Dr. Sir Zla UddJll .Ahmad: This really IMans that the grant which WllS 

previously i e~ by the Provincial Government is now, ~ e~e  to the U ~
versity, which means out of the grant of three lakhs whIch the Government 11 

siTing us. 
Ill. 1. D. "lOll: The Honourable Vember has misunderstood me. The 

Government of the United Provinces made a grant to the Intermediate College 



STARRED QUESTJONS AND ANSWERS 311 
.nd I understand that. when the Intermediate. College was closed and the classes 
..vere transferred to the Uuiversity, the Government of the United Provinces 
r ~ erre  that grant to the University. . 

Dr. Sir Zla Uddin .Ahmad: That is not a fact. The Intermediate classes 
have been expanding and the number has now trebled and the Government of 
the United Provinces does not give the grant equivalent to half the expendi-
ture. They have clearly said that it is not their responsibility. Is it or is it 
not a fact? 

Ilr. I. D. TyIOll: I have no information on that ~i . 
Dr. Sir Zla. Uddin Ahmad: At the time the Government of India Act was 

passed, Sir Fazl-i-Hussain the then Education Member gave me clearly to 
understand that any financial loss of revenue to the University will be compen-
~ e  by the Governmebt of India. It is not on record. I wanted to expOl!lt3 
It on the floor of the House but I was asked not to speak and the Bill got through 
in five minutes. Is it or is it not a fact? 

IIr. 1. D. TyIOl1: This is the subject matter of a later question. 
ADDITIONAL FINANCIAL BURDEN ON ALIGABH UmyERSITY DUB TO hq-UMJI:I)lATJI 

Ci..&ssES 

1M. ·Dr. Sir Zla 'Uddin Ahmad: (a) Will- the Secretary for Education, 
Health and Lands please state if it IS not a fact that by the enactment mention-
ed in the previous question private c8J!didates cannot appear in the InterIilediate 
Examination as they could do prior to the enactment? - . 

(b) Are the Government aware that the loss of income to the University 
on account of stopping private candidates from appearing at the Intermediate 
Examination amoun,ts to Rs. 40,000 per annum? . 

(c) Are the Government of India aware that the Honourable the Education 
Member then in charge promised to compensate the losses of the University? 
Was any compensation ever given? If not, why not? 

Ilr. I. D. TyIOll: (a) The Aligarh Muslim University (Amendment) Act, 
1931, did not affect the power of the University to admit private candidates 10 
its examinations. The University of its own accord had restricted admission 
of private candidates to the Intermediate Examination prior to the enactment 
of the 1931 amending act. 

(b) No. 
(c) Government are not aware of any such promise. The second and third 

parts of the question do not arise. 
Dr. Sir Zla Uddin Ahmad: Prior to 1931, the Intermediate Examination did 

not from part of the University. ,.o\fter passing the . Act, the' Intermediate 
Examination was transferred from its independent position to the _ University 
and under section 5(3)(8) of the Act, private oandidates are prohibited. 1s it 
or is it not a fact? 

Kr. 1. D. 'l"yaOD.: The University' by its own action had precluded itself from 
admitting private candidates to the Intermediate examination before the Act 

'. of 1931 was passeft and the Act of 1931 did not alter that position. 
Dr. Sir Zla Uddin Ahmad: My friend does not know that the Government of 

India sent Mr. Richey and asked us to abolish the ~m of private candidates 
altogether. We did that. Afterwards, is it not a fact that the Government of 
India went t.o the Governor and asked us to abolish the system of private 
candidates, both High School and Intermediate? 

lIr. PreI1dent: The Honourable Member cannot have 11 debate on a question 
like this. It cannot be done by means of question and answer. 

WAR EFFORTS OF ALIGARH UNIVERSITY 

li5. *Dr. Sir Zla Uddin Ahmad: (8) Is the Secretary for Education, Health 
and Lands I'ware of the war effort.s of the AHgarh University? 

(b) Did the Government, of India in any of its report mention the war efforta 
of the Aligarh University? . 
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(c) Did the ~ er me  of India make any contribution to meet the expendi. 

ture Inourred durmg the war by the University in connection with war ~ r  
,cd) ~ e  the Bducati0!l Department realise that all the war work in the 

Uruverslty has got educative value and, as such it comes directlv within th--
purview of the EKlucatioc Department?' W -

JIr. :t. D. Tyson: (a) Yes. 
(b) ~e ~ r me  of ~ i . Health and Lands have not publi.hed allY 

report In whICh war efforts of the Aligarh University could be mentioned. 
(c) Yes. The Honourable Member, as the Vioe-Chancellor of the Uni-

versity, is well aware that. i. ~ e is be~ given by the Departments of 
Labour and War 1i9 the Umverslty m connection with their war efforts. 

(d) War work done in a University may have its educatJive value but al 
such work is of a e~i i  r ~er .and is ~r ke  primarily with a view to 
promote war efforts, It comes wlthlD the purvIew of the departments directly. 
concerned in the matter. . , 

r~ Sir Zia Uddin Ahmad: Am I to understand that the Government of 
India in the Education Department is not aware that India is at war? These 
efforts have an educative value, if they have no educative value the University 
will have nothing to do with them. Weare not Military Staff College .. 

Mr. Prel1dentl (The Bonou.ra.ble Sir .&.bdur B.ahlm): The Honourable Member 
is arguing. 

Prof. If. G. B&np: What is the nature of the war effort that the Aligarh 
University is carrying on and which the other Universities are not carrying on? 

Mr. 1. D. Ty8on: I have not had notice of that question. 
Sardar SUllo Singh: How has the Honourable Member made a reply with 

regard to the war effort if he did not know the- nature of the war effort? 
kr. 1. Dr Tyaoa.: T know the nature of the war effort which is being made 

by the Aligarh Univ.ersity, but my Honourable friend Prof. Ranga has 8sked 
me about the war efiorts that ar€, being made by the other Universities. Uf 
that I have had no notice. 

JIr. T. S. AvinybUlngam Ohett1&r: May I ask what is the special war effort 
'that is made by the Aligarh University? . 

JIr. I. D •. TyIlOll: To ~ I can reply. There is the formation of an Indian 
Air Training Corps, the e b i ~me.  of an Aeronautical Workshop and 'Work 
for war technicians in respect of which a hostel has been erected. ThOBe, I 
think, are the principal lines of war work. 

Dr. SIr Zl& Uddin Ahmad: We have also got 11 pre-cadet school which is ant. 
of the most important institution and also an institute of military science. 

lIr. I. D. TyIOD: I am prepared to take it from the Honourable Member. 
POLICY BB SBLJDC'I'ION dJ' CoNTROL GoODS SHOPS 

126. -Dr. Sir Zla UdttiD. Ahmad: (a) Will the ~ r b e Member for 
J.ndustries and Civil Supplies be pleased to state the policy ~  the GOTern-
mept in the selection of shops for the sale of various goods under control? Is 
it not a fact that the policy of the .Government is to select those peraoDs who 
eon trolled the Uade before the beginning of Government control? 

(b) Have the Government. only selected the individuals to run the controlled 
6hops, or have they also allo(,htedthe quota? .. . 

(c) Have they introduced ~be system of control shops m the distrIcts of 
Burat and Ahmedabad and, if 1;,.'\ how are the persons selected to ~e  the can· 
trolled articles? What quota has oeen given to each commu'1ity? - ~  the 
quota be~  given in proportion to the volume of the trade Mch mm i~  had 
before the war? 

The BODourable Sir •. Amul Buque: (a) Government's policy in the selec-
tion of shops for the sale of oontrolled goods is to i e er~ as little as possible 
with normal trade channels, and to make use ae far as p08sible of those penons 
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who were in the trade over a period of time before the beginning of (loV61nmeDti 
control. 

(b) Government makes use of a. quota system for the distribution of controllea 
woollen.goOds of Indian maDufacture, cotton textiies and scheduled. wirele •• 
eeta. . 

(0) Government has some recognieed dealers in Indian woollen goods and 
.cheduled wireless sets in· Ahmedabad, but not 10 ·Surat. There rue selected 
dealers in brass utensils manufactured out of brass released by Government in 
Ahmedabad and Surat. Selection of dealers is made from amongst those who 
are established and considered to be eligible, and was not made on community 
basis. The conditions of eligibility vary 'BCcording to the articles cQntroUed, but 
are based on normal trade practices. 

Dr. Sir Zia Uddin Ahmad: May I ask why was Surat excluded because thE: 
m i ~ came from there that you do not apply the norrqal rules there becaur;e 

they would benefit 0. certain ~  of people? • 
TIle HOIlourable Sir JI. Miaul Buqu!t: I would"'l'ather like to have notice (..f 

that question, but as far as I am aware they were distributed on the basis of 
the applications made. Several times it has come to my notice that placc!! 
have been excluded because dealers did not apply in time. But I should like 
to have notico of the question. ' .. 

Ilr. JI&Du.Subed&r: May I know whether the same policy applies to t,ho . 
distribution of consumer goods which are !low imported under the lend-lease? 

The ltoaourable Sir •• Asisul Huque: I should like to have notice of that 
question. 

Mr. LalchaDd If&va1ra1: Is it not a fact that these shops or most of them 
are being given only to those who are the ~ ri e  of the Government and who 
have done something for them? 

The Honourable Sir )[. Aillul Huque: I categorically deny this statement 
and challenge the Honourub:e Member to prove one single case in which thi-; 
has been done. 

Mr. LBlch&Dd lfavaJra1: May I draw the attention of the Honourable Member 
to the caSe ()f Sind where shops ar.e being given to such persons as are ~ 
favourites of Government? 

'!'he Honourable Sir K. As1sul Huque: Sind may be a special favourite of 
my Honourable friend, but we have distributed in Sind, as elsewhere, on uniform 
principles. . 

Mr. L&lch&nd If&vaJral: Will the Honourable Member make. inquiries to find 
out what is the reaI..case, because even the District Magistrate admitted to me 
by saying that they have been given to flome favourites of Government .. who 
had done something for the Government? 

The Honourable Sir II. Ast.ul Huque: If the Honourable Member mentiolls 
to me Borne concrete cases, I shall be glad to make inquiries. 

Pro!. If. G. RaDga: What steps Govenlment have taken ~ propose to ~ ke 
in order to prevent any arbitrary use of the power of licenslDg these varIOUS 
shops and selecting some shop-keepers with reference to orders? 

The HOIlourable Sir )[. Azllul Huque; I· do not know if anv such rules CRn 
be made which can be said to be entirely fool-proof, but all ( can say is that 
for the last 18 months I have been keeping a careful watch on the representa-
tIOns which have been made to me on the score of distribution. The difficulty, 
however, comes in becailse of the fact that'we have not got enough commodi-
ties. We have to give them to some and therefore we generally follow the 
practice of inviting applications and get names from th!i\ Government and from 
the loea: people iB some cases. Generally, we hold a Conference of. the r ~  
interests and after that the lists are published. Even thereafter, If there I!' 
any such case which has for some reason or other been excluded, we ery ~ 
incorporate it 88 far 88 possible . 

• 



314' ~ ABi.JOLY " [7TH Nov. 1944 
Prof. N. G. BaDaa: Will Government be pleased to cousider the advisabilit.y 

of constituting local Advisory Committees in view of the fact that Government 
already have proposed to hold a Conference of tlvj trade interests in the matter 
and take their advice before they make their final choice? 

The HOIlO1U'&ble Sir •• AlllIul Huque: Advisory Committees are attached 
-to the Coutroller-General at Bombay of different trades. In addition to them 
we have constituted a Consumers' Council, wherein there are re re e i ~ 
of soI!le of the newspaper interests of biggest circulation, members of this 
House, representatives of the public, educational int.srests and various other 
interests. Up till now we have had two meetings of this Council, which i'J 
representative of all the provinces. There has not beEm a. single comple,int on 
that score but I shall certainly go into this matter to find out if we can do 
anything ful'ther in this matter. 

SardaI' Sut Singh: ~  I ask the Honourable Member, especially after 
the challenge that he has herd out and which 1 receive so(ar as Lyallpur is con-
cerned, ~  steps has he taken to make it clear to the ptovincial persons who-
are in charge of this controlled busin.ess thllt the policy which is adopted 
by the Government of India is followed by them in actual practice? 

"1'b.e KODOUrable Sir •• As1nl Huque: We have repeatedly drawn the plin-
cipll;ls of the Circular to the notice of the provincial authorities and we get 
weekly reports. In addition to that, I have always received representiltiolls 
supported and endorsed by some of the Honourable Members of this House and 
hav.e always looked into them. 

Kr. T. S. AvtnaabUing&m OhetUar: Have they made it clear to the local 
authorities that no political considerations should come in when they decide 
matters of licences? 

The Honourable Sir .. .A.muI Jluque: Y09S. Sir. 
CoMMUNAL CoMPOSITION IN HI01IlI:R POSTS OF CERTAIN OITIClIiS UNDER" 

LABOUR DEPARTMENT . 

127. ·Sardar &ant Singh: (a) Will the Honourable Member for Labour please 
state specifically and separately the number of posts carrying monthly salaries 
between Rs. 500 and Rs. 750, Rs. 750 and Rs. 1,000. Rs. 1,000 and Rs. 1,500, 
Ri. 1.500 and above in (i) his Department (Labour), (ii) Central Public Works 
Department, (iii) the offiee of the Controller of Printillg and Stationery, (iv) 
the Central Stationery Office. (v) the Central Forms Store, (vi) the Central Pub-
lication Branch, (vii) the Government of India Presses, (viii) the Explosives 
nepartment, and (ix) Miscellaneous? 

(b) What is the number of (i) Europeans, (it) Anglo-Indians, (iii) Muslims, 
(iv) iJ~. , (v) Depressed Classes, (vi) Sikhs, and (vii) Indian Christians holding 
such posts? (Please give tile number, separately for each community under 
each head.) 

The llonomable Dr. B. :a. Ambedk&r: (a) The distribution .of the posts il 
8S under: 

PostAl oarrying pay between 

RII. GOO- R..750 lb. 1,000 1,600 and 
Departmeote 7151 1,000 1,600 OYer 

Labour Department 19 • 13 10 
Central P. W. D. 26 60 2 16 
8tationery and Printing JO 7 .1 1 
J!rpJOIift8 _ • 2 1 1 1 
JIIiJlceD8DIJOWI • 71' 70 U • 

Ii 
Total . 127 13! 41 63 
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0» A detailed statement showing the appointments made community-wise 

is laid on the table. The position in a summary form is 86 follows: ....... 

Name or the commUDIt)' 

Burnpeana 
Aqln-Iadlana 

Ifnllbn. 

Rlndua 

k ~ 

8ehedllled Caate 

Indbn Ch.'.tIa'l 
~be  

Total 

Namo of the eommunlty 

c. BlIropcanll 

~  

)(usllml 

Hlnd1l8 

SIakmM&t I. 

Ba..600 &lid B.a. 760 

Lab. Central 
Dept. P. W. D. 

Sty. 
and 
I>ti. 

Mlle. . 'l:otal 

I 1 4 

1 ' a 
4 11 18 

18 16 8 40 711 

II II 

3 4 

1 2 1 , 8 
1 S. -., (Vacant) 

111 2Ii 10 73- 127 

Pay Between 

Ba. 1,000 and Re. 1,600. 

Lab. Central 
sty. 
and Lab. 

Dept. P. W. D. Ptg. )(I,c. TobI Dept. 

2 7 11 

3 s «I 2 

7 18 21 

Poll, CarryIu( 

]ta. 750 &lid lb. t ,000 -. 
Lab. Central and Ifbe. Total 
Dept. P. W. D. Ptg. 

2 6 

1 

II 

2 2Ii 

2 

B 

6 

;" 

4 60 

C.P.W.D. 

8 

6 11 II 

2 " II 18 

80 68 

2 • r 
8 

II 10 

2 , 
I (Va"l8llt) 

7 71 

Over B.a. 1,100. 

Sty. 
and HlIt. 
I>ti. 

til 

1 

II 

181 

Total 

27 

1 

4 

18 

1 Sikh! II 
~ ~ ~&-heduled ea.te 8 

I Ddlan 'Chrlstlan 1 

OtheR 1 1 
(V&c&nt) 

Total 18 25 41 10 1 27 

Statement II 

Poeta c&rrYIllII pay t.atween. 

Department No. of poata BII. 1100 BII 700 B.a.l,ooo B.a. 1,500 
and and and and 

Ba. 700 Re. 1,000 B.a. 1,600' over 
;; ~~ b r . e e e . e . . C~. ~~~~ ~

Between Re. 700 and Re. 1,000 '18 (R.) d 2 (B.) t (B.) 4 (E). 

Central P. W. D .. 

Jletween RII. 1,000 and Re. 1,500 19 1 (If.) • OIR.) 8 (M.) 2 (Jrl). 
B.a. 1,1100 and over • • • 10 1 (8. C.)'" 7 (R.) , (R.) 

1 (S. C. 
Total 48 

Between Ba. '600 and Re. 760. 25 9 ~ .  
Between Re. 760 and RI. 1,000 1)0 1 A. I.)· 
Between Rs. 1,000 and Re. 1,600 2' N.) 

RI. 1,600 and over . 15 15 (B.) 

Total 112"'2 (i. C.) 

II (B.) 
1 (A. I.) 
0(14.) 

2Ii (R.) 

8 (S. C.) 
2 (S.) 

II (I. C.) 

1 (E.) 
1 (R.) 

15 (B.) 

8 (R.) 
1 (A.I.) 

1 (M.) 
4 (R.) 
1 (8.) 

CJontroUer of PriDtIIIII B8tween Ra. 600 aad B.a. 7&0 
&nit ~e . Between Rs. 750 and B.a. 1,600 

8 1 (A. I.) 
8 2 (R.) 
1 

1 (H) 
2 (B.) 

RI. 1,600 aDd onr 1 (A. I.) 

Total 7 
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• No. or poItI lIa.iOD .... 
BI. '160 

c.tnI8Wiaee17 0_ ~ ... IOO aocl Be. 760 • 
BetweeD BI. 7ib aDd BI. 1.000 

, '(II) 
I 

ToW 
Bet1ml BI. 600 aud :al. 750 

e • D , r a I P1IbIIeatloD :a._ :a.. 100 aud BL 760 
Brut'b. 

~ Depanmea'. BeWMD BLIOO aDd BL 760 . 
Betweeu JLt. 760 aud BI. 1,000 
~J , . . J . ,  a.-BI. 1.100 aDd ,",er 

'. 1 1 (B) 

1 (I.e.) 

1 1 (B.) s 

~ 1('8.) 

1 
1 

Total 6 

.11"""-0e0I0IIical 8arnJ' of Between lIA. 500 aDd Rt. 750 . 
IDdIa. MID. !lad IDdiaD Bet_ lIA. 760 and as. 1.Il00 
8ebooI or JUDea. BmreeD JLt. 1,000 aDd:as. 1,600 

B"'_D BL 1,600 aud over . 

Total 
« 

IIIdIaD Wu.enraJi Bx· Between lIA. 760aud R8.1.000 
pertmea\ S\aUoD. Poaaa B"'weeD JLs. 1.500 aud over 

Total 

II Ii ~ .  U a 8.) 
II 1 1.0.) 

12 

" i 
1 

I 

BetWtIeD JLt. 500 aud :a •. 750 37 1 (B.) 
Bet_ B.a. 760 and B.a. 1,000 211 8 (M.) 
Bet_ B.a. 1,500 and over .' 2 19 (B.) 

Total • 118 1 8.) - 218. 0.) 

• 

Between B.a. 500 aDd :a. .. 750 . 
Bet_ :a.. 750 aDd JLt. 1,000 
Between B.a. 1.000 and:a.. 1,600 

Total 

OneaQjeu. OIlcer (:at,p.-) Between lIA. 600 and Reo 750 '. 
aDd luperv!Mlr of IU)'. Bet_ll:a.. 760 and:a.. 1.000 

LUJoar. Between B.a. 1,000 and lIA. 1.500 
:a.. 1,600 and over . 

Total 

a.w .Adv.... :radon' Between:a.. 500 and :a.:"760 
.6.. :a. P. ~~C  :aa. 7r.o and :a.. 1,000 

Between BL 1,000 aDd :a.. 1,500 
lIA. 1,500 and over . 

-- S I.C.) 
1 Pant) 
2 vacaut) 

a I(H.) 
1 1 (M.) 
1 

5 
1 I (B.) 
I 
Ii 
1 

9 
I 2 (B.) 

'1 a 
2 

Total 14 
ftBet_D Reo 600 and :a.. 750 18 II (H,) 
Between :a.. 760 aDd :a.. 1.000 15 2 (M.) 
'Between :a.. 1,000 and :as. l,liOO Ii 1 (8.) 
lIA. 1.500 aDd over • . . 9 1 (A.. I.) 

Total ~ (vacaut) 

Laboar Welfare lujory Between :al. 600 and as. 760 . 
~. Between Reo no and Ra. 1,000 . 

BetWleD,Be. 1,000 aDd B& 1,500 

Total 

1 1 (8. C.) 
1 
1 
8 

[7TH Nov. 19i4 
POlY cal'ulDll ~ ... betw ... 

BI.::: r.'&.:A0oo J , ~  
BI.l,OOO BI.l.1OO Oftr 

1 (H.) 
1 (I.) 

I ••• 

1 (B.) 

II (H.) 
8 (H.) 
1 (I.e.) 

1 (It) 

II (B.) 
1 (A.. I.) 
10 (B.) 
1 (8.' 

-

I (T. C.) 
7 (M.) 
I (Vac&IIt). 

l(B.) 

1 (a.) 

1 (B.) 

II (B.) 
, (B.) 

1 (B.) 

1 (H.) 

8 (I.) 
, (B.) 

1 (B., 

I (B.) 

1 (M.) I C"I C.) 1 (B.) 
1 (8.) I (B.) 

1 (H.) 

2 (B.) 1 (H.) I (B.) 
1 (PartI) 2 (I.) 

1 (M.) 
8 .~ 

, CB.) IlA. I.) 8 H.) ; 
1 I. C.) 
1 Sew) 

1 (t. C.) 

, (H.) 
1 (M.) 

1 (M.\ 

1"(11.) IlH.) , H. 
.II.b 1 v __ ) 

Non.-H. RaDdI for Bindu, M. for MUUIDI, B. for Burope&lll, A. I. for AIIIdo-IDdtAllIII. ;8. C. for 8rbedule4 a-. S. for ~. L C. for IDdiaD·Chrr.tIaDi. O. O. OtJwo.r lODorltJ 9omm1U1U,. , .... 
ft711 poItabeid ""BrIUU SpeoIal\at Illlltructon dtrectlJ recruIt.ed ID the '0'. X. bave not been lucluded ID the .... 

IMI& 

Rm.:&O:AnD POSmON or INDIAN RBl"lllC8BNTATlnS IN THB PBOTOOBAPH OF TQ 
. bll'lCBIAL W.AB ColllJ'BBBNCB. 

128. ·S&rdar Sut S1Dgh: Will the Honourable Member for Commonwealth 
Relations please state_ if it is a fact that in a photograph taken of all delegate. 
from the, various colonics and dependencies of the British Commonwealth to 'the 
War Conference held in London the two representatives of India, the Honour-
able Sir Feroze Khan NOOll Jlnd His Highnels the Maharaja of KUhmir. were 
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made to stand behind the chairs occupied by the representatives of the colonies? 
If so are the Government of India aware that it haa given great offence to the 
JJ i~  public for keeping His Highness the Maharaja of Kashmir as an inferior 

to the white representatives from t.he colonies? 
The Honourable Dr. N. B. JDLare: 1 have seen a group ~ r ~  but 1.tave 

no information if the. Honourable Sir Firoz Khan ~  and HIS Hlgh?eS8 th& 
Maharaja. of Kashmir were made. to ~ as they did. I have also no mfurma-
tion about the feeling of the ludltYl public. . . 

Ba.rdar Ba.nt SlDgb.: May I know what were his own reactions after e~m  the 
photograph that the representatives of India were made to stand behind th& 
Premiers of the Dominions? . 

The HOIlcftlrable Dr. N. B. ][hare: Thef:e two gentlemen were standmg ulong 
with a good number of white gentlemen and it. does not ~ e r to me that t.he 
position of illequalit.y in the photograph was deCided on raCial .groullds. I do ~  
think that my countrymen- are so foolish as to raise a storm m a tea Clip. Tlif' 
lUatter is so trivial that no further enquiry is required. 

• S&rda.r Sut Singh: Is the Honourable Member aware that there is a definite 
policy hehind the aBotment of positions in t.he flhotograph and that it is t<> 
stress the inferiority of the Indian delegates attending fhe conference, and yet 
my Honourable friend calls it a st()ml in a tea cup:' 

The Honourable Dr. N. B. Dare: I am not !fINare. 
Sardar Ba.nt Singh: Everybody who saw this photograph remarked to this. 

effect and they did not like it. -
JIr. Prealdent (The HOJ}ourable Sir Abdur Rahim): Next question. 

RISB IN PaIcE OJ' COTTON IN INDIA AND AMERICA. 

129. -Jlr. GovInd V. D88hm1lkh: Will the Honourable Member for Indus-
tries and Civil Supplies please state: 

(a) what at present is the percentage gain over the August, 1939, price ,to the 
cotton cultivator in India. and the United States of America; 

. (b) the percentage increase in the price of Indian cotton cloth over the price 
in August, 1939; and 

(c) the index of ~ cost of living. assuming the index of 1939 equal to 100. 
in India as well as in the United Stntes of America? 

The Honourable Sir M. Azizul Buque: (a) For the purpose of the comparison , 
desired hy the Honourable Member I have taken the percentage increase since 
August 1939, in the prices of Medium Staple Indian cotron' and American Mid-
dling. The increase in the Indian cotton price has been 115 per cent.., and in 
the clJ8e of the American cott{)n 141 per cent. r· 

(b) The peT<'entage increos(' in t,he price of Indian cottOll clot.h in October 
• 1944 us agaiu'c't August 1939 was 161 per cent . 

. (c) The cost of living index in the U. S. A. in Apri11944 was 26 per cent. over 
the index in 1939. No all-India cost of livin,g index numbers are maintained, bu. 
an averaging out of the cost of living indic!'!! filr big cities in India "haws that;. 
the increase over the 1fJ39 figure has heen ubout 182 per cellt. 

Prof. N. ·G. R&n.ga: What steps do Government propose to take -00 see the.\. 
the cotton ~ i r gets at least as much as is justified by the rise in thd index 
number of prICes and also by a fall in the value of money due to inflation caused 
by the Honourable the Finance Member? 

'!'he Hono\U'&ble Sir __ • Alisul Huqu&: It is very d.ifficult to answer this in 
reply to II supplementary question. I can assure my Honourable friend that. 
we have taken all possible steps to guarantee a minimum price for the COttOD 
cultivator. 

JIr. GovlD.d. V. ~ k  What steps do Government propose to take t<> 
reduce the all-India cost of living index number which stands at about 182 per 
cent. ? . 

The Honourable Sir M. AJin.l Huque: ISO far as my Department is concern-
ed, we have taken all possible llteps for the last 18 months to bring down the 
prices .. Today, the fact that it is 161 per cent. aa against 895 in the middle ~ 
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June; 194.8, is largely due to oontrol measures which we have taken in the De-
pRTtment. , . 

Kr. Gorind V. Deehmukh: I am referring to the «:lOst of living index number 
which is 182 per cent. 

Tbe Honourable Sir II. AJisul'Huque: The administrative l'esponsibility for 
all these things depends upon other Departments to whom my Honoul'able 
friend must address this question .. But so far as the Industries nnd Civil 
Supplies Department is concerned, I have answered 'that we have taken consider-
able steps to bring down the prius. 

Kr. GoYiDd V. Deahmukh: Will my Honourable friend IVake enquiries and . 
find out if any other measures Ilre necessary to bring down the cost of living 
index numbers? . 

The Honourable Sir II. Azlzul Huque: As far as I am aware, quite a conllider-
able ml'!RSUrQ hRS been taken, as a result of which the l)rice of rice which wal 

_ranging between R8. 80 Rnd Rs. 25 last year has ~ m  down to between Rs. 10 
and 7 this )'enr in the part of the country affected by famine. 

llmUNS SHOT IN POLICE FIRING IN MAulUTIus 
lSO.-Mr. Govind V. D1lhm1lkh: (a) Will the Honourable Member for Com-

monwealth Relations please state with reference to his answer to my. starred 
question No. 241, given on the 17th November, 1948, in conne(ltion with 
'Indians shot in Police firing in Mauritius', if the rePort of the Commission of 
Enquiry referred to in the answer has' now been received? If so, will it be 
placed on the table? If not, why not? . 

(b) What is the 8ummary of ti!e report? 
(c) HJlve the Government considered the advisability of appointing an Indian 

who will be on the spot to look aftu the interest of Indians' a8 suggested by 
Dle in one of the supplementary queQtions? . 

'.l"h. Honourable Dr. Jr. B. Kh&re: (8) and (b). The Report hIlS not yet been 
receh'ed but iF! expected to be published shortly. 

(c) The quest.ion wi11 be considered but I m~  say t,hat at re~  fhere art' 
four Indian inspectors of labour to look nfter the mterests of the Indlon lohourel"S. 

JIr. Govind V. Deabmukh: ~  I remind the Honourable Memher t.hat the 
'S8'JllC answer was given IMt time $hen I put this question, namely thnt the 
tfoport has hot been received. IF! there any explanation ns to why there is so 
TTlt1ch delay in !\ubmitting the report? 

The Honourable Dr. Jr. B. ][hare: Mny I point out, to my Honourable friend 
t,hat thE SRme situation still continues. 

lIr. PresIdent (The Honourable Sir Abdul' Rahim): The answers to QUdstiot'lS 
Nos. vn, 132 nnd 183 of Dr. Sir Zia Uddin Ahmad will be laid on the't,able, 88 
be has exhuu!'ted hiF! quota. 

Prof. Jr. G. Ranga: May I reprebcnt to. you, Sir, that .incc the answers to 
these questions Ilre laid on the table, the House is denied the opportunity of 
putting ~me r  qUt'Ktions Rnd way r therefore'reque!'t YOll to allow sup' 
plementary q1lestions to be put tomorrow after going throu/lh the answers luid cn 
~ . tahle? 

Kr. President JThe Honourable Sir Abdul' Rahim): No, no, that cannot t.e 
~ e  uncier the rulps. 

IMPORT 0" FOOD()B.UJfS 
tI3l. *Dr. Sir' Z1a Uddbl Ahmad: (a) Will the Honourable the Food Member 

]ilease state the total quantity r)f import of food grains expected in the year 
1944-451 

(b) What ~ e i  h8s the Food Department given for the production of 
'rice whose import baa been (!urtaiJed owill8 to the closing .of the Rangoon 
Market? 

t ADawer to thi, qUHt.ioD laid 011 the t.able, t.he q-uoner havillK Ixbauted hi. qQ_, 
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The Honourable Sir K • .Azlzul Jluque: (8) It is not possible to state at 

present the t.otal quautity of food grains expected to be received from (lverseas 
during the ,vear Hl44-45 as His Mujesty's Government are reviewing the p08ition 
in the month of November and it is not known yet what quantities will be shippE'd 
during ~e ~r  quarter of 1945.' . 

However, I may state for tile information of the Honourable Member that 
800,000 tonR of food grains was promised to be shipped during the year ending 
the 30th of September, 1944, and a further 300,000 ions of wheat :rnd wheat 
products haR bE'en promised for ehipment during the last quarter of 1944., 

(b) The 'Grow More Food Campaign' started by the Government of India 
in March, 1942, inC'ludcs increased production of rioo also. The following 
~ eme  have been sanctioned for thE' increaf;cd productiQl1 of riee: 

(i) Distribution of improved seede- of paddy at conr.essional r ~ . 
(ii) Multiplication of improved strains of paddy seeds. 
(iii) Distribut.ioll of manures at concessional rates for manuring p!,-ddy fidds .. 
(iv) Reclamation (.f waste lands. 

,(v) Construction irrigation works, e.g., wells tanks and tube wells. 
The Government of India have allotted for paddy 30,000 ions of ammonium 

sulphate out of 65,000 tons which will be received in India during l!l44-45.-
Abo1lt 17,500 tons have been allotted t01lrovincl's and States from uurrent stock 
against elc:pected supplies for manuring the standing winter rice crops and 
subsidies haye been promised by the Ce,ntral GovernmenL for the distribution 
of ammonium sulphate at concessional r ~  for paddy. The Central Govern-
m .. nt hn ve o)so given ommciltl assistance to the Provinces in the forms of loans 
aud grants for fiDl,mcing varioul! foo.d production schemes. 

In additj,pn t() thE above, steps have been taken to increase the quantities of 
rice a \'nilnble for consumption by restricting the overpolishing of rice in milling. 
A number of provinces and 'itutes uove iss'Jed I)rderll regarding undernlilling of 
rice. 

EXPENDITURE ON BUILDINGS IN DELHl 

i 132. *Dr. Biz Zia Uddin Ahmad: (8) Will the Honourab:e the Labour 
Member please state how much money have the Goyernment of India spent on 
buildings-permanent and temporary-in Delhi? 

(b) How much WaK provided by (i) Loan, (ii) revenue, and (iii) by land and 
leMe arrangements? 

(c) What would happen to these buildings after the war? 
The Honourable Dr. B. R. Ambedk&r: (n) 'I'he total cost of pennanent and 

temporary, office und residential accommodation, const.ructed since 1939, is 
Rs. 6'38 crores. 

(b) The information asked for is not read,ily available. 
(c) Permanent buildings will be retained after the war. As rE'gards tt:tn-

pornr." huildings, it is the intention of Government to demolish ~m as soon 
8A practicable after the wnr, a8 nnd when ~ e sites nre required for the develop-
ment of Delhi. . _ . 

DEMOLITION OF TEMPORARY BUILDINGS. 

t 138. *Dr. Sir Z1a Uddin Ahmad: (a) Has the Honoi.lrable the Labour-Member 
suggested to his Depattment that 1he buildings will be constructed in a mann('lt" 
that they may be pulled down soon after the war which will involve addition" 
expenditure of the money? 

(b) Are the GovtrrnqJ.ent contemplo.ting to demolish temporary buildings ( 
What would be the cost of demolition and what would be the manner in which 

. these" buildings will be pulled down'? 
'!'hi Honourable Dr. B. B.. Am.bedkar: (a) No. The primary object of the 

buildings is to meet war requirements and they have been r ~  in 1 
. manner and on !lites most suitable to meet such requirements. This has involved 
in most· cases temporary, construction on sites which will be required for other 
purpes.es after the war. The actual order of demolition of the buildings must 

t AllIwer to thi •. queation-laid on the table, the queat.ioner having exhaulted hi. quota. 
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dept'ud on the pl'Qgl'amDle laid down for the utilisation of the sites and the 
development of ~ i. 

(b) Yes. It is not possible at present to elltimate the cost of demolition and 
to lay down the manner in which the buildings will be pulled down. 

SUIOIDE BY A. STUDENT OJ" THB UDY HARDINGB COLLllOE, DELllI. 

1M. -Mr. ~  lfavalra1: (a) Has the attention of the Secretary for 
Education, Health and Lands been drawn to a report Ul the Bind ObUTV", 

..dated the 9th September, 1944, that Miss Prakash Khurana, Q fifth year e ~ 
. of the Lady Hardinge College was found dead in ~er room in the College bostel ? 
H so, what was the cause of the suicide? 

(b) Has the attention of the Honourable Member been drawn to the fact 
that there is a lack of supervision and check on the girl students? 

(c) Is it not a fact that the girls are freely allowed ,to go about outside the 
college without any att-endant 1 .. 

(d) Is it a .fact that the girls go for evening walk. and return too late when 
the compound d()('MI &re closed and they secretly jump over the compound 
walls 1 

(e) Is ita fact that there is a restaurant within the college premises where 
even outsiders go even at late hours? 

(f) Since how long does the present Lady Principal and the manageress of the 
college hold her 'post, and what arrangement has she made to guard against 
t.he above mentioned evasions? 

(g) Is there any Committee in existence connected with the management 
or the affairs in the e~e '} If so, who are the.v, and how many meeting. 
ot IlUch a Commit.tee took plHce during ~ i  year and the last 1 

(h) Whatstfps do Government propose to take for 0. better supervision and 
check? 

Jlr. 1. D, Ty8oD: (a) Yes." Tn ree r i ~ A finding that death was by !luicide. 
The MagistratEl has .RSsigned no reason: but Jetk'1'B left by the e e ~  indicaN 
that she thought she was going moo. 

(b) No. . 
(c) Between 4 P.M. and 8 P.lII. the students are allowed outf;idc the College 

without anv attendant. 
Cd) and·(e). No. m The present Principal haR held office since November 1948 Ano the 

Wf!rden" (M8'llag(>resR) frem December, 1936. There is a wire fencing ull round 
and D1ITWanS on wakh on the closed dO<'lr at the gates. It is not considered 
possihle for the student!; to enter the College premises aft-er the closing hour 
without the knowledge of the authorities. , 

(g) The manngement of the College is entrusted to the Gov,'rning Body and 
the Exeellt.ive Committee of the College and Hospital. Ordinarily thp. fOl'mer 
meets twice ~ year and IB'tter once in two months. The Govemiug Bod.y met-
twice during 1943 lind so far it has met once in 1044. The Executive Committee 
held seven meetings dllring 194;3 and !leven meetings so far during 1944. A 
list showing the composition of these two bodies is laid on the table of the 

~e, . .-
(h) Government have no renson to believe that supervision is not adequate. 

COfJI11OtitiMa 0/ ~ Governing Body u'-the Lady HCJf'dinge Jledical College and .Ho,,,."', 
NlltD Dd.,Ai 
Pretidefl.e 

The Director General, Indian Medical Service, (Lt.-General J. B. Hance, C.I.B., O.B.B., 
It.H.S .• I.M.S.,till 10th .~ 1944 aDd Major-General W. C. Paton, M.C., I.B.P., I.IUI., 
from 11th Auguat 1944). 

Member. 
The Chief Commi.e.ioner, Delhi, (Mr. A. V. A.kwith, C.I.E., I.C.B.). 
The Cbief EnlJineer, Delhi. (Mr. A. W. H. oIlun, C.Y.E .. M.C .• E.D.). 

_ The Educational Commillioner with the Go.-emmllll't of India (Mr. JohD ~, C.I ••. ). 
The Chief Medical Ofticer, Women', e i ~  Benice (Dr. B. M. LuaI'1Ul, W.K.S.). 
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A. repreIIellta.tive elected by ihe member. of the All-India A.uociation of M.dical WOIIWn. 

'(Dr. J. H. Dadabhoy, Bombay). .' 
'l'h. Surgeon k ..1:1.. E. the Viceroy, (Lt.-CoIODel H. WillialDlOn, (J.B.B., I.M.S. (RaW.). 
Silt member. r.ominat.ed by the uovemmenL III 1mba. &I follow. : 
2 member. of the Leltislntive A.8aembJy-
(1) Sir Syed Rna All, C.B.E., M.L.A. 
(2) Sardar Sant :;ingh, M.L.A. 
Une -mem ber of the Council of State: 
The Honourable Mr. P. N. Sapru. 
One prominent Indian lady of Delhi: 
Mn. H Sen, Principal, Lady Irwin College, New Delhi. 
One prominent Indian gentleman of Delhi: 
Rai .Bahadur Ram Ki.hore, Advocate. 
One local Medical Officer: 
(The Chief Medical Officer, Delhi. Lt.-Col R. Mc.Robert, 1.1I.S.). 
A prominent busineaaman of Delhi: 
Mr. L. W. Woodward, Agent, Imperial Bank of India, Delhi. 

H01Wrary Secretary 
The Deputy Director General, Indian Medical Service (Col. S.- L. Bhatia, M.C., I.M.S.). 

• Honorary TrtCUWflf' 
An officer nominated by the Government of India: (Mr. K. Huhim, M.A., LL.B., .Join' 

Financial AdYiaer, Supply Finance, New Delhi). 

C01fllfJO,jtiOfl 01 eAll E:u.cuti"e Comm;ttfle (II tAe Lady Hardi,.g" J e ie~ Oollege mad BNpitAl. 
Ch4irmma 

'The Educatioua.l Commiuioner wiih the Government of India (Mr. John Sargent., C.I.E.). 
Member, 

Raj Bahadur Ram Ki.hore, AdvOcate, Delhi. 
The Chief MediC'"l Officer, Delhi. (Lt.-Colonel R. Mc.Robert). 
The Chief Medical Officer, Women'. Medical ServiC'e (Lt.-Colonel H. M. Lazarua, W.M.S.). 
The Honorary Secretary to thfl Governing Body (Colonel S. L. Bhatia, M.C., I.U.S.). 
The Honorary Treasurer to the GOYerning Body (M. Huhim, Esq., M.A., LL.B., Joint 

Financial A.dviser, Supply Finance).. .' . 
Mr. L. W. Woodward, Agent, Imperial Bank of India, Delhi. 

Secretary 
Dr. R. E. R. Mitton, W.M.S., Principal, Lady Hardinge Medical College. 
In the ablence of the Chairma.n, the members present shall elect one of their numller to 

be Chairman. 
.. 

1Ir. LalchaDd :R'av&1.ra1: Are there any Members of this House on thes9 
Committees which the Honourable Member mentioned? 

Kr . .r. D. Ty8o.ll: There are two Members of this House on the Governing 
Bod:v'. 

Ill. Lalchand lfavalral: Are there any indications that before this girl's 
death, she was administered n rebuke? 

1Ir . .r. D. Tyson: Yes, Sir, a Member of the stmf had noticed that "he had 
become e~ inattentive to her lectures and in her duties and Ahe asked one of 
her colleagues on the staff to get into touch with the girl priva.tely and o.it!cl'eetly 
a?d try to find out if th-3re was something in the matter. Unfortunately the 
glrl kept very much to herself for the t·wo or three dHYS after this was D(,ticed 
~  then "he mmi ~  suic!de before the lady who wns asked to lind (Jut was 
able to makFl touch with her. 

JIr. Govind V. Deshmukh: Was any post mortem held? 
Xr. I, D, Tyson: Yell, Sir. 
1Ir. Lalcha.nd :R'avaIral: Wag theeondition of the girl communicated to her 

parents or gURrdian before she died? . 
Xr, .r. D. Tyson: 'rhere WR3 not.hing very definite\ to mm i ~ e. ~ 

was illllttentive lit he_r leeture.s find classes but there was nothing to communillate 
~ ~~ , 

AOOOMMODATION CoNSTRUCTED IN DBLBI AND NEW DELHI 
tlU. ·Sir". E . .Tames: Will the Honourable the Labour Member be pleased 

1;(, state: 
(a) for how m i ~r  IIond ~  (i) office, ~  (ii) residential acc?mmoda-

tion has been constructed in DeIhl and New Delhi by the Central Pubbc Works 
Department since t,he beginning of the. Waf; 

t Answer to this question laid on the table, the questioner being absent. 
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(b) the ~  cost of (i) the temporary, and (ii) the permanent aocommoda-

tion 80 erected; 
(c) what temporary office and residential aocommodation is now under con-

struction and at what estiImted oost; , _ 
(d) whether uny further temporary construction is under oonsideration, and, 

if so, for what purpose; and . , . 
(e) what plans are being made for the removal of the temporary constructIOns 

: after the war, and ior the disposal and utilisatio!l of the materials employed in 
their erection? 

'!'he Honourable Dr. B. JL. Ambedkar: (11) Since the beginuing of the war 
the construction of office accomrn(ldaiion to the extent of 12,24,516 Aq. ft. ond 
roofed residential accommodation for 969 officers and 745 clerks hal been corn-
pleted. The:ole figures. do . ~  i ~ e aC0011lDlOdati?n providt-d for the ~r 
Eastern Bul"t>au (If the BrItish Ministry of InformatIOn, the South East ASia 
Command and the U. s. A. Forces. Infonnation regarding the number of 
officers and staff for whom the office accommodation has been COl1!1tructed is not 
readily available. 

(b) The total costs of office and residential accommodation, constructed since 
1939. aTe ~i  Rt;. 5'29 crores for temporary accommodation and (ii) Re. 1'09 
crores for pelmanent. oC'commodation. . 

(c) A qtatement containing the required Information and also i m ~ i,m 
regarding permanf'nt accommodation under construction is placed on the table 
of the House. 

(d) No r ~r proposal h8'S as yet been· approved. 
(e) It hos been decided to remove the t.omporury huildings as soon as possible 

after the War. The question of the disposal and utilisation of the materials is 
under consideration. -

~ O/IempOIIIf, aM ~ ol/k4 CIfId ~ ~ MtII tmder ~ 
and I.Wtr ........ 00II. 

• Deeaription of aooommodation 

. ~ r
1. Additional ,rMidential accommodation for G. H. Q. Signala 

08lcers. . • . . •. • Not readily available 
2. 1000 Single CIerIu Quarters at Kitcbener Road . . . 23,fl,ooo 
3. Aooommodation for 367 clerks at Asmara and Kaaawa LiDeII. 

1,82,000 . (by alteration of existing tempor8l'y buildings) .. • . . 
f. 68 married clerks' and 2U Bingle clerka' quarten in Tibbia Col. 

lege,'.H08te1 compound. . . . . . • JI,OO,()OO 
G. Accommodation for 200 IIiDgIe ~ in exietiug GoVfll'DJDeDt H'l8teII 7,80,000 
6. Boatel for 160 married o8loera on Kina Edward Road • Not l'MdiIy available 
7. Oftloe aoOOmmodation of 3,06,04.3 eq. ft. 39,6.5,668 

I-P-.",-
GO • D ' type IIIld 168 • E ' type cJerb' quarten OIl Railway Lmd 

near Minto Road . . • • • • 
2 2.'68 clerks quarters on Lodhi Road • • • • 
I. 228 married clerks' quarters in 12 acree of land in Karol.Bech 
4. 8 • E ' type cJerka' quartAn in Aram Bagh. • . 
G. Tbree-etoreyed flate for 120 clerks on Cbftora Gupta Road 

23,87,$86 
1,94,00,000 

31,00,000 
80,000 

16,00,000 

R..QOlmITIONDl'G OJ' BOA.TS UIIOVBD nOli CoASTAL ABBAS OJ' BlINGAL UlmBB 
l>BNuL POLICY 

186. ·1Ir. It. 0 .• eogy: Will the Honourable the Food Member be pleased 
to refer to the statement mode by the Director-General of Food in the Council 
of State on the 16th }!arch lllqt, in connection with the scheme of the Bengal 
Government of reconditioning boats which were removed from the coastal areas 
of Bengal under the Denial Policy, which had, according to him, "very con-
siderably affected trade movements in that areas", and that the Bengal Gov-
ernment had taken in hand repairs of about 10,000 of these boats, and also 
that these b .. t. were 8J.peeted to he ready before the 'rains this year, and 
!ltate: 
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(a) the total number of boats that bad either been removed or destroyed 

in the coastal areas of Bengal under the Denial policy; 
(b) how many out of the above number have been recOnditioned, repaired 

and made available to the people concerned before the rains this year; and 
(c) how manv other hOr\b! are under repairs or constrnctio.>n at present and 

when they are likely to be made available. to the people concerned? 
The Honoura.ble Sir II. Aztsul Huque: (a) It is' possible to give re i~e 

figures only in respect of those boats which were surrendered at ~ various 
reception cflntres. That number is 26,9:15. 

(b) Of this number 5,984 have been made available to·the civil population. 
(c) The Goyernment of Bengal have sanctioned construction programme for 

10,000 bonts of which, they hope, that 5,000 will be ready by the end of the 
present year. 

1Ir. K. O. !feogy: With reference to part (b), may I know how many of 
the8e boats were actually returned before the rains, as wa& promised by the 
Central Government in the other House? 

The Honourable Sir II. Asizul Huque: I shall require notice of that specific 
point. 

Kr. K. O. !feolY: Is it a fact that very few boats were actually reconditioned 
before- the rains? 

The Honoarable Sir II. AItIul-Jluque: An we can say is ~ r  step 
was talcen to recondition boats but the reconditioning of so many'thousands of 
boat.s mue.t neces,uirily take time. But if my Honourable friend wants B "pecific 
date I mupt ask for notice. 

IIr. E. O •• eogy: Will the Honollrable Member find out, ",hen he makes 
an inquiry, the exact rCRSons that stood in the way of the Government of Bengal 
in fulfilling the promiF;e ~i e  by the Central Government in this behalfi' 

The Honourable Sir •• Amullluque: Yes, Sir, I will. 
Prof. !f. G. Ranga: Were any steps taken by the Central Government to 

pay any corr.pt'mmtory allowances to these people who were left unemployed 
because or their b ~ being c(lmTmlsorily taken away by Government? 

The HonourabJe Sir II. Allzul lIuque: In every case where boat.s were 
surrendered at the reception centre, compensation was paid. 

PrOf. N. G. Ranga: Did that compensation cover only thO! cost of the boat 
taken away I)r the 10RS of employment. caused by the confiscation of the boat? 

The HOuoura.b1e Sir •• .utzul Huque: We have no figures to analyse that. 
but all ,,'e can say is that the amount which was paid was more t.han the price 
which Wll'S usually available. . 

STEPS FOR B:lilD'UCING SLAUGHTER 01' CATTLE. 

137. ·1Ir. K. O •• eogy: Wjll the Secretary for Education, Health and Lands 
please state: -

(a) what steps the Government of India have taken in order to reduoe the 
number of cattle slaughtered in this country; , 

(b) the_nature of steps taken by the Government of India in order to see 
that prime cattle, such as those below the age of 10 years, or milch cattle and 
pregnant cattle are not slaughtered; R·nd 

(c) whether the Government of India have satildied themselves that the Pro-
"incial Governments, Army ~ ri ie  and military and other contractors have 
scrupulously followed the inst·rnctions of the Government of India ill regard 
to the slaughter of cattle? 

Kr. J. D. Tyson: (a) and (b). A copy of tbe press note issned OIl 26th July 
1944, narratinA' the Ateps taken by Government is laid on the table. 

(C') Six provinces, vi •. , Madras Bombay. Bihar, the United Provinces, the_ 
Central ProvinMs and -Assam have issued orders under the Defence of India 
Rules prohihiting the slaughter-of useful cattle; the others have the matter under 
their consideration. The military authorities have issued orders to "arious 
commands prescribing the categories of cattle which may not be purchased for 
alaught.er. Inspections are being carried out .from time to time to see that the· 
iwltnlctions are compliEld with. 
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Rc.t,it:tion. on Oattle SIa¥gAttr on line. utlopttd by"''''' 4l1thorWu. , 
ReatrictioDa on the alaughter of cattle for cil-ilian purpo_, on the linea already adopted 

by the arml alltho;itiea, and the preacribing of meatleu daT. each week have been recom· 
mended by tnt! Government of India ina circular to all ProvlDcial Governmenta.The a.im ia 
to prenrve the cattle wealth of the count!")', particularly working cattle, COWl 'in mili or 
pregnant. and young .tack. ~ ( 

The army authoritiea have agreed to prohibit the alaugnter, or uJe for da.ghter, of (1) 
eattle below thra year. of ar, (2) male cattle between 3 and 10 yean whicb can be uled for 
work. (3) all COWl between 3 and 10 yearl which are capable of producing milk, exceptilll 
~ ee which ve llDluitabl, for breeding and (4) all COWl which are presnant or in milk. ArfJ 
civil vet.erina!")' authority can object to the .laughter of a particular animal. and for tNa 
parpole haa the light <tIf &COOIII to the military butchery pen.. Tbe military b ~i i. b 
minimum pricea faT all purch.... after conluU.ation witb the local Purcbue Commltteea OD 
wbich both military and civil authoritiea are rerreeent.ed . 
.' The Government of India have requeated al Provincial Governmenta to take early actiOll 
m thi. matter, either by iuuing limilar orden or by modifying e:riating orden on th ... linea. 
It is understood that certain restrictione on the alaughter of cattle for civilian connmpt.illll 
are alJ"aady in force in t.he ProvincN of Madr ... mb ~ , the U, P., the C. P., Bihar .. nd 
~, while e ~ and Auam have fixed certain d .. ya in t.he week .. meatle .. daya. 

J4r. It. O. .eogy: Will the Honourable Member find out the reason, if 
that is possible, why the Government of Bengal ~ e taken such a long time to 
come to a decision on this maUer? 

JIr. Z! D. Ty8DD: I think I can tell the Honourable Member the re r~  
that has been given. The Government of Bengal have approached it in rlfther 
a different way nnd they impOfled either on£, or t\\"O meatless days a week; and 
they wanted to sel whether that would have the desired effect instead'lf iMming 
so order in the tenn" t;uJ!'gesteci to them hI us. And I understand thnt this 
eRUS8 has had. according to their figures, a considerable effect. 

JIr. E. O •• 801)': Is it a fact that in spite of the meatlel!s days proposed by 
the Oovernnvmt of 'Bengal. the proportion of cattle slaughtered in Bengal is 
about the highest mnong all the provinces of India so far? 

JIr: I. D. TJIOD: It used to be so before; I caunot Ray e ~ it is now. 
JIr. Kanu be~  Arc Governmp.nt aWAre that more ('ot.t1e are tllaughtered 

in India than arp. boru by natural omlSCR and that if thifa r e~!  contilluel! the 
"Grow More 'flood' campaign might actually become 'Grow Leu Food'? 

JIr. 1. D. Tyaoa: 1 am not aware that more are beinb slnughtel'f'd t,hun are' 
being horn by natural processes. 

JIr. Kanu Subedar: On what hasis is the Honourable Ml,mber gjving this 
infonnation tt'> .thc House that m('re arl' not slaughtered? Will he produce 
figures before this Rou!!p either nt)w or in the c01lrse of the food debate or at 
any time ri ~ this Session to show that the number of cattle that are born 
by natural processes is more than the number slaughtered. not only in the civil 
slall/!ht.er houses but 311\0 by thl' milit,ary and by contractors and those which 
are going ~  flhipR? Will. GoYel'folment . take !'.orne reasonable steps to avoid 
th .. eatastr()N1e that IS }urkmg behmd thltJ process? ~ 

1Ir. 1. D. \'yIon: I will examine the point raised in thi", rather long qucRtion 
when I Bee the mRnuscript. 

Prof. II. G. Raga: Will GOVErnment consider the advisability of either 
importing cattlE.' into this C'ollntry t.o be consumed by the /lnny '::>1' 'rerl'lE'st the 
army to re ~ the slaughter and conRumption of ca.ttle and beef? 

Kr: 1. p. TyIoD:: I C'nnnot ~ k fo: the anny but I believe hoth proccsses' 
are .gomg' on. I helHwe they are ImJlOrtmg R consideruhle Ijunntity of meRt ond 
also .making rr ~eme  for cold storage, and the] have also c'ut down their 
requll'E'moDts of meat. 

Prof. II. G. BaD,a: Why is it impossible hr the Government of India to . 
press the army to reduce their consumption of beef In this country? 

Mr. 1. Dr 1'J1OD: Becaulle the con II 11 mption of meat ill the arnlY ia 
. infinitesimal as compared with other slaughter and deaths from natUral causes. 

Prof ••• G. B&11Ia: ,Are Government satisfied that the contlumption of beef 
by the army is absolutely the minimMl'l 
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Xr. J. D Tyson: Thut is vel"y difficult f(lJ' my Depurtment to :,1l8wer. 
Kr. Sri Prak/14&: Ale Government awure of Rny procrsses other than Ilatura!. 

by which cattle can ~ born? 
Kr. J. D. Tyson: The question should be uddresRed to the ITOllolll'able 

}.-J.£:ruber who ! ~  that point. 
RISE IN PmoBS OP'-l\lILCH AND FAlUrl CATTLE. 

138. -Jlr. K. O. Neogy: Will the Secretary for Education, Health and Lands 
r;lease state: 

(a) whether it is a fact that prices of milch and farm ~ have gone up . 
by 300 to 400 per cent. in various parts of India as compared With the pre-war 
prices; . 

(b) whether'the Government of India have taken any steps to ensure that 
farmers are able to purchase milch and farm cattle at prices 'within their means; 
and ' , 

(c) whether the Government of India have taken any. steps. to ~e that the 
Army authorities or the sltrughter houses po not offer high. pnces . m order to, 
unduly induce the farmers ana the cattle-owners to part wlth their cattle for 
slAughter? 

Ill. J. D. TylOn: (a) No reliable figures are available but it is probably 
correct that prices of livestock ha\'e increased in, sympathy with the general 
trend of prices and in excess of that trend in some areas. , . 

(b) It is not :}onsidered practicable to control the _price of cattle but the 
Government of India have indicated to' Provincial Governments the lines on 
which· cultivator!! Rhould be advised to conserve their livestock Rnd to increase 
good breeding stock. ' 

(c) The military authorities have agreed to fix maximum prices for all pur-
chRfics aftel" eonsultation with the local Purchase Committees on which both 
militury Il'lln civil authorities are represented. 

Mr. K. O. 1I801Y: Arising out of part (d), will the HonouraLlc Member be 
pleased to indicate the nature of the instructions which they have sent down to 
the Provincial Goyernments? 

Kr. J. D. 11son: It ill r$ther long. 

CREATION OF CENTRAL TlDOHNlCAL POWER BOARD. 

139. -Ill. K. O. 1{eogy: Will the Honourable Member for Labour be pleased 
to state: 

(a) whether Government have any plans for the creation of 8 Central Techlll' 
,(lal Power Board; 

(b) whether it is a fact that the Chairmanship of this Board has been offer-
ed to a former employee of the British Firm of Messrs. Merz and Mclellan, and 
that one of the two seatl! un the BC'ord has been filled by all American Engi-
neer; 

(c) whether his attention hilS been .drawn to reports that Government are COll-
, sidering the appointment of Messrs. Merz and Mclellan, and the American Bond 

and Share Company as consulting e i ~er ; and. if so, whether they are true; 
(d) ~ e ber ~e e two Ar?erican and ~ri i  firms,. respectively, have acquir-

ed any mterest m the erection or operatIOn of electrical undertakings in India 
.0 far, and what they are; 

(e) whether it is a fact that a Committee of leading Power Engineers 
appointed by Government early this year have reported that India would 
t'p.quire electrical plant'to the value of Rs, 400 crores, and that Government have 
accepted this recommendation; and . 
. (f) whether Govenlment would puhlish full details of the recommendations 

()f the above-mentioned Committee? 
The BoIlOU1'&b1e Dr. B. ]t. Ambedkar: (0.) Yes. 
(b) Yell, but in tho (,R'I(, of the former he has for thfl Insl thrF'I' VF'nl'l'l aud nine 

months been ID t.hfl 3p.rvice of the G.)vemment of Indiu aR 't<;lnt tricnl .. m~
eioner. 
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(c) GovernTl'lent have seen certain press reports to this effect but they are ~. 

correct liS they bRve not yet taken into consideration the question of ii i ~ 
eom.nlting engineers. . 

(d) Tn 80 flU' as Messrs. Merz and Mclellan are concerned, the reply is in 
the neClHtin'. GoverllTlIt'nt., however. understand th.'it thE' Electric Bond find 
ShaT(' ['ompan:v of lJ. S. A. (and not the American Bond and 'Share Compall;r)-
which is a holding cornp"r.y has substantial interest in tb3 Tata Hydro Electric-
Agmll'ies aud· the United Eastern Agenoies wbo are :Managing Agents for the· 
electric r ~  undprtokiugs nt Kllracbi, Broscb, Nasik·Deolali and l'oon8. 

(e) ~  .. 
(f) StE'Pf: ure b('ing tAlmn to publish the proceedings of the Conference. 
JIr. E. O. N8O.,: \Vhen mwy we expect to see these.recommendations? 
The Honourable Dr. B. :a. Ambedkar: I think in abol.\t a week's time. 
Kr. JlAnu Subedar: With refere'1ce to part (e) of the -question, can the 

HUllOHrllbll' :\lember give us some idea of the figure, if it is not 400 crare'S? 
The Honourable Dr. B. :a. Ambedkar: I have not got the facts heforl3 me .. 

('mn',ICTJON OF MB. PABTAI' SINGS, MABXlI:T INs1'lI:C'I'OB, NEW DELHI. 

UO. ·811' Abdul llalb:n GIlumavi: (a) Will the Secretaty for i ~ 
Health fOld Lands please state if it is a fact that Mr. Partap Singh, Market 
Jnspector. Health Department, N€lw Delhi Munioipal Committee, was convicted 
on tlie 12th August. 1944, llI:der !lection 161, L P. C. ri er ~, by the Resident 
Magistrate, ~  Delhi and was sentenced to eight months rigorous imprison-
meut? If !l0. wbat action :W8S taklm against, the !;aid Mr. Partap Singh by the 
New :Qelhi Municipal Committee? . 

(b) Are Government aware that Mr. Partap Singh iR still under suspension 
and is in I'f'ceipt of !l subsistence nllowance?' If so, is it admissible' under the 
Government, Servant!': Conduct Rules to retain 8 hand after his conviction 
~  a ('ourt of law? If the answer to the latter part of <1?) be in the negative, 
why h,,'l the said Inspector been not so flU' removed from service? 

(c) Is it a fact that the Resident Malrlstrate New Delhi, bitterly criticised 
III ~J  comBe of his judgment the conduct of t,he Assistant Medical Officer of 
Henlth. Captain Ram Dyal, as an interested party i~ the above·mentioned case 
of )fr. Partap Singh's conviction? If so, was this criticism the hasis of C~ i  
Ram Dyal's resignation, or did he resign for any other.- reasons? 

(d) Are Government aware that efforts aTe being made to re.employ the said 
4s!,j"t-'lnt Medical Officer of H('nlth in the 'l\Tpw Delhi Municipal C mmi ~e  

Mr. 3. D. TyIOll: h) Yes. He was placed under suspension pending derision 
on his :rppenl. 

(11) ~ r. Partap Singh is still under suspension but he has not been paid any 
b i ~ e llllowanre l'1ince thC1 date of his ronviction. 
(c) The convicting Magistrate criticised the evidence of Captain Ram Dayal 

8S n dp{ence witnl';slI in the (·erse. Captnin Ram Dnynl resigned on r ~ of 
ill hpnlth. ' 

rd) ~ . 
1 should perhaps say in ('ontinuation that since this answer was drafted Mr. 

Pariap Singh bas been acquitted by ~e appellat-e Murt. 
C.oHMUlIfA.L C01f1'08ITI0N OF OBBTA.lN POSTS IN H'EA.LTB: DIII'ABTlIOFl' OF NBW DEIm 

MUNIOIl'AL COIDIITTEB. ' 

IU. ·SIr Abdul Hallm CJhunavi: Will the Secret.ar:v for Education, Health 
8nd Lands please ~ on the table a statement showing the communal e m i ~ 
~i r. of the ~ri ! flOAts in the Health Department of the NeW' 
~ i Municipal Committee:-

(i) ASRiRtant Medical Officer of· Health, 
(ii) Anti·MAlaria Officer, 

(iii) Sr,hool Medical Officer, 
Ov) .Chief Sanitary Inspector. 
('t') Superintendent, Vaceination. 
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(vi) Head Clerk, 
(vii) Municipal Building Inspector, 
(viii)· Sanitary Inspector, and 
(ix) Clerks. . . . . 

JIr. J. D. Tyson: A statement giVIng the commul18'l compoflltlOn of the'pO!lta 
refened to is laid on the table. ' 

81G1_'" vWfng ,he oomflKtflCll ~ J ,he po6tI '" ,he H..zth DIpGf'fmmt OJ'M NIfJI 
D . ~ 0"""""'" . 

8C&: 
Partioulan of poatI Strength ·Hindua lIohalD' Sikhs Chr.is· duled Vacant 

madaaa tiaDII cute. 

A-et.ant KOH. I 
ADti.M'aIaria OfIloer ) 1 
8cbool MediotJ OfIloera 2 2 
Ch. SaDitary IDIpeetor I 1 
8updt. Vaooination 1 1 
Head OIerk . ) I 
Kun. Building Inapeotor 1 1 
8aDitary ID8p4ICtora • 7 4 I " 1 1 
Clerke 6 C; 1 

Total 21 16 2 1 1 

POSTS OF HEAD CLERK IN NEW DELHI ~ C  COMMITTEE. 

142. ·Sir Abdul BaUm Ghumavi: (a) Will the Secretary for Education, 
Healtl-. and Lands please state the total ~ber of posts in the cadre of Head 
Clerk in the New Delhi Municipal Committee? 

(b) Are the holdEOrs of the posts of Head Clerk liable toO inter·branch trans-
fers? 

Mr. J. D. Tyson: (a) :Five. 
(b) Yf's. , 

RETIlI.ED MILITARY OFFICERS APPOINTED IN FOOD DEPARTMENT. 

US. *JIr. E. O. 'Neagy: (a) Will the Honourable the Food Member b. 
pleased to malee a statement giving the number of retired military officers who 
have been given appointments in the Food Department, the appointments held 
by them at the time of retirement, and the appointments that they hold now, 
tvgether ,vith their-past and present salaries? 

(b) What special qualifkation or experience make them particularly suitable 
for the posts to which tl;lCy have been appointed in the Food Department? 

The Honourable Sir M. Aztzul Huque: (8) A statement is laid on the b ~. 
(b) 1'1lE':V hurl ,:rivPII proof of nd!1l1nifltrntivc capacity' in ~  :md command 

post!' and hod l'.pecillJ exrerience in handling problems of supply. 

Statement showing "he retired military o.!ficers employed in t'he Food Department 
I 

~ me  held 
Poet held la the at e time Put 8al&r7 per !'relent 8a1ar7 f,No, Name of Food Departmeat month ~erm  retlreJnent 

-
1 Lt. Geaeral Sir C1arenoe Huter General RqIonaJ J'ood Ih.· 4,000 p.m. Be. 4,000 III· A. Bird, K. C. I. :II., of Ordll&lloe In Co_llIdoner, eludlng car al-C. B., D. S. O. (lUd.). India. Punjab Bealon. lowanee Ie .. 

penalone ctnwa_ 
2 Lt. 001. O. B. NobI, OftIcer Com.and·, Depat7 Bellow BI. 1,110 (I a· Bs.8OO as paT B. I. A.. S. O. (Btd.). lae 'A' lIuPply FOod Co_ .... eJudl1lll aDow. 4-& 100 as Departm<nt, :reo slotter, Bombay ancee). Bombay Com. 

ro18po1't1. JleIIOJl. c:tory aI. 
owanoe excJu· 

alve of pen.IIlIl 
or Be. 811i·" 
p.m, 

• (£1,180 per .... nam.) 
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Iir. K. O. Keogy: What is the total mb~r  
The BonQurable Sll' X. Alilul Kuque: Two. 
lI[r. '1'. S. AvinubiliDlam OhEottiar: ~ are the nameeo of ",e posts to 

,which they have been appointed? 
The HOnourable Sll' K. AI1zul Huque: Regional Food Commissioner, PunjAb, 

and Deputy Regional Food COlllII!.issioner, Bombay. 

PAPB STOOK. AND PAPBR ECONOMY MJIIA8URBS. 

1". *1Ir. Kanu Subedar: (a) Will the Honourable Member for Industries 
and Civil Supplies be pleQsed to stute the stock of paper in the hands of GOY-
ernment all the date when the pAper control was introduced? 

(b) What steps were taken by Gtlvernment to effect economy in the COllSump-
'tion of paper by Government Departments including the Defence Department? 

(c) Whut measure of succetls has been achieved in making Blicheconomy? 
(d) Can Government give any adequate reasons why further economies in the 

use of paper by Government Departments is not possible, as suggested in all 
1lliections from the public? ~ 

(e) Is it n fact that er m~ i ~ e .not. exerted themselves and, in. any 
case, have not succeeded in secunng ShlPPlDg space for paper to an appreCiable 
-extent ei~ er before or immediately after they instituted the paper control? 

(f) What melUfu.res were taken to increase the import ot paper pulp, - news-
print and other kinds of paper, respectively? 

(g) 'What imports ha,,{e heen received, and what further imports are expected? 
(b) Would Government consider the relaxation of the thirty per cent. basic 

ration given to the public in the consumption of paper, and, if so, by what 
method, and in what direction? 
• The Honourable Sir •• .Azlml Hoque: (8) All-India figures are not nail-
:able. The stock in the Centml Staticmerv Office and the Government of India 
presses would be 2,500 tOllS approximately. This repl'esentB less than two 
months' consumption. Th£:. collection of figures from all Central Government 
-offices and Provincial Govenlments, etc., will involve a good deal of labour 
.and time which will not be commensurate with the result to be nchieverl. 

(b) A ",tstement of description of the measures is laid on the table of the 
House. 

(c) Government have been able to raduce their re irem~  from 90 per 
-eent. of the Indian production reserved between October \942 to March 1943 
to ';'0 per ceut. sinc'e April 1M3 3nd 65 per cent. between October and Decem-
ber 1944. Enforcement of paper economy measures has in many cases resulted 
in reduction of paper consumption by 50 per cent. Two statements showing 
approximRte savings effected durinJ! 1942 and 1943 Ill'e laid on the tshle of 
-the House. Thev are not ,exhaustive and leave out several items for which 
·savings effected were not recorded. 

(d) Further economy may be posl'ihle and the matt-er is nnder the ('on-
'Iltant review of Governt:nent. All suggestions received bv the Government of 
lndia are carefully considered and adopted wherever possible. 

(e) No. 
(f) and (g). It is not in the public iuter'est to disclose this information. 

oGovemment have constantly been ende'l.vouring to obtnin increased imoprtf; of 
wood pulp , newsprint and other kinds of paper." Considerabk quantities of 
these articles have been receiv-ed during the first 9 months of 1944 and further' 
quantities are t\Xpected. Comparison Shr.W8 that quantities itnported during 
'the present year were larger than those imported in the last year, 

(h) Yes, when supplY position justifies this action. The method and 
.direction will depend on the eircum£ltancel' existing at the time . 

• . 'ttrU ... ,., . 
Labour Department. han been aliy!! to t.be _ity ftf 1IIC!1Irinir thl! a+mo_t, I'eonoftly in the 

.. ",.pt.ion of paper for lOIDe eoa.iderabl. .... - Wi. ,tlai. .4 ill We. .... COII.r.U.. ., 
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Printing and Stationery wa. declared Paper Economy Officer and t,z-oj/ioio Deputy 8ecretarr 
to the ('iovemment of India in June 1940. In 1942 on the recommendatlOD of the W. B. C. C. 
tbe paper economr staff of tire Controller Willi' strengthened by the appointmen. of four 

~ r  of StatIonery, who were IItationed at Delhi (2)Caleutta (1) and Bombay (1). The 
dutIes of theee Il18pecton are to lIee .. hat the -v>.rious paper economy inltructiOl18 i.llUed from 
time to time are strictly adopted in various Department. .and offices of the Government of 
India throughout India. A Paper Eoonomy Officer and an AJiBiatant Paper Economy OfIiCl!l'· 
have also been appointed to inspect G. H. Q. and units and formation. of Defence er i~· 
in India with the .aml!' purpo8e in view. 

2. Every possihle device to secure economy in the conllumption of· papar i. being adopted. 
The action takf'n i~ lummarised brif'fly below. 

I. General. inst ructions have been illsued· from time to time auggeeting the ways and meana-
~ i~ e the maximum economy in the conllumption of paper. More important of I1lclar 
m.truchon. Ill'e: 

(a) utilize hoth side. of note aheetfl and ~ er paper; 
(b) type in Jingle spacing; 
(c) ~e of ('conomy slips on envelopes; 
(d) corred. way of cutting at.en('iI8 keepin/l ill view the paper economy fa('tor; 

et(: .. etc . 
. II. Economy in the Ule of paper i8 al80 achipvcd by : 

(a) dillcout.inuance of the printing of pUblications which are not directly connected witli· 
WRr efforts: I 

(b) printing instead of duplica·ting, where number of copies required il hundred and more; 
(c)discontinuall';e of forms which are not e8l!ent.ial a'nd reducing the .nZl'I of others to'_ 

barest minimnm. ' 
ITI. Eliminating the demands for new paper by : 
(a) thp ~e of blank Jlpecea in ohsolete fonn8 anrl hl$llk pages in the old recorda whil'.h· 

mature for ~ r i ; 
(b) !~ of ~ e  for rough work; 

.(e) ~i~ ~i . e of th!l supply of slip k~; 
(d) ImpOIlID,:t the folloWID);( cuts on dl'mRndll for paper .and paper items; 

DeecrJptlon . Percentaae cut impoeed 

Writinjt paper inoluding note sheets, draft forma, etc 
BlottiDg paper . . . . . . . .. 
Envelopes (smaller size) • . . . . . 
Envelopea (bigger size) . • . .'. • 

I Overall cut on fill Government celllll.Dds for Paper and 

Per cent. 
50 
331 
75 
50 

artie I. made of paper during ~ . . 20 
A copy of the ·pamphlet containing extra('ts of important Gov.emment orders on pape!" 

eC?llomy and. a ·card (·Copy placed in ~ Library of the House) CQlltaining T,aper economy 
~ mt'ant· for }.eads of e r me ~ are enclosed. Important paper economy instrnetioIJB. 

have all'O h"pn hroup;ht. toO t.h .. nntiee of Pl'ovincial Governments for similar action. 
3. ThE' tot.&1 paper production of India, waR estimated during 1943·44 at. one lakh tons per 

annum. As the re'luiT'ementt< of Government werl' estimated at 70,000 tons,· 70 per cent. of 
• ~ e total ~ i  production was reserved for O'overnment, requirements. The supply of papi:r 

IS made to l·he yaNOUS Departments of the Central Government and the Provincial Govel'll-' 
menta ngaillst the qUOtl19 allotted to them hy the Controller of Printing and Stationery, wII.,. 
l'ednces the quantit.y of paper indented for whenever hE' feels t.hat, in view of certain paper-
economy instructions, reduction is called for. 

~ 811ouoinn the r i~ BCWing8 pffectell by the Paper fAmWmy campaign in 1912 
RB. 

I. Sa.vings effected by curtailment of demands for paMr in indents sub. 
mitted by the Centllal Civil non.paying e ~  to the Central 
Stationery Offioe . . . . . ... • . 

2. Saving effected by reduction of sizes of S6f6Tsl Defenoe Department's 
forms, dispensing with binding cloth and art canvas, and changing 
of binding style to cheaper style . ... . . . 

3. Saving effected by restricting the issues of various standard. fOl'Dlll .• 
•. Saving effected by reducing the sizes 1>f standard forms. '" . 
6. Saving effected by discontinuing the printing of table calendars • 
G. Saving effected by the substitution or less expensive items in printing 

aud binding or forms, publications and other miscellaneous items 
and by the use of oldboarde covers, etc., fumished by the depart· 
ment. and substitution of le,ss expensive styles of binding, in the 
Government of India l'reesee. . . . . • • 

7. Savings in stores and stationery, forms eta., effected in Government 
or India l'reaaee and Central Publication Branoh . . . 

8. Savings effected by the use of 8II8Orted off.outs in the Government 
of India l'ressea . • • . • . • . . 

O. Savings eft'eoted by the use of paper strips instead of envelopes in the 
Government of India PJ'818811 

Total 

1,40,100 

1,79,800 
80,400 
87,800 
2,'00 

9,600 

1,100 

10,000 

100 

5,11,200 
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.... 1 I .. '" ...., 1M GlJlJlfoA.1CIte ...,.. t6w*I ", fAt P,..,. ~ ~ '" I,U. 

R.. 
1. Savings effected by ourtaibnent of demands for paper in indents 

~bmi e b  the Central Oivil non.payiDg departmentAl to the 
CentrafStationary OtBce. • ~ • • . . . 

2. Sa';nga effected by recoveriee of. surplU8 etationery articlee from 
various otIlcee by the Inapeotol'll of Stationery. . . . 

S. Sa,-ings effected by reduction of siz8a of Anny forms, printing them 
on both sidea of paper, dispensiDg with bi ~ oloth and art 

. canvas and changing of binding style to a cheaper one. . . 
... Savings effected by J'III1tri.oting the _l1ee of varioui! oivil standard 

fonDll. . .'.... .. • • . . . 
-A. Savinga e1feeted by revision of civil ltandard forms . . . 
,., Savings effected by diacoDtinuing the printing of table oalenda1'll . 
7. aa,inp eft'eoted by s1Jbstitution of leas expensive items in printing 

and binding of forms. publioatiODl and other zm-llaneoU8 items 
and by the U8e of old boards, covers, etc., furnished by the'depart-
menta and IRlbetitutiOll of cheaper stylea of binding in the Govern"' 
ment of India ~ • . . . . . . .' 

1. Savings effected by the uae of aaorted off-cuta in the' Government 
of India Pn.es . . . . . . . . . 

t. Savings effected in stores and Stationery, Fonna, etc., effected in 
'Govenuaent of India ~ and Oantral Publioation Branch . 

10. ~ by the UIe of paper stripe inn.d of enve10pee in 
the t of!Delia ~ • 

Total • 

GOV&!tNJll:NT or INDIA 

PAPER ECONOMY POINTS 

89,132 
3l,a31 

2,GOO 

~ ,  

7,1516 

KEEP THESE PEPS OX ~  TAnLE AND SEE THAT EVERYBODY IN YOU& 
IJEPARTMENT OBSERVES THESE TWELVE POINTS 

1. You are perl!Onally respoDllible f01" paper economy in your department. Remember, your 
aubordinate$ will follow your eXlUllple. \ 

2. Do not forget the back of any sheet you touch. UlIC Loth sides. Do not waste space 
on a sheet. ' 

3. Uee aal.Yaged paper blank on one side in preference to clean .beets. 
4. Watch distribution of circular letttarB, memo •. , etc .. ~  distribution is the moat. 

prolific 80urce of paper wastage. Send your commwlicatioll8 only to thOle who moat. ha .... 
'hem an select theBe carefully every time. Don't treat distribution as a routine matter. 

5. Having fixed the minimum number of copie. nece8aary, don't rush to duplicating auto-
matically. Think of printing first, unless copies required are leaR than SO. Printingia meN 
legible and savea more paper than duplicating. ' 

6. Before signing a stencil, see that it is cut according to e('onomy inatructioDa to a 
F'co.p Octavo (4" x 6iW) aize where possible and that it bears an imprint indicating number 
of <'Opiel! and the daie, e.g., "36-5-3--44". 

7. For noting qnd U. O. correspondeoL'e, ~e a fullaized sheet, but fPl' official corre.poDden., 
Ust the "mallest size of paper necepsary, typing on both aides. , 

R. Whtoreve.r poBsible, type e ~ r !! on the back" of the fail' copiel! of your letter. instead 
()f on F"pllro.te sheets. . 

9. Keep the office copy of replies on the backs of origina1 letter. wherever poaaible. 
10, UI!e e('onomy. lahels for all non-confldeotial Il'tteTII and lee that the flaps al'll DQt 

!!nmmed or sealed. , 
, 11. ~  blotte!'. sparingly See that your blotting sbeet ill not changed without. your 

orders. 
12, Attenn to paper economy in each file you handle. Record invariably on each aD1 

violation of pa.per economl instructiODi so that ot.lfers using t.he iUe will notice your OOJDJDfIDt. ' 

BAVE PAPER. 

Mr. Manu Subedar: Mav I ask whether Government have succeeded in 
llHplementing the assurance 'given hy Sir I Akbar Hydari that Government will 
take active steps to speed up the delivery of raw materials and of coal to the 
local paper manufacturing mills in India in order that the position may be made 
easy? 

Thellonourable 81r' •• .utnl Baque: Certainly. 
-.P. 1. ClrUBtha: Do I understand that Govemment are prepAred to COD-

eider further steps for effecting paper economy ad to reeeive luggestioD.' 
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The !loDourr.ble Sir II. Aa1nl Huque: As I h&ve said, ~ e question is eon-

~  before ~r me  and not only in one Depa.rtment of Government 
hut in all thtl various DepartmentM. 

l'Itr, p, J. Grt:mtha: Would Government consider the possibility of priuting 
A5scmbly papers on both sides instead of on one side as at present? 

The HODourable Dewan. ~ r Sir A. BamalWami ][udalill: If there is 
,matter enough for hoth sides. 

PBOTEOTIONTO WAll. INDUSTRIES. 

146. *Mr. ][anu Subedar: (a) Will the Honourable the Commerce )'lcmbet 
Ibe pleased to state whether it is a fllct that Government have, through the 
~ mmer e Member, !Ii nee the beginning 'of the war, given repented assuranees 

to indusliries which have come into existence on account of and during the war, 
:for tariff protection against cheap imports from abroad sfter the war? 

(b) Apart from general assurances, ~e Government conveyed: such 8SSur-
;ances, in writing, to any COllCtlrns? If so, which are the er ~ and what 
is the nature of such assura.nces? 

(c) Is it the intention of Government to hold on to this declared polic;V of 
r e i ~ such industries, or, as is Ilpprehended in certain quarters: to change 

it? 
(d) What steps a.re GO\cmment taking to implement their assurances in ~ i  

'l'egard? 
(e) What are the industries which would be CO'¥ered within the scope of 

such dSElUrallCes, and on what principle is the selection being made? 
. The BoDourable Sir II. Aainl Huque: (a) Government have assure,d some' 
specified industries, the starting of which was considered essential under condi-
iions created by the war, that they W()uld be given such measure of protec-
tion against unfair competition from outside India. after the war as ruay be 
necfl8Sat-y to enable them to continue their existence provided thai; they are 
~ e  on sound business lines. 

(b) N.o. 'fhe assurance was given to some specified industries, not to a.ny 
particular concern. -

(c) There is no foundation for the alleged apprehension anywhere that Gov-
-ernment, proposed to change their policy. 

(d) The time fo1' implementing the assurances has not yet arrived. 
(e) The Honourable Memher's attention is invited to the speech made 

in this House. on the 6th November, HMO, by thtl Honourable Sir Ramaswami 
Mudaliar, then Commerc:e Member. The industrie!!, to which an assurance 
has been given through HesolutionH issued by Government frOID tilll!:' to time, 
include production of bichromates, steel pipes and tubes. aluminium, calcium 
.chloride, calcium carbide ~  starch. 

Mr. lrlaDU Subedar: .~ I know, Sir, whether when the' Honourable 
Member said 'jndustries which were considered essential', the test of essentiality 
is not the fact that (}overnment. made extensive purchases und in SOffit' cllses 
they purchased the entire output, of certain factories, and whether this test 
woulcl not establish the essentiality of a.n industry? 

The Honourable Sir JI. Azilul Huque: Sir, I have already answered tha1i 
-question. 

JIr. Manu Subedar: What is the ~  of essentialitv? 
The Honourable Sir II . .Asizul Huque: I have answered this question. name-

ly, it is because they are considered essential for war purposes that Govern-
ment give that· eucouragement. and assurance. -

1Ir. JlaDu Subedar: The en'oouragement and assurance ha.s taken the fonn 
-of Government making purchases. Certain industries arose in this country 
under very great difficulties aud I put it to the Honourable Member whether 
it is the policy of Government to pennit industries, whioh have come into 
.fIxistence under ~r  severe difficulties, to go down ultimately after the war, 
~  to go down immediately by the cheap conaumen' goods which thet are-
'Putting on the market' - , ' , 
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The Hoaourable Sir Jl. AIiIul Haque: I am amid my Honourable friend 

has put ali involved question. If he wants a reply to his question regardm, 
consumers' goods, I will answer separately. But quite ~ from that, ii ill 
~e policy of the Government of India to see that the industries, which haw 
rome intu being whetLf'r for war purposes or for e ~ i  requirements in India. 
should continue to exist a.fter the war. 

](r. 'l'. S. AvinubUlnpm Ohettiar: What are the speoified industries 
whieh huvt' recei,-ed Government's assuranCe !.hat they will be protected and 
looked after? . 

'l"he m.soarable 8tr Jl. AIiIul Kaqae: They are· induatries whioh produee 
bichromates, steel pipes and tubes, aluminium, caloium, chloride, caloium 
carbide, &nd starch. . 

Mr. or. S . .A.vlnyhUtn,am Oh.war: Are they exhaustive? 
The JI.CIIloar&ble SIr •• Aa1I1Il Haque: They are exhaustive. 
Prof. ... G. ltanp: In view of the, fact that the Government of India 

have come to lean very much upon the handloom weaving industry for the 
~  of doth during these war times and 1I.1so in view of the faot that the band. 

10001 weavingindu!3Uy has rendered a handsome service to the Govemmeni 
as well I\S the public in these ~ e r  of crisis, have GovemmeI;lt given a.ny 
assura.tlce, and if they hayE' not till now, will Government· consider the advi· 
bi i ~.. of giving an' assurance to the handloom weaving industry that their 

i ere~  in the post-war period will be adequately protected? 
The Honourable Sir Jl. Asi.Iul Buqlle: If my Honourable frit'ud would 

haye the patience to wait for a reply in answer to his qnestion OD this subjeet, 
I think it. would be better. 

Prof ••• G. BaDe.: Will it be favourable? 
(No reply was given.) 

lIlr. T. "1". Eriahnamacharl: Will the Honourable Member give an assurance 
$a the House that the Regulation of Import Quotas has given any proteetion 
to the bichromate industry? ' 

The Bcmourable Sir Jl. Azin1 Buqae: As I have said, in deciding ~, 
import quota, Government have. taken into consideration the quantum available 
in the country. 

JIr. T. 'l'. J ri~ ri  I am in & positio:! W state tha.t it is to the 
contrRl"Y· I want an l!'surance from the Honourable Member on the matter. 

The Honourable Sir •. .utsUl Jluque: I would like to knOT the facts. 
JIr. Presid.ent. (The Honourable Sir AbdUl Rahim): Next· question. 

hAMINATioN OF PASSENGBBS' LUGGAGE AT Vm.Al!rIGAM DUE TO EXPORT CONTROL 
li6. *Kr. Jlanu Subedar: (a) Will the Honoura.ble the COID.1Ilerce Member 

be pleased to state how many cases of (i) detection, (li) confiscation, and (iii) 
prosecution, separately, have occurred ever since the system of examination 
of pasBengers going from British India via Viramgam was instituted in connec-
tion with export control? 

(b) Is it a fact that all the Indian States have been asked to adopt the export 
control and that they have adopted it? 

(c) In view of the hardship to passengers do Government propose to dileon-
tinue the examination of pBBsengGrs' luggage at Viramgam? 

'!'he JIonourable Sir •• .uiml Jluque: (a) The information is being eol-
lected Rnd will.be laid on the table of the House in due course. 

(b) The maritime Indian States have been requested to adopt! the Britiall 
Indian export contJtol regulations and have done BO. 

(c) While t,he Government of India fully realise ·the necessity for minimising-
tbe incovenience caused to passengers, they regret that it is not pos/liblf'! f.o. 
dispense wit.h the examination of pusengers' lugpp few: expon 100"01 pur-
pose •. 
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Mr: KaJiu Subedar: May I know whether Government have received repre-

e ~  and whether they have eeen the views expressed in the public' 
r~  that extraordinary hardships are being caused to the passengers who al'8 

gomg r ~~ Yiramgam and that the new arrangements made are parti-
cularly humlhatmg and inconvenient? ' 

The Honourable Sir JI. Asinl Kuque: This examination of p8SBeDgerB' lug-
gage at Viramgam for purely custom purposes is not a. new thing; it has been 
going 011 for some years. I have seen one or two comments in the press, bui 
unfortunately, from those comments I could Dot locate what the grievance •. 
are, but if my Honourable friend would give me a note on the subject I pro- 4. 

mise to look into the matter. 
Mr. JlaDu Subed&r: May I ask whether Viramgam is not productive of any 

particula.r financial results and that it is causing initation ·to an enormOUI 
mass of people who come in crowded trains these days. and very grave ineon-. 
venience to people who are travelling with families, with old men aDd women 

'and children? May I know whether Government would notg<l into this ques-
tion and i;ee if they caDllot relax th. regulations altogetber or at least improve . 
the conveniences lit the places where this examination is done? 

The HOIlOurabie Sir JI. .A.z1JUl Euque: I am quite prepared to look into 
thE' question of improving the convenienees. After all our intention is to 
elHmre that there is no smuggling i ~ on but 1 om not prepared to ~ree to. 
the cessation o£ the examinktion hecause my Honourable friend· knows that 
it is along the COIlst lines not far distant that things are smuggled through. 

"AsSOCIATION TRADINO" PROPOSED IN THE UNITED KINGDOM. 

U7 .••• Jlanu Subedar: (a) Has the attention of the Honourable the Com-
merce Member been drawn to wbat is known as "association trading" pro-
posed in the United Kingdom b3 which competition of individual manufacturers 
would be eliminated and goods produced for export would be sold through an 
association of the trade as a whole? • 

(b) Haye Government realised that this would result in jockeying the prices-
~ i  India? . -

(c) What steps have Government taken to sefeguard the interests of the-
Indian producer, and to enable him to receive competitive goods from the 
United Kingdom and other pa.rts of the world? 

The Honourable Sir 1(. AJ:izul B'uque: (8) No. 
(h) Rnd (c). Do not Bri!'le. , 
:Mr. Manu Subedar: I undersbmd Government are now notifying all snti· 

sundry ill this c01lnty;.· to i ~ purtieulars of the machinery which. they wani; 
and e~  are saying that. priority will not be given unless you book now. May 
I know what 'lteps Government are taking in order to see that Indian indus-! 
trialists do not purchase Nt inflated and hetl.vy prices in the United Kingdom? 
, The Honourable Sil lI. Azizul Kuque: The whole question is under con-

sideration. Our Indian i ~ ri i;,  are not such fool,s as to be duped by 
any Rtatement m adp ,from th£' other side. 

lIr; Manu Subedu: Is it Il fact that Government has sent out clrCl;lars 
to finrl what kind of machinery they require· after the war and ki ~ them to 
senel their rl'plieR soon, othrl"wisf' ~  may he left. Ollt? 

The Honourable Sir JI. Azilu! Huque: I think Ill'V friend knows that;. 
det.ailed enquirjes were made last November, if I mistake' not and there were 
~e inquiries at a later stage. Tha.t is quite a diiferent thing to the question 

~ke  by my Honourable' friend. That was on a governmental basis to know 
the ~  quantum of Indian requirement.s after- the war 80 tha.t the Govern-
ment of India might help the industry in getting these things frOm abroad. 

Mr. Jlanu Bubedar:Whereas the United i ~ m is taking steps by wha.t 
is known 8S the Association Trading to secure maximum' prioes for United 
Kinp:d0r;t exports,. are ~ r Government tsking steps to see that Indian pur-
chases lJl the Umted. Kmr,dom do not come at maximum inflated prices? -
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The BODourable Sir •• AItIul Huque: The whole 
sideration. 

[7m Nov. 19Ua 
question is UD,der oon-

Prof. N. G. RaD.ga: h the Honournble Member also ooncerned about the 
possihility ,.f Obtllinillg better prices for agricultural commodities lI11dsClUi-
manufact\lI:ed commodities mack> out of agricultural commodities when they 
are exported to other cOllntries? 

The I Bonourable SIr JI. AlfsUl JlDque: After the war is o,'er? 
Prof. B. G. BaDp: Yes. 
The Hono;.uable Sir :M,. Arizal Huque: T think it is too l'llrly to think about 

ihat hilt we are cO!lf;irlering ~ , e~ .i . 

PVRCHASltS BY THE U. K. C. C. IN INDIA. 

U8. ·1Ir. Jlanu Sub8dar: (a) Will the Honourable the Commerce Member 
l-e pleased to state the total volume of purchaseR by the U. ~. C. C. in India 
for each ,·ear since thev started work?' I ' , 

(b) Is it a facn that the u. K. C. C. purchases in India at controlled rates 
and sells at a heavy profit in outside markets? 

(0) Have the Government of India represented to His Majesty's Government 
that a portion of the profits earned in this manner belonged to this country. 
and have they claimed any such portion? 

(d) Do Government propose to represent to His ie ~·  Govemment for a 
participation of these profits retrospectively and hereafter? 

The KODoarable Sir •• .Aainl Buque: (a) Supplies valued, at about 18 
<'rores of Rupees hnve been purchased and dE'spatched so far by the United 
Kingdom Commercial Corporation from India to \'uriO\lS destinations. 

(b) No, Sir. Of the total suppliee despatched hy the Corporatior. about 00 
per cent. are for Russia, and these fire undert>tood to bE' mndE' 0'1 R nett cod 
baais with no addition for o\'erhead charges. The Government, of India h& ... 
no infonnation that' the Corporation has made heavy profits on other 1ir'anl-
Actions. 

(c) and (d). Do not "rifte. 
Mr. lIanu Subeclar: If they have not made henvy plofits, does my Hon-

ourahle friend wish to con"ey that the,v havt> made no profits? 
The Honourable Sir M. AzlzUl 1lUque: I was only nnRwering his question 

whether they made heavy profits, 
Mr. Kanu Subedar: If they are Dot heavy profits they must have' made 

souw profits. Why is it tha.t the Government of India have not asked for "-
share'! 

The Honourable Sir II. AlizUl Buque: ~e h(H"e tried to find out what 
the profits are. , 

lie. '1'. S. AviDUhiUugam be i r~ What is the Government's conception 
of heavy profits? t 

The Honourable Sii- II. AmuI Buque: That is an issue which every man 
sizes up according to his own light. 

JIIr. Jlanu Subedar: ./S it u fact that the united Kingdom Commercial Cor-
poratioll took the sugar in thiG (·ountry and I:lold it at eight times the value in 
..Persia? 

The Honourable Sir M. AaiaUl Buque: T have no infonnation. 
Prof ••• G. BaDga: In "View of the fact that the United Kingdom Commercial 

Corporation enjoys monopoly interests in exporting these tbings to Russi. and 
other countries, they can make these profits at the cost of India. Isn't it in 
the interests of India that thE' Government. of India should see that they get 
a portion of any legitimate profits that this company mal<es at the cost of 
Indi:l. :J 

'rbeBonourable Sir •• Azisul Jluque: First of all, the United Kingdom 
Commercial Corporation except probably in the case of Russia iA ~ a m ~ 
polist compllDy. 
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Kr. Jlanu Subedar: In view of the' fact tha.t the United Kingdom Com-

:'mercial C r r~  t ;on has a monopoly, has the Government of Indio. fixed any 
'Profit' which th··\ can amass to themselves? . • 

'. Tile ·HOD01l1 '"'}O Sir K. Azlzul Kuqu.e: Except in the .case of ~ i  the 
-United Kingdom t\Htllnercial Corporatioll i!' Olle of the Il1.any purphasers abroad. 

Sir Oowulee lehanelr: ~ I fisk fhl' Honourable Mt'mber how the United 
Kingdom Commercial' Corporation ps.vs India for goods purchased for Russia? 

The Honourable Sir •• A.IlIul Haque: Well, I should ask for notice of 
this question ue('ause it is diftiel1it to answer offhand. 

lIr. Kanu Subeaal': 11; it II. fact tkat the Goyernmen t of India have lIot 
called upon the Vllited Kingdom Commercial Corporation to pay income-tax 

'on profits which they em'lI in thil; country? . . .' 
,The H9Dourable Sir K. AslZ11l Huque: That question does llot arise after 

what I hnve snid. 
Sir CowaBjee . ~ r  Will it be possible to arrailgC\ with' the United 

Killgdolll Comnwrca!l Corporlltion that it ~  Indin ill dollurii for goods pur-
~ e  for Hussin? 

The Honourable Sir K. Asizul Jl.uque: I h8 ve !'aid that over thifo; matter 
·of the United Kingdom Commereial Corporation there have been several repre-
sentations. As D result I agreed to have Il conference with the Federation of 
Indian Chamber!! of Commerce" nt Bomba,' .. We had that conferen('e. All 
the questions which thE' Chamber wanted 'me to· examine I have had them 
-examined and there is no substantial differe!)('e on the points raised by them 
between ourSf'lv.s. 

:Mr. T. B. Avlnaahlllngam Ohett1ar: e,~ have been locked into? 
The HODourable Sir K . .A.Itsul Huque: Yes, we have heen a.ble to satisfy 

-the members of the Chnmber 'OIl almost. pyerv point. 

COAL POSITION. 

fl'9. *lIr. )[anu SUbeda.r.: (u.) Wi;l the HOllourable the C'JullHercc Membel' 
bE: pleased to st.'lte the figures of the export of coal from India two years before 
the war' and during each of the years after the outbreak of the war? 

(b) Is it a. fact that Indian coal waR exported to Greece and other destina-
tions in the ~ i err e  

(c) Is it It fact that COllV0Y ships wpre supplied wifh Indian coal for their 
fuel reqlliremerlts? • 

(d) How much coal was exported on a('count of the military from India 
·during each of the years of the war? 

(e) How much additional-demand for coal has arisen in the country aiter 
the war, and for what purposes? , 

(f) What haR been the increaRe in the consumption of coal by the Railways? 
(g) How many factorie!; in India, sim'e July last, ,have been compelled 

to close down on Ilccount of the coal shortage? 
{h) Are. there Imy factories or clasq of· fnctol'ies, which were asked j,o' close 

down on the pIes that they would not be gi ven any more coal? 
(i) Has the l'lituation mntbri!lIly improved ~i e the appointment of the -Coal 

Controller? If so, in what way? . 
The Honourable Sir :M. ,Azlzul Huque: Tht' Honourahle l\{"mber's attention 

is invited to ~ ! e ~i e  hy my Honourable colleRgile the Supply Member • 
<Oll the 6th iIl£'tR!lt t(1 qllcl'ltion N'o. 120. _. , 

SPREAD OF CHOLERA, INFLUENZA AND MALARIA IN BENGAl., BmAR, E'l·C. 

150. -Prof. N. G. Ranga: (n) Will tho Honourable the Food Member be 
]>leased to state how the Government ·.proposes to nc(:ount. rO! the phenomenal 
Tise in the virulence, spreHd and in('idence of Cholera. Influenza and Malaria 
in Bengal, Dihar,Oriss8, Vizagapatam and Malabar Districts of Madras since 
t.he beginning of this year? . ; 

(b) Is it not a fact that this increase in the incidence of these diseases is 
-due to increasing mal-nutrition of the people? . 

t Answer to this question laid on the table, the questioner having exhausted his qGotl,. 
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(c) What steps have Goveornment taken to rush adeqqate quantities of food, 
-build up stores of food and dibtribute them . among the starving and under-
nourished pE'ople of these atJacted' areas and thus minimise the sufferings and 
also untimely deat.hs of people? 

(d) What steps do Governmenf propose to prevent the further worsening of 
the 8ltuation, and also to pl'E'veont the reourrence of famine, epidemicl due to 
malnutrition during 1945? ' 

Kr. I. D. TJ8oIl: (a) and (b). It is not II. fact that there has .been an 
abnonnal increase in 19« in the incidence 0'- the diseases mentioned in all 
the areas refeITed- to. No .information bas been received of any undue pre-
valence of i e ~  in any' of the areas. There has been a. steady decline in 
the cholera incidence in Bengal since the beginning of the year and the 6guree 
ftre now and have for some months been, well below the nonnal.,In ¥alabar 
there bas been little cholera, . the total number of deaths reported to date· 
being about a hundred eOl'upared with over 25,000 in the firat eight monthR 
of last year. There has been' R severe cholera epidemio in North Bihar but in 
the last few weeks theore has' been 0. verv oonsiderable imnroYE'roeont and the 
reported mortality rate· is now below ~ average. Cholera WIlS b rm ~  
prevalent in Ori8.'1a in the earlv part of the year but hpre:> again there has been 
considt>r&ble improvement.. Malaria hits been widely ~ e  in ppidamic-
form in recent months in Bengal .and Bihar and parts of OriSS8. As regarda 
the eause of the ineidenee of these diseast"s their spread is favoured by, mal-
nutrition hut epidemic condition!! are al::1o governed by other factors:' 

(c) and (d). There is no acute shortage or foodgrains in any part of Bengal. 
Bihar IIlld Orissa. Shortages were reported from Malabar and Vizagapatam 
and are being mei by the allocation of special quota!;. The Provineial Govern-
ments ~ r.er e  have made arrangements for procuring food grains. The Gov-
enlment of India. have also al1ottf"d foodgmins made a.vailahle by surplus pro-
vinces or received from abroad under what is known as the Basie Plan and. 
have endeavoured, in conaultation with the War Transporl Department, to> 
llecure that the !lurpluses so allotted are e ! ~ e  to their 
rle!';tinations at a high priority Rnd with the least 'possible delay. These 
measures will be oontinued durin;r 1945. Th" total quantity already del'lpstcb-
ed to these areas is 590.572 tons and further allocations of over 800,000 toni'! 
hal'e been made and await dcap3tch. 

Prof. It. G. It&Dga: Is it the idea of the Government by i ~ adequate 
quantities are being supplied to these people in order to prevent mnl-nutrition 
find even starvation that the rations granted to t.he rurnl folk in Vizagapata1J"l 
dil'trict are to be reduced from 20 to 10 f;olas,whereas the town people are 
being granted 40 tola6 per day per head? 

xr: J. D. Tyson: I do not i ~ follow thequeRtion. 
Prof. If. G. Banga: Isn't it 11 fact that in Vizagapatam dietrlet during thig 

month the rations grflntpd to the people in the rural areas of the district have 
been reduced by 50 per cent., i.e., {rom ~ to 10 tolas, even while these 20-
tolas is 50 per cent. of the ration!'; grauted to the people in towns. 

Mr. I. D. Tyson: I nm !; rr~  I cannot reply to the question Ra.tioning 
is not the bU!>iness of my Department. 
. Prof. N. G. KaDga: What ~ e  do Government wish to take to i ~ 

~m e e  thnt the people in this Ilrea are not doomed to under-nourishment 
ond semi-starvation and therefore Tal-nutrition which favours the spreM of 
thes(, contagious diseases? 

Mr. I. D. 'l'y1lOll: Partly, Sir, we will try to grow more foodgrlloins there or 
near-by. As regards rationing and supply of food, I shall have to refer m:t 
Honourable friend to tbe appropriate Depart.ment. 

JIr. Mubammad ~. Al1: Has the Honourable Member ,.een ·to-daya 
HindUBtan TimBS which reports that there are 10,000 deatbs in Gora.kbpur dis-
trict in the United Provinces and these are due mo.tly 10 bad neurilhmen\ 
that tht: .people get? 
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lItr. 1. D. TylOn: I !iIlW the paragraph in the newsp&per to i~  my Hon-

'ourable friend refc1'l'ed, 'l'be present question however deals wIth shortage 
'of foodgrains in Bengal, Rihar, Orissa, Malabar and Vizagapatam. 

Prof. N. G. Banga: lLIve, the er me ~ of India re:eived any e~re
.entation from the Bihar Government for tKlpphe!! of foodgrams from the Cen-
tral Storage? 

:IIr. 1. D. Tyson: I must again refer my Honourable friend to the Hon-
ourable tht:; Fr)od Memb(·l'. 

1Ir. X. C. Neogy: III pal't (c) ot tIle question, the Honourai)ie MelIlber 
who put it wlluted' to know IIbout tht' adequacy 'of the quuutitia8 of food !!UP-
pliea to these suffering IJeople. I should like to know from the Honourable 
Member who has rpT'lied to the question UK 'to whether food othHr tha.n food-

:grains was rushed to those areas on behalf of Government? '... 
1Ir. ,1. D. Tylon: I lUll afraid I cannot RDSWP,r tha.t but perhaps 1£ It IS 

raised in the current food debate the Food Member may be able to reply. 
1Ir. X. O. lflOl1: I hope "food" is not interpreted to mean. only "food. 
i ~  in the Government vf India Secretariat. 

(b) ~ ANSWERS. 
, . 

CoNFBBlilNCB FOB EQUITABLE PluCE FIxATION. 

161. *Prof. N. G.':B.anga: Will the Honourable the Food Member be pleased 
iostate if the Government are prepared to. convene a conference of the repre-
sentatives of Provincial Governments, Provincial Forxl Councils and peasants, 
especially foodgrain producers and millers in order to work out a more equit-
able system of prir;e fixation so that only producers and conaumers will be 
benefited? 

The Honour&bie 811 II. Amul Huque: The Oovernment of India do not, 
i ~r it necessary to convene u Conferellee of the type proposed by the Hon-

ourable Member. lu formuluting their price policy, the Government of Illdia 
are ndvised by H Prioe Advisory Committee, which consists of the representa.-
th"e;; of produ!!er,,;. COIlSllmers und the trade. Provincial Governments are 
also cOIlsulted, 

GOVERNMENT CONTRIBUTION TO INDIAN LABOUB FEDERATION. 

152. -Prof. If. G. Ranga: Will the Honourable the Labour Member be 
pleased to state, ill reference k. the Labour Department's letter No. L. 1882, 
dated the Brd 1\1arch, 1942 ill which Mr. M. N. Hoy's scheme for propaganda on 
the Labour Front, costing Hs, 13,000 per mensem was approvea: 

(8) whether GoV("rnmeut have satisfied themselves thnt th", said monevs 
, have been spent acC'ording to ~e scheme; . 

(b) wJ!.ether they have receIved any reports from Mr. M. N. Roy or his 
Labour Organislltion on the ma'DUer of their utilisation; , 

(c) whether 'Government have drawn any conclusions upon their work and 
reports. if so, what they are, and whether they will be placed on the table 
of ~ House; . 

(d) whether there is any audit, And. jf· Be" by whom; 
(e) whether the audit report at least be placed on the table of the House' 
(f) whether similar subsidies are being granted to any other individuals 0; 

-organisations; if so: what they are, and what sums are b8ing thus granted, and 
with what effects; and . , 

(g) whether Government propose to continue these gl-ants; and 
(h) whether thej;c grunts are grants-in-aid, and, if so, on what basis? . 
The ~b e Dr. B. B. Ambedk&r: (a) I would refer the Honourable 

Kember to my repl'y to part (d) of question No. 31 put by Mr. Lalchand 
Navalrai. . ' 

(b) Yes, 
(c) As already stated in reply to an earlier question. ttovemment i8 satisfied 

Ulat it has received adequate value for the money spent. The monthly grant 
il spent on the pUblication of printed literature, oral propaganda, visual publi-
~  and the diBsemination of reas8uring ne\\'s. 
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(d) and (e). This 8%penditure like all other expenditure is subject to Govern-

ment audit and any comments made will e~ in the Audit Report .. 
(f) No. \ ' 
(g) Yea, it is the intention to continue for the present the grant mad. 

to the Federation. 
~  They are not grants-in-aid but represent payment for certain work 

carried out by the Association at Government's request. 

~ .  BBUA.JIJIIBS CJuJmm aD INDaN StilID'. 
163. ·Kr. K. 8. Gapv.: (ar Is the Honourable the Commerce Member aware-

of the existence of ~ Itltpmational Seafarers Charter? If so, does he realize-
the gap bet·ween the conditionsdeinanded by the Charter and thcs.e existing for-
Indian Seamen was enonuouf.:? 

(b) Is th.e ~e  of ~... prepared to r:v-t.if1 the ~ i  and 
recommendations ot the International Labour OrgaDlsation Conferenoe together 
with Ute i e ~ Dec1aratioll '! ' 

(c) What is the baslc wage of the Indian dock hand today? What ia the 
basic F."Y per month recommended by the Charwr? '. 

(0) Are Government aware ~  Indian seamen do not enjoy ~ same re ~ 
mellt us white seamen l"E'garding war' bonus? If so, bow do the Govern-
ment of India propose to make good the difference? 

{e) Is it not 8 fact that Indil\Jl spamer. are r ~  under-paid as compared. 
with \\1lite seamen? J 

(f) Is it not a fact that necessary training for the job is denied to Indian 
seamen? If so, when is this glaring injustice to be remedied? 

(g) Are Government aware that there is a tacit agreement between shipping: 
employers in Bombay and Calcutta to bar Indians who might prove as efficien .. 
8S European seamen? . 

(h) Is it not a fact that the cost of living in India to-day is not far below 
that in Glasgow and Liverpool or London? 

W Is it) not a fact that Indian seamen perform most of their service outside· 
India? 

(jJ Is it not a fact that the C8'3C of the Indian 'seamen is under active con-
sideration? If so, how long is this' going to last? 

The Honourable Sir K. Asbw-Huque: (8) The' reply to the first part is :n 
the negative. The second part does not arise. 

(b) The Honourable .Member is presumably referring to the recent b;enty-
sixth Session of the International Labour ConferenCe held at Philadelphia. The 
Conference did not adopt any Conventions. As regardll the e mme i ~. 
adopted, the Government of India have not yet come to any deoision .~  

~ 8ctio:l will be taken on any of them, except that the proceedings of the Con-
.ference will be placed on the table of the Legislature in its next Seasion. 

As regards the "Declaration concerning the aims and purposes of the I.L.O.''' 
known as the Philadelphia DeclaratiOn or Charter, no question of ratification-
ri e~. The delegates of the Government of India voted in favour of tho, 

Declaration. 
(c) I lay a statement on the table' of ~ House giving the required i ~ 

ation. The second part of the question does not arise in view of my reply to. 
part (a). 

(d) So far as the inequality in W3r bonus is concerned, the position ia u. 
,tated by the Honourable Memher. The question of an increase in war bonus i •. 
nnder negotiation hetween Shipowners and Indian Seamen 's representatives. 

(e) Thf' wages of Indian Seamen are lower than those of corresponding ran.ka. 
of British Seamen. , . 

(f) The HOnourable Member is pres\lmabl:v referring to facilities for training: 
on hoard the ship. If this is so. Government have no information on the point .. 

~  The Government of India are not aware of any sueh,8greemen'. 
(h) No. 
(-4) y.:. 
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(j) The Honourable Member is prElsumably referring to the wages of Indian 

.earnen. His attention' is invited to the answer to part (d). 

s*,,--, MIIwitry 1M """'" ba.io tIIGgN oj Inm-~ 1NMcII cal OalouMlJ aM ~ 

8eraDp 
BeaoaanY' 
Fint Tindal . 
Seooad Tin4al c..ab. . 
Winohman. . 
LMoar (ftnt grade). 
LMoar (eeoond grade) 

Lucar (third grade) 

Luoar'. Boys 
Bhandary 
Bh&ndary Mate 

PreMDt bMio wapII (in-
cluding 100 per oeot.' in-
creM8 OIl pre-war "...) 
CaIoutta. Bomba,.. 

Re. Be. 
110 110 
110 120 7' ~ 
60 700 
60 M 
66 88 
50 60 
" 66 
~ 

35 
to 42 
~ 
50 
20 

to 24 

60 

'fopa88 44 46 

PAUCITY OJI' MUSLUrlS IN TB.E lUSTER ZPNB OF CENTRAL PUBLlO WOBKSl>BPARTmcEr .. 

104. *Xh&n B&badur, Sb&1.kh :lw-i-haq PiracJla: {a) Will the HOllow'able 
the Labour l\1eluber be pleased to sta,te if it is a fact that the Central Public 
Works DepQrtmenthas beeu bifUrcated into Eastern and Western Zones? 

(b) lS'lt n fuct that ther£> is Wlddr recruitment ot :\lusJirus in all grades of 
service in. the ~; !. er  ~e  If 50, have Government taken any steps to. 
redress thJS grIevance:> 11 so, what? It not, why not ~ 

The Honourable Dr. B. Bo. Ambedkar,: (a) Yes. 
tLJ) In the esse of tiuuordinates, there wss an under recruitment of Muslims 

in the ~ er  Zone snd over recruitment of Muslims in the Western Zone, 
if these Zones are considered separate units. But there it; no deticiency in the 
recruitment of Muslims in die Central Public Works D'epartment considered 
as a whole. 

In the caSe of Temporary Engineers there was over recruitment of Muslims 
in the West.ern Zpne, and under recruitlJlent in the Eastern Zone due to the 
fact thnt suitable Muslim candidates were not available in that Zone. at lhe 
time the recruitment was made. This deficiency in the Eastern Zone will be. 
made gobd grutlllully as suitablc Musliml'1 become uvailuble. 

There is no defiC'ienc;y of Muslims in any other grade either in the Eastern, 
or in the Western Zone. 

• ORDINANCB OF THB NATAL PRoVINOIAf.,'COUNCIL. 
165. -Mr. It. B. Gupta: (11) Will the Honourable Member for Commonwealth 

Relations pleRse state when the Ordinallce of the NataJ. Provincial C ~i  is 
to be passed? • 

(b) Are the Government of India aware of the provisions of the Ordinance?: 
(c) Are the Government of India satisfied that the provisions are not detri-

mental to the interests of Indians in Natal? 
(d) Is it a fBct that· Town Boards and Town Councils in Natal do not contain> 

any Indian repreRf>ntatives? . 
. (e) Is it a fact that the Housing Board which has been formed in Natal is, 

buying up all the property declared ~  the Licensing Board as not transferable-
bv a member of one race to a member of another to the detriment of IndialiS' 
holding propertieR? 

'rile Bonourable, Dr. 5. B. Ebare:' (a) The Honourable Member ill' 
presumably referring to the Residential Propert.y Regulation Ordinance. The 
Ordinance passed its third rending \n the N,tal Provincial Council on the 2nd 

em~, 19«. 
(b) Ye,B. 
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(c) No. 
t d) 1 have 110 accurate infomlation but the number of Indian represelltatives 

on these badies must be negligible, if Dot nil. 
te) As far as Government are, aware a Housing BOlml with functions des-

crihed by the Honourable Member is proposed to he set up under an OrdinuIIce 
now before the Xatal Provmcial Council hut non(l is ftmdioning at prel>cnt. 

,REVIEW OF ACTIVITIES OF THE, U. K. C. C. 
156. -Mr. It. S. GUpta: (Ir) Will the Honourable the Commeree, i ~ Jber 

. .please state when the U. K. C. C, ·s. activities were last reviewed? What lire 
the results of such a review? \ " 

(b) Does thE' policy and attitude of the Government ,of India for the 
U. K. C. C. require any changE! in view of the {mormous profits derived by the 

·concern to the detriment of Indian interests? 
(c) Is there any suggestion to the Goverrunent of India by the Indian Com· 

"'"mercial representatives to stort &n Indian organization similar to the U. K. C.C. 
:for carrying on ~ i  's export trade? If so, what has been the reply by the 
-Government of India'i 

(d) Is there any possibility of starting such 11 concern to safeguard the busi-
ness interests of hdia? If not, why not? 

The HOIlOIII'&ble Sir •• .&.I1.Iul Huque: (a) The activities of the United Killg. 
dom Commercial Corporation are reported to the Government of India every 

'Jllonth. .. The review of such activities haf; at no time disclosed anv breAch I)f 
the statutory or other reglllitions in force. • 

(b) The Government of India have no information that the U.K. C, C. hu va 
derived enormous profits from their operations in India. 

(c) SuggestiolJs regarding' the (lesiruhility of establishing a Government r>l'gu-
nisation in India similar to the r.K.C,C. hnve been made from time to time 
'but the concensus of opinion expressed by representatives of Indian Conlllu:l'ce 
and Industry who were invited to a conference in lieptember last Will' not, ill 
favour of the creation of such an organisation. 

(d) The Government of India do not consider that the crE'ation of u Om'pl"ll-
'ment trading ngency nt present will safeguard the 'business interests'pi Inni,\. 

PLAN FOR BUILIiING UP OF FOODGRAINS ~ . 

156A. -Prof. If. G. Banga: (a) Will the Honourable .the Food Member be 
-pleased to ~ jf Government have made any eftective plan to build up a 
foodgrain reserve as recommended by the Foodgrains Committee of Dr. Gregory, 

,and with what success? 
(b) Why have Government failed to mobilize and store adequate quantities 

·of food in food deficit Provinces such as Madras, certain districts of Orissa, 
Bihar and Bengal during the last ten months? 

(c) Is it the intention of the Government to leave Provinces to shift for 
-themselves or to go to their rescue in time l' ' 

(d) Do Government propose to import adequate quantities of foodgrains from 
,surplus Provinces such as Sind and Punjab and also from Canada and Australil\ 
into deficit Provinces .. ~  as Madras, Bombay? If 80, what, special steps are 

;being taken to import foodgrains ir. time frore other Provinces and from abroad 
°into deficit Provinces and districts l' 

fte rr.~ ~ II. Az1nl Huque: (a) Yes, but the supplies which hllvf' 
:been made available to the Central Government have been little morf' thlln 
'sufficient to meet i me ~ current requirements nnd to enable ProvinciAl Illld 
State Governments to establish the necellsnry reserves against their own'rfltion-

mg and provisioning schemes. 
(b) The Provincial Governments concemed have mohiJiRed their resouret'!'! 

and the Central Government have lent large qunntitietl of food to the areA;; in 
e~ . _ 
(e) It is the intention of the Government of India to forestall local rb~ !  

wherever possible. • 
(d) The an.wer to the first part of tht'! Qllestion ill in t.he afftnnativt'. Tn t>O 

-1ar &. the second part of the queetion i. concerned the Food DepBTtmpnt "lIot 
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"the sur!lluses" declared by" surplus l'rovinces to Uleet ~e needs of deficit pro-
vinces under what is known as the Basic Jllan. The Department, in consulla-
tiou with the War Tr.ansport Dellartment clIdeavours to secure that the sw;: 
pluses so' allotted arc despatched to their dl:!stilmtions at 0. high priority amI 
wi th the lelll) t a \'oidable d.al ay. 

UNS'l'AHIUJD' QUE:::lTlONS AND ANSWERS 
HAJ>lO l:;ETS RECEIVED UNDER i,BASE AND ~  

38. Mr. La.lchand N&valra1:- til.) Will the IIvDourable Member for Industries 
und Civil Supplies. be pleased to 8tate how wany radio sets the Governmellt 
have received undEl' the Lease and Lend during the period from .\st Octol)er, 
1943 to date? 

(b) How huve they been i ~rib e  amongst the different. provinces iu 
India, and how is their cost to'be met? " 

'1'I1e Honourable Sir II. Alizul Huque: (a) None. 
(b) Does not arise" " 

PAPER ANNUALLY SUPPLIED TO BUREAU OF PUBLIC INFORMATION', ETO. 
39. Bh&i Parma ~ Will the' Honourable Member for Industries und 

'Civil Supplies please state the quantity of paper supplied in each year since 
HW1 to (i) the Bureau of Public Information, (ii) the Counter-Propqganda 

. Directorate, (iii) Film Publicity, (iv) External !,ublicit:v I\Dd (v) 'Foreign 
Publicity? -

The "Bonourable Dr. B. R. Ambedkar: As the question concerns the Labour" 
Department 1 am answering it. The" imormation as far as readily available 
is given in" the statement below: - • 

• ~ 

Tonnage ooD8lUDed Tonnage 00DIIIllIIed 
Indentor during 1-4-19'1 during 1-4-19«_' 

to 31-3-19« to "3I-S-lD" 
. (i) Bl1J'98u of Publio Inlormation . 162 55 

(ii) Counter Propaganda Directorate 50 23 
(iii) Film Publioity No' _ilable. l-
(it» External Publicity. 18 Nil 
(v) Foreign Publicity. . . .. 99 17 

NOTB:-(l) The fIgU1'e8 prior to 1st April uRi in the case of Film PUblicity 8.Dd 1st April 
19'1 in the cue of the rest are not available. The figures relate to.Finanoial years . 

. (2) The figure shown against. item No. (",)'above repreeent.8 the coneumpton by the Britieh 
Min.i8try of Information." . . .". 

(3) The fIguree against itema (iii) a'lQ (v) are in rflspect of the consumption of " Inform \tion 
Films of India" and .. PUblicity OfIloar (Foreign) ", respectiwly. .. -

" ELECTION OF MEMBEnS TO THE -ADVISORY BOARD OF· 
- ARCILEOLOGY." , 

Xl. l'resldeut (The Honourable Sir Abdur Rahim): I have to inform lhe 
Assembly that up to" 12 NOON on Friday, the 3rdNovember.. 1944, 

~  No the time i ~  for receiving nominations for the _ Advisory Board of 
Archreology in India, three nominations "¥lie receiyed. b e ~ e  one can-
didate withdrew his candidature. As the number of remaining candidatea is 
equal to the number of-vacllncies, I declare the 'following Members to be duly 
lliected: (1) Dr. P. N. Banerjea, (2) Sir Muhammad Yamin Khan. 

THE PUBLIC DEBT (CENTRAL GOVERNMENT) BILL. 
PREaENTATION OF 'tHE REPORT OF THE SELECT CoMMITTEE " 

'The Honourable Sir .Jeremy B.a.tsmlll (Finance Member): Sir, I present the 
Report of the Select Committee on the Public Debt (Central GovernmeJ1t) Bill 
together wit.h the Bill as amended by the Select Committee" 

STATEMENTS LAID ON-THE TABL::m. 
CASES IN WHICH THB LO\V1tST TENDEM HAVE NOT BEEN ACOBFTBD BY THE HIGH 

COMMISSIONER FOR INDIA ' 
The Honourable Sil II. AslIulBuque tMeinber" for -Commerce and Indus-

~. tries and Oivil Supplies); Sir, T lilY on the t.able fonr stat.ements. furnished by 
the High CommisRioner for Trulia, London, showing all cases in 'Which the lowest 
e ~er have not heen nccepted by him in purchasing stores for the e~

,
".ment of India- during the half yeArs ended 31st December 1941, SOthJuM 
1942. Slst December 1942 Rnd BOth June 1948. 

(I 
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THE }'ACTORIEl:) ~  AAIESDKENT)lllLL--400tli. 
Mr. k ~  (The If'onourable l:)ir Abdw' RaLim): The Houie will 0.0. 

'proceed with the further C ~ er ii  of the following motion moved. by ~ 
lIODourable Dr. B. R. Ambedkar 011 Wednesday, the 1st November; ~. 
natneh-:- . 

~  the BiD further to .mend the Factori .. Act, 1134 (Secood Am_dmaQt), ~ ref.-re. 
to a Select Committee conailting of N ... b 8iddiqQe Ali Jtbu, Khan Babadur 8_ilda, "-.l·i· 
I!aq ~ .~. Mr. R .• R. Gupta •. Mr. A. C. lDIkip,.Elir \rUhal N. Chand.vvkar, Rao a.-W. 
N. Sin. Raj. Mr. !'t. M. JeelU, Mr. D. 8. JOIhl,and the mover &ad 'Ilat ihe 0 ..... ~ 
ilembera wboH e~ •• 11 be u .... f1 to ~i  • meeting of the C~ ... .. an. ' ,-. .': 

, 1Ir ••••• "GIld (XODlinated Non.Ofticial): The first- part ~ the Dill pro-' 
videa compensatory:duys of rest when the PJovincial Governments' exempt 
certain factories from the operation' of section 85 of the Factories Act makin, 

_ a weekly day of fest b i r~·. This remo'\"'es one of the defectil of ~ re e ~ 
r~ Act and therefore the Amendment is a welcome one. 

~ir, the second part of the Bill deals with the principle that humau belD,.. 
after continuous work for 8 long period, Bay for a year, require certain ~ i

ous -holidays, so ~  their health lUay be reCC)uped and efficiency revived. I 
therefore congratulate the Honourable the Labour Member for having propoted 
to apply that; principle of a continuous holiday to ~ e working 0-.. in t_ 
e ~·. But, Sir, unfortunately the Honourable M:ember restricts .the appli. 
'cation of this ~ri i e only to workers working in factories. Tbfte re~i r 
indostrk'S in which workers werk for a' continuous period and they work ~,. 
hard aud therefore' are equally entitled to a continuous holiday 8S the worker .. 
in the factories are entitled to. Take for instance the mines. The condition. 
under which the miners work are harder and more lIupleasallt t.han thOSe (.Jf· 
the iactorywOIkers. Still the Honourable Member does not pl'Opose to ~i e 
them a continuous holiday. even though they may work for a year or a longer 
pt>riod. I wish. Sir. that the Honourable the Labour Member. innead .or pro. 
posing that the application of the principle of a paid i .~ should be ~ ri
ed t.o the factory workent, had brought forward a measure applying the m~ 
principle to aU industrial workers. ' In that case the meBliure would have b~  
more welcome to the working claue5 of this country. It seems to me that the-
Government of India believes that if they were to make ~  progrep. the.' 
should go very slow. I know that they are considering the question of ht'lllth 
insurance but they begin with the factory worker!l onI,v. Similarly; when thoy 
are proposing to give bolidays to the rke~, e~ begin with the factor .• 
workers only. I would like them to consider whether this rate of· r ~  il 
not- n ,",ery slow one. U they begin to give holidays to the workers in the fActO· 
ries first. then to miners, then to dock workers and thetl to the plantatirm 
~ker J, it will take several years before all the industrial workers are ooverea. 
T woold like. Sir. the Honourable the Labour Member to consider whether h&' 
flhou1d not' adopt ariy other method, IK) that progress will be quickPr. 

Then, Sir, the i ~  which the H6nourable the Labour Member propose] 
for the workers in factories is a very short one and in my judgment it is ver7 
inadequate considering their need for rest. He will agree that work in G 
factory is a very hard one Rnd if a man wOJ'ks continuously for a year, a holiday 
.()f seven days out of which he ",;11 receive payment only for six, is not a ImfR·· 

f' -eient rest. Therefore the Honourable ~ember has, in' my judgment, mnde a. 
mistake in making tlle 'holiday such a Flhort one. Sir, ihose who work in GOT' 
.emment offices generally get a month's holiday and that holiday is also a paid 
one. Moreover, work in an office. especially in Il Government office, is nati 
"half so hard as work in 1\ factory. Y therefore think that the Honourable 
Memher should have kept the paid holiday larger than what tlie Gov&l'DlDeni 
(If .Indin ¢ves to its em ee~ workinll in offices. In RUlsia the induAtrl"\ 
workers gf't a month's pAid holittBY. Tn several other countri.es the i ~, 
~  is B larger one nnd I thought that the' Government of India would follo. 
t,he eXAmples of, countries wher'e worker. are properly carecl for. like ~i,,  
and othE'r cOl1ntrh.·.. Thil! queiltiltn Will conlicJt..red h.v th .. ~ tAhoar Com"": 

( ~  ) 



'"""sa I'ACTO.DlS (I.KCOl(D ADNDQN'l') aILL 31. 
loittee ~  they' recommended that the- holiday should be at, lelll! for II ~. 
w,ht, and in the case of heavy workers luch 8S workers in steel factorie., "1. 
recommended. a three weeks holiday. The GoverIunent of ~ did nol; acceB' 
•• en that modest proposal. Moreo\'er, when we are considering the e i~ 
of 1i4e length of the holiday, generally spea)ciug, young persons below the ~. 
of 18 or 16 are given a longer holiday. There ill a Convention paned by. the 
ltlternatiooal Labour Org1&niaatiol1 on this lubject of holidays with pay; and 
in that. Convention special provision is made for Imager 'holidays for yoUDf 
p"rsons.·, (..in Hono,uTable M,mbeT: "Even in schools they kave long holiday!,!") 
The Convention passed -by the International Labour Organiaatto.n &lao pro-' 
posed that ~ e length bf the holiday should be in proportion to the lenath vi 

the service; that is, if a man work.s ill an industry for several years'he .mould 
get a longer holiday, because he needs a continuous rest much longer than a 
mau who freshly joins an industry. I hope that the Government of India ancI . 
the legislature will consider this poirit regarding the adequacyof the length of 
the holiday. 

Then this Bill provides that iu ordet th¥t 110 . workruau t;houlu be eutitled 
to get a coutinuous .. holiday, he WUtlt work in oue factory. 1 think that i. ~ 
wrong thing .. The worker should be free to choose his eUlployer when he Bnlb-
that the conditions are not suitable. if you pa$li leaildation providing .for a 
holiday for a worktilan, on conditi9D that he will get the i~ only if h. 
docs not change his master, then the e~J e  of India i e k~i  th. 
pO"'er of bargaining of the worker. If the workman is 'ue& ,to ohqe his 
waster, he has a better power of bargaining regarding the conditions of hi. 
",ork than if. he is tied, down to one master. It is quite possible to make 10m. 

arrangement by· which a man may change his master but keep hie right ~ • 
holiday if he works in one industry for a period of 12 months or more. ..I ~ . 
that the Legitllature and the' Government of India will consider this question . 

. Thell; the Convention pU!-Ised by the International Labour Ol'ganisation alBo 
provides a proposal that un agreement to relinquish his right by a workman 
with his master should be, made void. I hope that "'the Government of India • 
will accept this proposal alao. 

It is a good thing that this Bill provides for a continuous holiday, although 
the provision is inadequatt'. But let me tell this House and also the Govern-
ment of India that ill a country like Indie. where distances are very great, if 
your holiday is only six da'ys holiday, it will be difficult for workers to go hOllie 
andcnjoy the holiduy. Half of bis time-perhGps mote than half-will be 
apt>nt on the railway traiu. If a Ahart holiday is to he given and if the worker 
is to takp advantage of it, tlte Oovenlluent of India should ha\'e made some 
pro\-ision for what I may call holiday homes. Such holiday homes are provided 
in Russia and in severn I other countries. Tlterefore, \lA the Government of 
Iudia is thinking of giving It holiday and if the holidllly is to be property used 
b.'· the workers, the Governmf!nt of India should move in ~e matter to su 
that some holiday homes are prpvided for the workers. OtherWIse the holiday 
mtl', not, he as useful 8S it should be. 

'There is also another point which I want to make and it ig this: in India 
.~ I have said the distances Ate very large, If workers ll:lve to go home and 
.,ven not for e~ long dhltanees t,hey will have to spend some money on trfl.el. 
IinlZ out of the small amount which they will get for six days. Tn India the 

er ~e wage is e er ~· 8 annas 11 ~ e highest a\.t:'ra;.re wn/ie i" about 
a rupee It day. Tf n m~  ~e  II .paid holiday for six da.'·s ~  if ~ r e 
wage is only 8 annas. he "'111 get three rupees. After e ~ for hiS r ~ ~ 
fare out of these tbree Mlpees. «'hat can be spend for tbe enjoyment ot' tilt" 
hl'lliilflv? Theo e r ~e waR'e in lndin will not, be more thAn 8 annas It dAv. 
It is true that in th£' ('nse of Bombay. of which my Honourable friend Sir 
Cowasjee Jehnngit: b ~ somf' knowf",dge. the e ~e  l\'age i~ ~  " rup8f> II 
dB"'; bufi even tnkin!? that n:lllre. nfter all 6 'rupee!! is not n Sllffi<.'lel' L· "um ff\l' 

~ enjovrnent of n 110liCinv for Ri"( dRVR. t wO\llCl thf'reff'lre !!,~  to' fh. -
Honourable I,noon' . r m ~r thAt he, should 84>1>l'Olch the 'R'onollrnble Raih"'M' 

n! 



t" 

360 LBOISLATl\"l!: ~ ['iTH Nov. I\}44 
,. , [Mr. M. N. Joshi.] 
~ember, 'who \B not present- here:- that the railways should stye oonce.ssiOlltl \0 
, ~~ . ~~e  when they 80, out on a holi.daY",The Indian railways give cou-

• ceS8lOD.S to,'all r ~ of 'people! for ,parties gomg out· for cricket or hockey' 
mutches, for theatrIcal C6mpaUltlS gorng from place to ~ e, for people going 

· to conferences etc., e.nd I therefore sugges.t to the Honourable Labour Memoer 
to er ~ his colleague, the Raik"lI..)' Member, to provide railway e i ~ , 

· for the W6l'kel'!) who take advantage of the Bill for providing for a paid holiday 
· fmd who want to enjoy that holiday Ilnd reCOlll) their healt.h and revive their 

efficiency. I have'great pleasure)n supporting the motion made by' the Hou-
Durable Labour 'M&mber. " . ' 

Sir, Vl\bal 5. OhaDdavarkar (Bombay ~ i J er  Association: InditW 
Commercer Sir, I have listened with great interest to both, the speeches, the 
<.me maae by the JIonourable LuboW' Member introducing };Us Bill, andthd 

'otber made b~  veteran labour aud social worker from Bombay, ,Mr. ~. M. 
, Joshi, I shall first deal with certain general observations made by the Hon-

r~b e Labour Member. He referred to the past history ol this case; he l'efer-
red to the' debate which took place ill this House in Je.nuary 1987 when Sir 

. Frank Noyce moved "that the House do not approve ~e Convention passed 
bi the International Laoour Conference". I shall- just read what the Gov-

• ernment of ~ i  view as placed -before the' comentiqn. in Geneva was: it 
'tlaid: , ., ... 

"The G9vermneDt. of India believe t.hat. -t.he principle i. ~  tlfT.e"9. f11Id alIo 4flieve 
· tAcIt tAe pri1lciple i. 1OVtItI)-"but every IOUDd prinCIple of blbour well are i. not ~b e of 
.t.iafactory general enforomlcnt by e i .i~ eaactmeDt. In the pre.tent 'caae any atu-mpt 
to enforce a ~mer  .,.tem in India would meet. with grave difBcultiea. Much of the labour 

,.u.ployed in Jndustries ia drawn from aDd maintaiDi cootaet with villages at long distanN'1I -
from industrial ('t!ntree and a holiday would be of little value to the workel'll UDlel8 it 
made it. possible for them to revisit their villapa. But. few could alford to make 'auch a 
joumey every year. Again, holiday. would IOIe much of t.heir value for the w,orker unleN 

-they could be taken at a time wbeD on hCOUD\ of • • • , . ,", . 
111'; PrtIldent (The HonoUt'Rble Sir AbdUl' Rahim): I do not' think the 

Honourable Member. need read alI that at such length, If he has an.y rOlli-
ments to make, he can do so. 

SJr Vithal if. Ohandalarkar: The Government of India's coutentiou Wt\15 
that condition!'; ill India wet:e so different. that the object of such a propo:;al 

c :would not be achieved; Take the questi9n of long distances aud family e\ euts 
'which are more lIuu}erous thaI! in any other country I know ~, Everyhody 
is'interested in the m r i ~!  and e ~ of fifth cousins Ilnd sixth ~i ~, 
the funerals I1l1d so on and the result is that a holiday with pay would he- ft' 
misnomer in this cOWltry. If I were the Labour Member, I would straight-
away 'say 'Pay your workers 6 days' additional wages Rnd de not r~ what, 
they do and how, thEj,Y "pend the time'. Take' my own constituency 

'in the BombnyPresidency. We get workers from the Coast i ri ~, 
~  "'hich practict.lly for four months in the year-from May 15th to September 
, l&-there is no transport. If they h&ve to go at all during the monaoon, they 

have to ~ ir  to the Deccan, to Kolhnpllr and then by bW! to the coast. ~  
I. very difficult time of the year when rains are heavy in the Ghats. V{e g'pt 
worketS from the Ghats and the ,·mages near hv, lrom Poona and Satara Hnd 

· ()ther districts. Then We get workers from the Rvderabad State and ~, we, 
· get worker!! from the. U.P. who nre known as Bbaiyaa in Bomhay. 
, Now, Sir, our experience is that the demand for holidays -comes in three or 
,tour sea8Otl8. The first is before the !!Owing time, the secolld when the crops 
· are haneBted nnd tbe tbird is when the marriage 861\80n starts. .! ~ hefnr,. 
1 left Bot\lba-v my manager reported that there were so many RPllhcatlon!ll for 
leue Rnd i ~i  of -them were ~ , leave it would relruft in dislocation of 

: work., In be~ e of the Hindus, ·themarringe "'CRson CQme8 in, II particuJar 
. period' of the :VeRr. , 
· • Now. whAt wm he the pffet't of this Bill. Tf, HolidRY' witb TI"Y Bill i8 
',susec1 then you -are e m e ~ the emplOYer!! to ~ lea .. t.() their eJnl)loYf!eI. 
~ .principle of compub1ion ba. not heen introdnt!lec) eftJl in ,,'and up to ~ 
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now. Lord Amulree's report has Hot been given effect U;. OQ" tue 'othtlL' haud . 
Government have ~ e  this scheme of holidays wii;h ·pay. to be developed hY 

~ r  . e~ .  between the employers and the employees and eve1l in. . 
. ludui such a. movement has already taken place. My friend Mr. M:iller refeL'-
red to ~  has happened at Oalcutta. 'There people are given pay for se\'t'n 
closed festi1al. days .. I know one ~ ~r  in ~ re where .they ~ r e  fL 
scheme of holiday with pay a long time ago. OWlUg to It :flaw lU thelr orders,. 
the workers, instead of taking this 7 or 10 days in .one bloc, ask for leave !lOt. 
only bn closed days .but even on Sundays. Following that 'precedent, in the 

,M.vsore'Stafu now, most of the concerns have got schemes for holidays with 
pay. It is a voluntary development as a result of negotiations betWeen the 
employers and employees. In my own concerns which I control at BBngalore, 
I haye also accepted this principle but' 1. have acceptPrl the principle of conti-
nUOll!; holiday npd debarred them from taking leave on closed dAy!;.' As 
regards continuous work, the ri~ i e I' have i r ~  is t.hat within a: 
year they' must put in 270 dll.Ys work 80 that there ~  be 52 holidays and 10 
('Iosed days and I have left a gap of 33 days for ~ e  ~ other invoIUl,l-
tary absence. But if t,his Bill is passed, whBt is going to happen is i~, 
The workman will go on 2 months leave and he will get pay for 7 days during' 
the period. Merely 7 days with pay is not really a holiday with pay. The 
ree.l tenQ .ought to be 'leave with pay'. I Bgree that the ~ ,em followed in 
Bengal or in the concern to i~  I referred in Bangalore i!': t4lat of f10lidays . 
with pay. Thati means that they get pay for some of the customRry and 
1!011ctioned holidays. This is not leave with pay. I feel that so many com- _ 
pIicat.ions win arise when people insist on going on leave. A man asks, for 
leRve. If it is refused. he goes. He simply goes away' He does not Bccept 
the order of the Manager. The next day he simpl70 leaves and then comes 
and waits at the gat.e and pleads for mercy to be taken bRCk. . Now whut 
has happened in mb ~  Under the Standing Orders, the workman i. 
entitlt>n to leave wit,hont pay after he puts in 12 months in the year. Then 
R furt.her ohligation is put upon IIS-J do not say unressonably-especially 
nowRdays, when transport difficulties are great. After the leave expirE'S we 
have to keep the workers' lien on the post for 8 days. Tht're iR a ruling ~i e  
under the Payment of Wages Act now;-that it an employee overstays his lean 
without ailthority. he ~  bis lien noi on the first day of his unauthorised 
b~e e but after A daY8. Even thosE' dRYS of grace hRve been included by th::-

jl1d!m1ent nnder .the Payment"'of Wages Act, within the leave gTsnten by t1Ie 
b ~ Orders ann the result ill now when these people apply fo!' leave thE'Y 

simplv ignore the interests of ~er e~ I do not blame them. because om-
sociaI' cusioms are sucb that a mRn wnnts to attend ('ven if a disffmt cousin 
m rri~. T know of one concern in. Hydcrabad State with which I am cor.-

,neeted ~ a- Director_ where if a workman dies the wholE' mill goes to the 
fW1E'ral and the min is closed and there is no remedy. My friend Mr . .Toshi 
and hilt friends ha.vEl never told the workmen-at least-- I have not heard it, 
on thE' ftoor of the House-not to do theSe tbings. He only ~ k  of our' 
b i~ i . 

Mr. K. M . .JoShi: These arE' SOCiAl obligations_ . • 
Stl Vlthal K. Ohandavarkar: You are spea.king Of social' b i ~  'rhA 

elerks do not stay away on occasions like this. If a clerk dies,. the whole staff 
.of clerks does not go but only one or two go. They do not abstain from attend-
ing ·office. I know Mr. Joshi wants all the 'conditions of Government service 
fo! his workers. Will he flCtlept a111he disciplinary oblignHons of Governmenil 
service for the workers? 

Mr •. If. II. JOIhl: I will consider: 
Sir Vlthal •. OJauUlavarkar: I am prepared to bargain wit.h hith on that 

point. There is no question of considf;.lration. Hare is a question cif our i i ~ 
rights and when I expect 'obligations in return, Mr .• Joshi says tbat "e win 
consider. • 

Mr ••••• 10lIl.1: J am not 8, dictator. ' 
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Sir VlUall 11. OhaDdlnrbr.;. It is ~ IOUilU tto impose obliptions on 

~~ employ81'l 11) meaQs of la,ialation. :When the ;BOmbay Industrial Dis-
putes Act was · ~. there were several obligatiOll8 put on the worker sud 
Mr. Joshi opposed theJneasure. It is not a question of dietatorship or consi-
deration. That being the difiicult atmosphere ip which we have to work, e~e  
if the principle is BOund, I do not think. anybody can call us reactionary if 
we oppot;e or fiud it 'aifficult to support such a measure. I maintaiu that the 
conditions thllt Ilre described in the Government of India's statement beiors the 
Labour ConventiolJ ore stitl existing in this country.. Now. what happeued:' 
Tht! Govtlrnment of India . held a Conference when Sir Ramaswami Mudaliar 
was in chul'ge of the Labour portfolio. At the Conference held by thtl em-
ploJers witl\ the MeUlber iii Calcutta in 1940 our case was that the first item 
in a scheme of labour welfare should be the sickness insurance. Government 
D10yed in the 'matter .bi appointing 's special officer. We supported thut 
move and' we gave our co-operation. Now We have got 8 very b~e report 
from Professor Adarkar. We say that in vtew of the ir m~ e  prevailing 
in the country,. holidays .vith pay should be the last item on .1&bo. welfare 
progralllme. Go\"emment have Rlrelkly appointed. a Committee for social seeu· 
ri~ . We are going to have unemployment insurance, sickness insurance a!ld 
minimum wages forced on us. In tl1ese circumstances how can Mr ... JOshi'S 
charge against the Government' of India be justified? ·If you look at the 
history-of labour Iegislption, the record of the Government of India is· Booh that 
they (,Rll he proud of it .. e~  havp been in - milch .great hurry than several 
{)ther Govt>mments. T may not go into the motives, hut the emm~  of 

., IndiR havt> nhnws gone on legislating and compelling employers to do thIS Rnd 
fuL . 

A Bill for' providing Holidays with pay wus actually drafted Bnd sent tQ IJ';; 

for opinion ill 1942. Thel!, we re~ e  our caSt: und I am glad that eveu 
that democratic body ll1110ng commercial organisations, the Indian Merchanilli 
Chamber,-I anl r~  l\Ir. Manu Subedllr ill not here--also supported the point 
<>f view taken by u;; and <>ther etnployers. ThRt being the case, I hope the 
Honse will understand the difficulty whieh I ~  in supporting or givin8' whole-
hearted support to the proposal made hy Dr. Ambedkar before the ~e. 

_ ~ , Sir, I will CaDle .to the detail!; of the Bill. 1 entirely agree \\'ith Mr. 
Joshi that leave or holidays tbat are grouted Wlder the proposed scheme should' b, continuOllS. That is the view of the Bombay employers. I believe i& 
Calcutta the;v have had their difficulties Hnd ~ e difficulties may have to be 
~ i ere  while framing a scheme forJlOlidays with pay. But in prinetple I 
~ ire  agree with Mr .. Joshi that the bdlidays-J wonld rather call it leave-"'-
to be granteli ~  be cont-inuOUB. The whole trouble arises because the 
words used are 'holiday with' pay'. Leave should be of Q continuQUs nnt"re. 
T object to the words 'at lesst '. T think the Government. should lay down a 
clefinUe period. J do not like the expression 'at leRst' because I want a standard 
neriod for all the proVinces. I do not want various Provincial Govemments 
having different periods of lea,-e. Bombay .. for instanee,may give ,. day!'!, 
'Madras 10 or 12 days. The employers might voluntarily make it. 8 period ,")f 
12 or 111 days. Ie would rather increase the number from 7 to 8, 9, or 10 (la,'s 
but it should be a standard period for all the provinces so that the Provinrill.) 

. Governments cannot run amok in compelling employetB to grant holidays for 
different periods. . / -

JIr ••• ' K. 301hl: There if; no power ~i e  t.o the Provincial Governments. 
Sir Vlthal •• OhaIldaV&1'kar: You have got -the provision' for provincial 

nIles. Tf I am wrong, J shall be corrected by the IJonollrable Member in 
charge. . 

Theil. ilf:J regards the payment of leave pay in advanee. I agree that it' 
jl; a small amOlmt bnt. it ilJ ..entirely wrong in principle. Two e ~ i J· condi-
tions ~ Go't'ernment leave roles are: (1) that leave QtU1not be granted Il!'l a 
matt-er of right rmd (2), thAt leave will be granted only at .theeonvenience of 
the ~m er . Tf leavf> is refused, the employeeR !U'e alJowed te accumulate 



TJD FACTOJUa8 (DOOKI) AlIUDDNT) 8lLL _ 

it, but ~ e can be refused, aDd it is entirely :within jibe disoretionof the' 
~r. er io refuse even the earned leave ii he oannot spare the services of the 
employeeL Further, ,Government leave rules are that if leave is refu.eed and 
if the aecumulated leave amounts to nine months and the man is due for 
n:tire14ent, he can be given an extension only up to a maximum period of 
6 months to enjoy the leave which has been refused to him in the interests 
of "ervice. I do not think even the okapraBBi. when they go on leave, they 
£et illl advance of the leave pay. If J am wrong, J shall be corrected. I know. 
what is happening in various in41,lstrlE.ls. Even if there is no leave with pay due' 

• to II man and if he has got a long l'ec8rd of service,' we 'pay him the advance if 
~ wants it b~ . e he has been with us for a peirod of 15- or 20 years. But 

IWl'e what is going to happen is that if you give leave' to the man as a.. matter 
ul right, he will go on.7 ~  leave and he may not come baok to us and we ' 
}w \'e no remedy. The object of' this Bill is to make labour more or less -loyal 
to one.· concern so that there is a continuity of er i~e. . 

Mr. ]I. tI. JOIbi: It is servitude. 
Sir Vlthal ]I. ~ rk r  I do not want to go into that question because 

if 1 do I may have to speak on it for more than one hour. What happens is 
thltt the man takes away 3 or 4 rupees and goes away and then :eomes back 
allli join,;; sDother" employer or he may not come back at all. The word used ill! 
','ill'1led'; so the Goveminent thinks t.hat he has earned those 7 days' wages. 
Wh.v !lou't they follow the same principle in their own case and give tile 
ch(/prllHsis advances? In Government service if a Government servant over-

'litr,ys his leave', he loses automllticaJly his lien on the post. But in Bombay 
we have to ){eep his Iiell open for 8 days and if we take anv action we have to 
,fact· 80' many. inquiries undel' the Bombay Industries Disputes Act and ~e er • 
ally: the decision goes i ~  \IS. The man simply Rays that he posted a letter-
or a pOstcard asking for extension of leave, The Standing Orders require that the 
man should apply in writing for extension dt leave. ;But the worker S8ys that 
he posted a letter Or Rent a telegra.m which is generally of a. stereotyped charac-
ter: Once J almost told t.he Manager u> give typed telegrams to workers when 
t hey go 011 leave so that they Dlay not have to spend ~  on ~ erk  who write 
out letters nnd ~ r m  for them. Therefore, it is wrong in principle to have 
this compulsory payment of half wages for 7 days and I oppose it. 

~ , ~  is the position about sickness. Most of these village people g-) 
to the villages where there is no Doctor at aU. Who is gojng to certify thai;' 
the man ~ reall" ill? I may be told t.hat tJle Government will make tne rules, 

, hilt it is very difficult to make rules to provide for all contingencies, - Even if. 
II man is really ill and he Rends a certificate from an Indian Vaidya or some-
body else we do now know whether such a Vaidya or Doctor even exists er~. 
In ~. ~ like Bombay youc6n get 8 medical certificjlte ~r. 4 annas. an? they 
l1re very often used in Government offices. In these condItIons I submIt that 
the whole thing should not be left so -,'ague in the BilL H the Bill is to !.>e 
improvp,d, the conditions under which a m,an should become eligible for leave 
~  be ~eei ie  in tbe Bill itself, For instance, I have' stated ·that if 8 
man pntg in 270 da:vs work in a concern, then it does not matter if he is nh!'lent 
for ::\0 ~ on account .of Riclmess or . for other involuntarv reason. In that 
C ~ , the position of hoth the employers Rnd 'the employed ~,  be made clear. 
Bllt the clAllse as drafted is very .vague and likely to make Q difficult situation 
!;tilJ more difficult . 

Sir, J have nothing-to. say excf'pt thiFl, that if this Bill is to be enacted and 
enforced. Governmenf shonld make certain t,hings. which J have mentioned, 
dear in the Act it.self and not ~ e it t,o tne rule making power, Even when 
the t111f' makinJ;l' yOwer ill eXf'rci!'lM, it s110111d be e~~r i e  in sucb a way fhnt' 
it does not lead t.o friction bet,ween the ernployerll ana the employee!'!. 'The 
'fir@t ri ~i e that let.ve can lie gTRnteil only at the convenience of the -employer 
soouJd hfl ,ncol'Tloralied io the TuleR. My B'onournblf' Mena 1\{r. Josbi SRyS, 
TlO, ... ~ i , T tAke HlP ~e of m:v own concern!'! Rt Bltn['Rlore, The ! ~ em  
tnPTP WII" nccf''Otell hv A trihllTlnl. '01'f'l'Iided over hy A, Hi['h Court .Tndpe. with 
OM TPTlrpClentlltive .;'1 e1:llploYf'r Rna one 'representntivE' of emplo:vee. The 
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iiondiuoll. that I had proposed was aooepted unanimously by the Board and 
aooepted by the Labour Association, ~  was a party to that reference bt:'fore 
t.bat Court, f,he condition that leave should be granted ~ the convenience of--
the $mployer, and that leave, if refused, will he allowed to aceumule.te for a 
period of' one, two ,or even three yeap, because if I refuse leave, I do not 
want the man to lOBe his leave. rrhat safeguard must be there. The elasti-
city, which- is the main feature of the Government and of all leave rules must »e incorporated in any scheme that emelges as a result of the paB8ing of thi,; 
measure. Sir, for the reasons that I have stated above, whOe I am not going' 
to oppose the motion for reference to Select Committee, I am sorry I cannot 
suppoi"\ it.' . 

Prot ••• G. ~ (Guntttr cum Nellore: ~ mm  Rural): Sir, 
the employers th18 ttme seem to hsye been "ery fortunate in b i i ~ a 
powerful advocate for their cause in the ~  of my Honourable friend Sir 
Vithal Chandavarkar, because without trying to import any p&88ion, without 
even e~  to be opposing this Bill, while only saying that he is not. 
prepared to associate· himself with it and while prot.esting that he. is not a 
reactionary,' he has made in effect a very re i r~  speech. The purport 
of the whole speech of his comes to this, leave it to us and our emplo:eea 
and we shall settle it between ourselves as we have been settling for tb., 
last mty years, ever since we have been hlaking profits in our mills by 
keeping, these workers continuously illiterate, ignorant, unorganised. illCapoblf' 
of looking shllr themselves and even unable to get over their usual absenteeism. 

I do not· think this BiD is really and wholly intended to be in the .i er~  
Q,f the workers alone. It it'! a quasi-political measure. What prevented t,his 
Government of India from coming forward to this Assembly as long ago 'as· 
1987 itself, in order to give effect to the recommendation of the InternatiOl\ll1 
Labour Convention? On the er~ hand, thev came forward to us to sav that 
~ e  were not prepared to give e e ~ to it. ~ They got ~ i  House-I do noil 
know whether it was this House or _ the other House-to agree with them 
weighted as it was on the Government side. They got .the 'HOIlSf- to ~e 
with them that effect need not be given to t.hat convention" . 

Then, again, my Honourable friend Sir Vithal ChandavarJesr has volunteer-
ed the infonnBtion that Government wanted to introduce this Bill and /let it 
passed in 1942, and yet the employers were powerful enougli to succeed ill 
preventing them from introducing it. Today. why is it that the Government 
have come forward with this meast!re. It is not onlv because the Honourable 
the Labour Member is specially lucky; he happens ~ be lucky in having CC)IlH! 
just at this moment when. the Government are anxiouB somehow or other to 
please labour to some extent Bnd thus retain labour at its PORt of duty in e~e 
war times. They want to bribe everybody, they have bribed so many sections 
of the country and now the Government seem to think that they can bribf' 
organised lnbour also. They seem to be succeeding to aome extent. They 
have succeeded in gagging the mouth of one or two labour organisations in 
tbia cOuntry by making a very convenient monthly grant of no lesR a sum thl'l.n 
Re. 18.000. The Government are also giving bribes to others in ways· whil'h 
are difficult to discover but which I' think in a wav can he traced somewhere 
to _Whitehall in England. Tbpre are other organisations; more and. more r~
nisations are being continually hrought into existence under quui-officiaI in8pi-
rntion in gnler to ply the tr1lde of thiB Govel'1'Jment in, labour rank.;,. NoB 
being 88tided. with that, because after all these r i ~  are not able to 
hold the loyalty of aU the organised labour in this' country. they havE' found 
it neeessarv to come forward with some of these labour measures which should 
have been 'placed on ~ e ,e book long ago .. Th(ll:V come forward "Uh theRe 
Bills f.oQay and then .. k us to admire them for their liberalism snd thE'ir 
anxietyro Berve labour by 'these measures. . 

Sir, my Honourable friend Rir Vithal ChandavarkRr has introdt1ced ~ 
Rction of comparing Govemment Il""ants, takinll the lowest of thl(m. ~e 
("fUf1'f'dlfsllf • with industrial lahottr. Does mv Hononrable friend remtlmher tfia! 
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the Ch4PT488is under the Government r~ guaranteed pe'nsion and also some-
times provident fund? Does he also remember that the Government is not on' 
f! pal' 'with' private individuals, that' Government is oontinuously under the fire 
of ,pltblic criticism whereas these privQte individUals are a law unto themselves' 
and.the public have no contro\.. over them and e~; are not even able to tell' 
these people how to behave themselves at least in regard to their own labour? 
Sir., that shows quite clearly how the employers are able to bring forward such 
intelligent and clevel' ndvoC!ateR for them to b mb ~  beg your pardon, Sir, 
I shall not use thM word . . . ~ 

Sir Vlthlol 5. Olw14&varW: lOU can use that word, .we do not mind. 
Prof. 5. G: BIDp.: We can also make a choice of words-to try to mislead 

E::\'en f6uch a well informed !louse as this. Sir, my Honourable friend air 
Vithnl Chandavarkar wants us to leave the emplo;yers to careJor their workers. 
What happens if anyone Group of employers or anyone big individual em~ 
ployer refuses to give any such leave at all? Is there any control ~ him?" 
It is for thaf reason, it. is not to fetter the hands or the liberty of those pro-
gfl'ssi\'c employers, if there al'6 any lef,t in this country-my Honourable friend 
claims to be one «f ~em, i  is not, to fetter .their liberty in e. ~  e~ 
labour to get more hohdays than what are provlded for here, but ltlS only 10 
order to see that those reactionary and conservative minded men also behave 
themselves Ilt least with a minimum of decency and humanity towards their 
labour that this Bill' Vend similar measures are being proposed by the Govern-
ment· of India and Honourable Members on this side of the House try their 
best to 98900iate themaelvel'; with any. liberal minded proposal that is being_ 
brought in this House by Government or anybody else in order to help and assist 
labour in getting justice in this country. 

. My Honourable. friend specially objects to rker~ in any concern going 
in Ii procession,-in a funeral procession,--in order to pay their last respects 
to Ii deceased worl'er or anyone clo!\dy related to any worker. Sir, who is 
responsible for nil these rker~ belug dragged, induced and persuaded to leave 
their \-iMages and corne to distant towns? They leave all their usual social 
relations and they are unable to go back t.o their villages in order to enio' 
the usual social amenities and the llaJural support which they get in their 
villages either through blood ties or social ties. It is these employers. They 
mllY say that they ha.ve Dot asked t·hem to come. Well, it was not so long 
ago that even my Honourable friends were assisting the other friends,-the' 
Europeans,-in invoking the aid of the indentured system in order ~ get labout'" 
for the plant,ations in Assam and other places. Similar privileges they wanted 
to hu\-e 811:10. Indeed there was thE> Workmen's Breach of Contract Act ynder 
which the employers were able even to exercise criminal powers or were' able-
to take advantage of the criminal law in order to take anyone of their worken 
to task merely because he had t.he temerity to leave their service and go away 
to his village or home. Therefore, Sir, it is these people who induced these 
men to ('orne away after, severing their social relations in their own villages 
and live in the towns. And then they want to deny even this privilege of 
social re i ~  and camaraderie to the workers in & particular faotory ~ 

·want it in order that, they may be able to stand by \he worker when he i~ in· 
distress or whenever he is in joy. That is an attitude which I very much 
deplore and regret and I hope the employers in this country will not support 
that leind of attitude. 

Then, Sir, my Honourable friend Mr. Joshi rightly st,ressed the necessity 
for the workers to have the privilege of working continuous1y for one year !lot 
onlv in one factorY but in a successive .number of factories whenever any neces-
lrit.y arises, provided of course that in anyone faoOOry he does not misbeltRve, 
80 badlvthat he comes under the censure of the magistracy or , the p>urts that· 
are seti' up under the Pa:vmenf. of Wages ~ , But my Honourable friend Sit'" 
N. Chandavarkar does not wanti that privilege to he enjoyed by the workers. 
That is an extraordinary-thing. He did not want t6 go i ~ the abstract side 
of the conception- of _slavery; but I ~ e he knows ~ IS .known as oh.atte1. 
and he wants thes!" workers to be ,tIed hand and foot\to one particular 
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~ er; ~~~  the ~ r, and then ~ ~ he .JVantsthat worker, to' '6ujoy 
thie particular pI"l¥ilep, this very small prlVllege, of having, ieven. days .with 
,.~. I do not subscribe to that view; l am in favour of t.he worker being given 
a ."ht ~ e e the employer if be is dissatisfied with his ~ i i  of ~ i
~e  with that employer and then go to another employer, and ell:ercismg the 

. rIght to getbis services lmd8l' both these employers counted 8S continuolifl 
employment, 80 that at the end of the "ear lie will be entitled to enjoy this 
leave with .~. _ ~ : '-
• ,- Thell,. Sir,. my HonoUrable friend Mr. ~ i has rightly pointed out .that 

:-"1\'orkers lD thhl. country ure generally recruIted from the rural areas, have to 
_ ~ over long ~ e  to travel. to e~r villages from th,eit. mills and BO they 
~  haTe ~ be gIven BOUle speClalcoDSlderation so that they may have enough 
~e to enJoy themselves or to be in the company of their own people. I e~ 

WIth that and my aonourable friend Sir Xl1rllyan Chandavarkll{, also recog-
nised this particular difticult.y of the workers that they h6£\'e to go IQUg distances 
when they have to travel. Therefore that is common ground; ~  is not 
common ~  is that Mr. Joshi wauts this leave period tp ~ extended; my 
Honourable fnend, Sir Narayan ChRndavarkar is not quite so surt' about ill 
whdher it can he e~e e  at all. He savs. it does not 111attere\Ten if it il!! 
e:l."tended provided' ~  lea\'e the ri i e ~ ~ ·i  leave to the: employer. I 
cannot agree with him. I do not want it to be the private privilege of the 
€mploJer to give him leave or not; I want it to be a right to be e er i~e  hy 
the workers and ,to be conferred upon them hy the State. I want thifl parti-

. cular period to he extended. Rnd to whnt extent? Thp Honourable Memher 
in charge is on 'strong grounds when he said that the International Labour 
(;on\'eOOon has suggested that it should he nt least. seven ~· . But he ,lia 
not say that it should De only SPVE'n days. It certainly doe!l not prevent illY 
Honourable friend from trying to extend it. After all this recommendation 
was mode as long ago as 1936. Things arp different ~ ; orgauised }aoour 
is much ·more important. in this country ond the Government of· IJfdia ore 
wort' in need of its support, and it is hut ~  that organised labour should be 
given a little more privilege than this; considering the' special ir m e~ 
re i i~  in this Country. And my Honourable frienei Sir Narayan Chanda-
r ~ r also laid stress upon that particular point, that there are Rpecial circllm-

stances in thi!; country: but he -wants to use that fHct" against the workers 
wherea'-l I W811t to use it in ~ r of the workel's. And that is for this reason. 
The constitQent.s of my Honourable friend Dr. Ambedkar are in very lorl!!f: 
numhers working as industrial workers in Bombay. They have to take thP-
steamer to go back to'Ratnagiri which takeR time, Ilnd to eome back alRo takes 
time. And therefore altbough I ",.,uld like the Honourahle Member to b ~ 
thio; "pnrticular period of 'holidays with le8ve, if be cannot. do that I suggest lUi ,. 
H lllinirilUm that he should consider the advi8l\bility of including the two dnys ' 
tal,en up by travel eachwsy. i.e., the day he leaves and the day he reaches 
his village. and the same two days on 'his return. These four days .hollld. he 
added to the time that the worker can be legitimately expected to take ltl 
'travelling to his home and back. That will come to eleven daya 'and it is note 
very much. I hope the", Honourable Member will seriously take this Imj!'gel'l-
tron into comrideration. 

Then there iM the question of whether the Ilverage pay to be paid for this 
holiday of seven Of. eleven days is enough to enable the worker to go back to 
bis village; see his relatives, make a few small and paltry and conventional 
-prescntil to them, and make them also feel happy beCl811se one of their men 
bas oone to to\1'n And has come hack with something new, introducing urbtill 
. i i i~ i .i  their poor eeonomy. Will it be enough? " T Ray it will not I'l'\ 
~ . TherefOre I suggest fha.t the allowance t,bat, is to be paid and ~ 
"av. that i~ to be 1ii1'en to the workel'l'! should be double· tbeaverage when the;, 

~e eamE*i during tl1e ~ i  10 or 11 m ~ ~  ill re~ ~  under tMI 
p&rticular 'Bm. Tt'ig not flSking fortoq much; it. 11'1 the mln1mnm t.hat :ny 
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-Qne can ask for and ~ hope this war-minded ~ ~  ~  ia havill, 
,plenty of ~  at its disposal will ~ find it 80 very i i ~ io scree }(Iii 
and also to persuade these employers who are paying hUSe sums as exce811 
profits tu to make this allowance to theil' workers. , 

Then-,there is another lJoint that Sir N. Ohandavarkar' 4&s made, that thie 
lea va shall be utilised by workers continuously on anyone occasion. I do 
not agree with· that. It must be left to the convenience of the worker as, tu 
whtm he wants ,Lu make use of thi.,; holiday and for how long. I dq not know 
whether this Bill gives that privilege to tine worker of utilising this holiday; 
llOt on liny one occasion only in that year but 'on two or, if necessary more 
oceasions, whenever the need arises. 1£ the Hill does not contemplate 'it and . 
the Honourable Member did not have it in his mind when he W&!I drafting this 
l:1lll, I should like hiln to keepit in mind and give this ri i e ~ to the workers. 

Sir,there was a big point made by Sir N. Chandavarkar which I.wish to 
oppose. He says leave should 'be grauted to the workers at the convenience 
of .the employers. I oppose it, and for a very good reason. He seems to think 
t hat the employer is in the same position as Government. H is not so. The· 
t'IDployer is there in charge of his factory by virtue of .the leave given to him 
J.,v society as a whole and the State concerned to function as employer. He ill 
t!('ated by some of us as R mere trustee and nothing qlOre. The real .owners 
()f this property are the ,vorkers, including the. em er ,~i  of course they 
wish' to consider themselves as workers. Bilt surely the employers have no 
!l,ora] right whatsoever to Baunt their ownership and theD say, "We are (he 
lords of the whole thing here. The workers are only here .at our mercy" tht'y 
lire to behave at our command and on our dictation" and therefore just 8S the 

, Government today has 'got the right to grant or not to grant leave 
1 P.v. to its workers, we must also be allowed to enjoy the same privilege. 

J refuse to allow this privilege to the employerS, They are mere trulrtees and 
t:hey have not discharged their trusteeship properly till now-in fact, jihey 
(10 not realize that the, are trustees. Therefore, it is most neces!3ary1:hat 
this privilege of deciding when and how l,he workers shall make use· of leave 
with pay shall not he given to the employers. . 
. If It worker is 'not. able to or is' uuwilling to \.ltilize his holiday ~ pay 
ill lin:" one :\'681', he is entitled to use it in tJlt next Y.2nr. I agree with t.lmt 
provision in the Bill, but I wBnt to know from the Honourable Member in 
charge of the· Bill whether he contemplates 'tagging on' of the previous .year's 
7 days holiday to the next vear's 7 dayS to which the worker is entitled, !SO 
t.hat· a rke~ will be able ~ enjoJl, if 'he so cares to, a contipuo\l.s holiday, of 
14 ~ . That will mean thllt at least. once in t.wo years a worker is' able to 
go back to his village and have 8 grand holiday to recoup his health and ~me 
baek to his work in good spirits. 
. 'l'he Honourable Dr. B. B. AmbedQr (Labour ~ember  That is provided 
in the Bill. • ' . :.. I 

Prof. N. G. BaDga: I am assured that it is in the Bill, and I .am glad thAt 
thi,:: provision has been made. 

Then. Sir, there is a lacuna in the Bill. Dr. Ambedkar places too much 
('onfidl'lwe hoth in the emp10yers and in the Government of India'$,l'eadiness 
to come r~ r  whenever a need arises for the neceSSAry ~ i i . And 
t,herefore he SRYS that he will come fprward whenever he finds it necessary to 
provide for the' prevention. of .any abuse by any employ:rs oAt ~eir right to .i10 

~ counting and accountmg *t workers have put m contmuous sel'Vlce 
tor 11 pre"ious ,months.. He ~m e  Rays it i~ qui!e possihletha.t some em- . 
ployers may try to dismiss tbp wor1ters just a few days or weeks before a worker 
be ~e  entitled to leah'. He .sees that possibility, yet he does not want ti) 

make any provision. for it. T can only say t,hat it, sotmds rather strange iJl 
the cBSe of r1'n Honourahle )fember "'110 is .very well .known for his industry, 
'Who goes to bis desk . .and site in bis library' at fixed houl'S. Here he comfll! 
forward like a lazy man and he. has not heen able to put in a little more work 
in adding a few lines more in or.der to prevent any sueh mischief \'I,hich may 
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occur in, the· course of 9 worker's cureer under' 1111 employer. I hope tne 
Honourable Member will try to make the ~ necesslll'Y prrwibion at the Select 
COllimittt't' stage ip o!der totiU this lnmma. 

What is to happen to all those workers who were employed in non-perennial 
factories in thill, coll:Dtry before tne war? There may be as many 8S " lakhs 
of workers working ~ :what r~ known ~  seasonal factories 110& against 18 l.khs 
of peoJ;lle em~ e  lD ~re  factories; that is, sugar mills, which haft 
MUle lllt() eXIStence durmg the last ten years' rice mills. attn mills and-
8el'eral other factories. All those places of e ~ r e  h3ve not· been b~  
troder the t:lcope of this Factories Act and even of the few that have been 
brought under' the scope al this Act he wants to e~ e a very large (llasa of' 
worken; from e~ i  this minimum privilege. I think it ia a .mistake. I 
very strongly desire that this shall be made good and necessary provision .. 
shall be introduced into this Bill 80 that tnose people mav be able to 1I&b 
advan'age of it. He may ask. how? I would like to proffer 'a'sugges\ion fer 
whatever it is worth. and that is if 'in Qny s(,8soual Iactol'ya worker is :11 
cont.inuoul! employment for not less than one month;' he ma) be'811titled to 
enjoy at least one holiday lrith pay. That will also satisfv the cri,terioll of my 
Honourable friend, Sir Chandavarkar. ·Sir Vithal Chandavarkar does not mind 
whether a worker goes to his village to enjoy his ",arned leave. or not,' So 
make him entitled to enjoy at least one day for ewry continuous period ~ 
one month service that he puts in. Now he gets a day off-Sunday-bt1t hA 
does not get- any pay for that day. He has to make both ends me('t m~  
or other by his Ol\-n efforts. Therefore I urge that one holiday with, pay 
for evet:'· month of service should be provided. If it is not provided it ~ 
only meRn this: These people working in seasonal factories. hailing. 88 they 
do. from villages have no r i~ i . and therefore thif' Gov(S"rnment is Jl0ti 
~ r i  to ill-treat them. I hope tb!lt is not the feeling of thE" HOllourI:\l)Te 
Member in charge of the Bill' and T trust that he will take advantage of tbia 
suggestion anel give them whatever help he can possibly give . 

. Sir, there are other e ke~ also who would . like to make other suggestiOM 
aud I.do not wish to take anv more time: I would onlv like to add that 1 
am generally in agreement with thl" objects of thi!l Bill: but that it iloes nQt 
go fRI' enougb, and' m.vself and the Cfmgres9 r ~· expect the Honourabfe 
Member to ('orne back to thiR HOURI" from the Se)p('t Committee 'with a much 
better Rnd much morefsvourllble Bill for the workers. . 

. 1Ir. '1'. S. AylDIlhUtnpm OheWar (Salem. and C()imhubre Cllm Korth 
.Arcot: 'Non-Muhammadan Rural): Sir, we support the principle of the Bill. 
We are alway,. for supporting Bill" which ameliorate the i~i  oj mr~~e  
in this eountry. In those cases we shall not even go behmd the pohtlcal 
motive if any of ·the Government. • 

T m ~  protest- on ~i  Occasion against the prostitution of Governme!lt;· 
funds for financitig labour orgBnisations for political reason!!. It is not neces-
sary for me to say explicitly .to what I refer,-I mean the i i ~ away !)f 
Rs. 18,000 to' the Trade UDlonCongress. The other day. an adjournment 
motion was move4 protesting apinst the statement of the Honourable the 
Labour' Member. If the Member ooncerned were seriolla we should have taken 
this Opportunity to come and verify the f.act-s before the Labour Member today. 
but. unfortunatel" he is conveniently absent. I do not· know what other 
labour Organisations they arE' trying to corrujt. 

J . i~  that point aside, I want to m ~ a-lew observations about the 
BiIl,itaelf.- Section 85(8) seeks to remedy the mischiei that has bee.n dCi,le hy 
section 48 which gives powerA to the local Government .to exempt , .~ 
Section 48(2) A (d). and (e) give power to the Local Governmept to enmr. 
tbe holidays on Sunda71 which are made compulsory under ~ i  85. ~. 
would ik~ to know in how many faetories and ~  and in 'bow ,man,.. ~ . 
the Local Govemmeilt have int.erfered in this matf,er, and how many labourers 
ttll !~ e been deprived of. tbis weekly holiday. 
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In st!t:tion ~ , which is the new section to be introduced, there ~ a lacuna. 

It is sflid that rk~r who deprived of any of the mekly holid,ays 'for which 
,provision is made by sub-section (1) of that section, shall be allowed" as soon 
: as eirculllstances permit, eowpensatory holidays of equal number to the 
holidHJ8 su lo:;t. "As soon ,<lB circumstances permit", there are wOl'ds which 
give seope fot' defeHtillg the section itself, A definjte veriod should be fixed 

'.Jor this compensHtioll to (tome into effect. These qualifying ~ e  have an o9d 
way of being used ~ i J  the \\:orkmen themselves and so I would suggest thnt 

·}n the 8eleet COlJllllittee n definite period be put by which thay cun fix the 
,period, within which the eCllflpensatory Ji ~;  will be given to thern. 

Secondly 1 l'ome to the pew Chaptt:t'J' 4(A) dealing witR holidays with pay. 
We are entirely for this and 1 would. support the suggestion of the Honourable 

'Sir Vithlll Chlll1duvllrlmr that the· Select Committee should' fix the numl:tl!'r of 
such dBYIi. 1 \\'ould like in this matter an aU India' policy to .be followed 
rather than that there shoul{l be separate Central and -Provibcial policies. In 
'this.. regard the Labour Commission Report hail ri&htly said that these holidays 
with pay granted to workmen have the effect of improving ~ ei  efficiency 
and their attachment to ~ organizations which they serve. So I would 
appeal to the ~ r b e Sir Vi thaI Chandavarkar that it it, in their own in· 

_ terest that these holidays with pay be granted· to workmen. As a· matter of 
iact every employer." should support this Bill. 
. I think that certa.in of the suggestions that he has made will not work ill 
practice. He says holidays should be given at the discretion of the employer. 
In practical life that will be the procedure. Taking holidays at a particular 
-time may not be in their interest or in the interests of the establisliment that' 

.they serve. My view is that there won't be much of a quarre) in. the actual 
giving of these holidays. " , 

Another point is what my HtmoUl"sble friend, Profes8br Ranga, referred to,' 
10hat it should not be possible for' any employer of labour to evade the ptovi-
siom: of the Bill and y;t go unpunished, We owe it to this Bill to make it 
Dot only fool-proof but knave-proof. 

lIr. Pruidut (The Honourable SJlr Abdur Rahim): The Honourable Member 
c.sn continue his ~ eee  after lunch. 

The Assembly then adjourned for Lunch till Half Past Two of. the Cloek. 

The _\ssembl" \:'il-asse1l1bled after Lunch at Half Past Two of the Clock. 
Mr. Deputy President tMI'. Akhil Chandra Datta) in the Chair. 

Mr. T. S. AviDaahlliDgam OheU1&r: Before lunch, Sir, I was jU!lt saying 
.. hat law should be made fool-proof :lr knave-proof and I said thl\t things lllllst· 
be made clear that any attempts on the part of employers to deprive tlUlir 
workers of these holiday" must be prevented by a provfsion under this Bill 
itself. Seetions 60 anel 61 in the Bill as sought, to be amended prescribe the 
pel1altieR. There it is pr?vided that employers will ?e punished if then' is 
any ('ontra"ention of sectum 49 B, C, D,. Rnd E., t.e., where people are 
ilntitled to this holidnv with pay lmd where they are not given. the employers 
will be subject to thi·s rellslty but that does not malte ('lear that if .111Y 

-employer prevent6 any worker from petting the right of i~ holiday with pay. 
anv adion against him is possi?le. SlIppose hefore a year IS ?ut, . ~r eleven 
monthr;. 0. man is dismissed WIthout any proper grounds, thrs, BIll ~~  not 
ntake the conduct of suc·h an employer punishable. I would like, ~rr, thAt 
.long wrt,h G the1'e must be a provision saying. that if any attempt. is made b.Y 
.,Previous (lismissal without any valid reasons or otherwise, this penalty mllRt 
eome into fOl'ce. We think thatamendmentol! are necessary to .me.et the few 
-pOintR "'hich J have me e~. GenerAlly we support the' prm(';l)le of the 
·:BUT. •.. 

Dr. Sir zta U4d1D AbJD&4 (United Provinces, Southern ~  Mubam-
d "l"> 1)' I "hore the opinion of some of the Members of thlll Rouse that 'ma an nur&.. .. b 'b 10 ..... 'L A -bi • cetn-- I . Ever 

~ b r le'gislatioD should Dot be broug t . e re _e sse"" Y ple -. .. 
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since Sir Andrew Olow becJme the secretary .1)£ the Labour e .r me ~ (whO. 
happened. to be the ~ r  of the Labour Volwrusaion) Bills after BUls b_", 
been commg before the House. in connection with oue &sp6ct of the LabQu.r 
problem or aootber. I thought that the ~ime haa come, wben we are COIl,i. 
dering the recoD8t.ruction, of every problem. we should illao conaicier e~er 
we ah?uld have a fresh rie . ~ .  of the ~ ire ~ pW:OOlem. This probiem 
bU amen under modern conditionS. It did not eXist ID olden days in the· 
order of society and the culture that then existed. There were labourers and 
aervants in ~~ old days .but they always ate tb.e same meal and, eojoye4 
the same pnvileges as their mastel'll and they shared with the latter an ~eir 
trouble.s a?d joys. They lived as .me.mbers of the sawe fanlily and there ,...... 
not .. thlll fight between the caplwust and labour. But' in tbe modem 
cil'ilisation, when the capitalist began to exploit labour in order to fill up ilia 
own pockets at the .~  of labour •. then the tu&,," of war staned. It beeame· 
'tery serious in most countries in the Weat and it has now l"orne to Jndia :til 
weli. I know of one country 'at least befon' the Great War wbere this strllggl&-
between capital and labour did not eDit.. We talk day after dav 8S to whether 
the hours of work shoUld be' 56, 49 or 42, whether ~ rike  are' permisaible. if 
80 under what cood.itiOllS aud e ~r it is or is not II punishable oIenl"e IlU' 
this is dQing things from the wrong end. We ougb't' really to solve .• m.-. 
problem in an entirely different manner. Can it nationalisation of industrie .. 
or as some call it rationalisation of industries. whatever the tenn used. I 
'Would like the labour problem to be settled for good and that is the ~  way 
in which it can be e i i e ~  ended onl"e for an. I amafrnid the C i i ~ 
regards himself a8 an Alien whq., is there. only to exploit. labour. get tile-
m ~i m benefit from his labour for himself and give the minimum wages 10 
the workers. The workers should be i er~ a8 parhiers with the capitalis. 
in r~  business. rnless labourers nnd capitalists are regarded as ~  pad-
ners in the same firm. this struggle between Capital and Labour will ao 
on without end. I should like very much that thUj problem i!'! settled at Ie ... 

'within our time. I do not know whether this amending Bill is an improve-
ment or the reverse of the previous one.' I say this thai so long a.-. vOII 
maintain ... sharp distinction between employers and the employed. discipline 
or'tI,prit de corp. cannot be kept up. I haye to face n similar problem in 
the Fni'("ersity of Aligarh. So long as yOtl treat the members of the stllff :\..'4 
n body of servants of the gm.-eming body or the em ~·er . the work 'viii-
r.ewr be clone. Pa&9 any mle you like hut, the t.pr;t de corp' cannot be 
maintained. The only principle on which the problem ('ould be 80lved flnel 
solved satisfactorilv is to treat all the members of the staff ~ busineRs part-
ners entitled to a' share in the fortunes of that particulnr institution. ~ 
i .. the only way in which you can get the masimum bent-fit out of them for 
the institution. Tbik same principle should be adopted in all business ('on-
('ems. Times are moving very faAt and if we do not forpsee evenhi we will 
be forced to do it. This iR reallv the origin of the BolRhevic movement. 
because thel' did not foresee that trouble was coming. \Vbenever YOll ~ 
• business vou mURt have a C'apitalist. unless the Government takeR place-
of the cppitaliRt. I om not in favour of rtestro:ving the l"apitaliRt. I think 
thev have their pl8C'e and they have their utility and the.v Are the integral 
part. of the development of the country. Let tbem be there. Tben we wan' 
expert managers. we want expert advice and WP want the workers hut the .. 
worker!! ought to be treated Oil co-partners. Let the worker have his li\'iDf 
wage. T..et the capitntiRt have the hank rate of interE'st. t1iz .• 3 J>E'r (·tont. n 
is the minimum which they muat get and it should he <,onsidered- os a par; 
o'{ the expenditure before ~  profit. is declared. e~ ~ e Managinq Agent "Iso 
have Il i i~~ WAge r m~ to .h18 atandard of hVJllg. Th.e Congresl1 ~; 
already fixed RII.'!j()() 88 the maXlmum RAlary of any pel'!lon III office. and 111 
the e ~e of Rnv suggestion t would follow the lead. that Ri. IlOO Ahould 
be the ~ r  of e e~ m i ~ n£tent. plus fUT1'\ishe.d hous(' nnd 8 m ~ ~ .. } .. 
do Dot _11: tQ tbis6pre or RI. 500. but t flay there , should be Ii ! J ~ 
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"a,e for .U aecordin, to their staudurd of liYing. 'Similarly you muat calcu-
late according to the .standl,l'd of livin, a minimum wago for laboursn:' ia 
certain localities it may be R.. 10 and in other localities it ~J be Ra. 7 •• 

,but you muat give a minimum liYing "age. . 

Mr ••••• oJ.: What i8 • living waCe? 
Dr. III ~ UcIdba ,AheM: Wa,Cl thai is sufticient to provide clothiDa. 

shelter, and £600 and the' nedessaries of life for himself and his mi ~  
i!l what I call a liYing wage. Pay the labourer at the marke' rate .1 Ja.l 
pay your clerks or managel'lll and other persona engaged in that b i ~. 
AfterwRrds you put down by ,means of compromise a schedule ~  whate.,.. 
profit is made, it will be shared in certain proportions---say every labourer-
will be entitled to get one pie or half a pie in the rupee, and every cle", 
"ill be entitled to so much 'lDel the"1nRnaging agents will get so much', and .. hoe 
capitaliata llnd lihare holders itO much. The proportion will be fixed in .. 
articles of association, Imd whatever profit i. made will be distributed equitably_ 
In that case the owners or i i~  and the mQn.,m,g directors and evm-s 
person (.'Onneeted \vith (he industt,y will haYe a share and an interest in ~ e
industry. Nobody will Bsk "How mllny houra have you worJeed?" The work-
mqu knows that if he _ ~ rk  more he will get more and will be inclinM·'. 
clo lDC?re work. We have the experience'of the cottage induatrie&-there ... 
people ~ rk for about 12 hours & day-the whole family wom and _ not 
arudge it because it is 'their own work and they are not responsible to "U1 
oue and whatever profit is Wilde comes· to them and is not taken away b'J. 
somebody else. But if you keep labour in the nature of indentured ~ r, 
not frd, and ~  ~  require them to work without giving them the full 
nlue for the work extracted from them, then there is a very different feeling; 
and so long 8S that feeling is there and there is this difference between capital 
and labour. then it will l·nd either in chaos or in some kind of Government inter-
ference which I' ('annot de"cribe st the present moment. I tnink. therefore, 
_hat it is very desinlblE' that 1\'e should estahlish this principle .. In 10m. 
fA dories it, has beell E'stablisbed. Tn one csse at leost I noticed that the 
llll"ourer and the capitalist had become co-sharers in the development of ':he 
factory ond the profits were divided iii a particular proportion' among aU 
persOIls responsible for the production in that mill. . . . 

Mr ••••• lOIb1: YOll have not !U'id\lrho should ('ontrol that industrJ. 
,Dr. P ••.• &Urj'. (Calcutta Suburbs: Non-Muhammadan Urban): Capi-

talists and labourers jointly being (·o-partners. 
Dr, Sir Zia tJddbl Ahmad: My friend asks me "who. is going to control 

that particular industry?" Take ('081 £01' example, which is nOw before us. J 
have 110t studied this problem ofeoal .011 the spot but from what I have heard 
I have come to tha ('onC'lusion that the trouble between employer and labour 
i .. mostly responsible for shortage of conI. Some people sn.v the coal jg /lot 
there. That is wrong: The cool !!'! there and I think they have enough .Joal 

• to keep us going for a sufficiently long time to' come. The transport diffi<'ul-
ties im' there no doubt, hilt they are not' insurmountable. The shortage ~  
coni is not due to short of wagons, M people sometime!'! make· it out b he, 
but it is due to the fad that the owners of those mines do not like that the 
ooal should be lifted: the proprietors think that if coal is lifted now. nothing 
would be lett to thenl Bnd the:--' do not like that. Tbey want mora money fo .... 
less quantit:,-'. That it; one of the difficulties. The !\econd is ~ they do ,noil 

.~ proper wage" find pel'sone: who hove .· rk.~  there fOl' !'omt" hme hM'e It>f1I 
owinc:r to the ab!len('e of good wages. . . , lir. •. •. oJOIh1: 1'hif.! i,. n Bill fOI' the payment of holidays-for pniJ 
holidavs!·· • . Dr: lir Ii& trddlll Abma4: I started with the i e~ of n genera) , ~  ~ 
Tt i~ mv ·friend wh{) is tespo\1l'lihle for fisking this. qlle.8tion; I am merely 
. !i ri~  11is qne!ltion: '[ never iiltended to hring up thE' question of ('olll no,w: 
r!lm merely giving ·it Ql' an i1hll'trlltion. I jZ'&ve ~ iC ~ of a Resolu,t.lon ~  
unfortunntelv..vs!I not balloted-that we should nAtionahse the ~ m~ , fD 

.' 
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the . i ere~  of the development of industrieli in the ~ r . .~ for control,. 
~ would like toO leave the control as it is; but if it becomes unmanageable or 
.if it ""orks agaiust the int,erests'" of the people, the Government, of the lay 
will have to step in lUld nationalise or rationalise the entire industry. 1 (10 
not think the question ,of control is of great importance .now. It will llSlSUlne 
importance only if a group of industrialists engaged in the same industry form 
8 combine and try to exploit,· the consumers t.o a larger extent. So long ,'8 
there is no ('ombination of industrialists ainong themselves, Be there is in . 
'Soine cnses, aud .which I would "ery much likE: to explain 011 the floor .of the 
House olle day, it does not matter. But if It, does occur, the ~er me  ',viU 
have to step in., . . • 

-. I say again that we ought to work in such a manner that the i e~  of 
~ i  and labour go hand in hand and there ought to be no trouble between 
labour .. ,:. . .' . , 

~. D. S. 10lbl· (Government of India: nominated Official):-' On n point of 
order, Sir: that ~  not arise from the e er ~ principles of this Bill. 
. Dr. Sir lia V44lD Ahmed; ~ this is the first time this Bill has come 
bef<?1'e us and ~ to Select Committee, I am rather entitled to discuss the 
general pUl'}>08e behind this Bill. When it comes back from the' Select Com-
mittee e ~ I cannot. We ought to proceed. and finish this' qualTel between 
!abo. and capital, because we must remember that whenever the ditliculties 
increase, it is the experience in every country that ~b r will always WiD and 
~e capitalists will not/: they may win for 8 certain length of time, but the 

im ~ 8uC'ceS8 will be in the hands of labour because they arlt lw-gel' in 
number and have more votes in parliamentary aod other elections. I think it 
is "ary desirable that we ought to create a situation in which these two will 
go hand in hand. Talking of reconstruOtion, there is the question of unem-
ployment whicl? eomes in-it is a]so _ labour problem. There is no CJuestion 
o! ~emJ me  as ~r 88 the capitalists. are concerned. bere~ re thiS .que!-
;ion 1S also very pecubar to them and tlus ought to be .taken rota ('onSlder,l-
tion 90 that t.he factories should employ the ql8ximum number with' ~  
~e . Therefore I say again' that this question should be considel'M frolD 

.. broader point of view, either in this connElction or later. on and I hope the . 
Honoul'f\ble Membt:,r for Labour. who represents hoth capital and labour. wiH 
be in-a position to 'Solve this question. .} say 'C8pital and labour' hecause IJlI 

one side be spends 2Ocrores of rupees in buildiugs which even an ordinary capi-
talist cannot do and he is also the representative of labour. 

Sir Oowujee lehaqir (Bombay City: Xon-Muhamm,adal1 - Urban):, WhIch 
clftlllte of the Bill are you referring to? 

Dr. Sir Zia Uddln £hmld.: This is genernl discussion of the polit\y. We 
are }lQt discussing the niH clause by clallse. The l .. abour Member should lie 
able to tackle this problem and in view of the fortunate position in which he 
is placed.,J hope he will taCKle this problem and bl'infj( in this que!ltion of 
reconstruction of the future policy in regard to industries after the war, . 

'1'he Boi1CJurable Dr.' B .... Ambeclbr: Mv task has been ooneiderably 
liihbened by the fact that there has been general fmppott given to fhe motion 
wnich I have made in regard to this Bill Qnd therefore in the course of the 
reply which I propose to make to the dehate, I shaH be very brief. 
, I had better say something str.light.aw!1Y with regard b the "peech of 

my Honourable friend Dr. Sir Zia Udclin Abmad. What I propole to sa.y ;s 
'=this-that I really de not propose to sa.v anything about what he . has said 
and I hope he would not take it 8S &A act of (\iscourtel'Y to him. beca.use wbat 

"'De Ira" said, if] may asy so. baa .reany e ~  little to do with tbe BilI whien 
• under discussion. Be 1168 propounded a nMel e~r  of solving the labour 
poblem-D8me1y partnenbip. I a'ln sure that we are greatly bene&ted by 
the elucUiation which he has aiven of this new ideology, aud I can ... are bim 
"that whtia ~ 'problem of, our i ~  structure com.. before us f. 

iee ~i  wbpt. be hal .1d uncloubtedly wou1d be a rtIatter of rat use !1n.d 
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benefit not on1y to myself but to all those who will be engaged on that prpolem. 

Coming to the other speaJcers. I first propose to deal witb the observation 
- "Which' fell from my' .friend Sir Vi thaI Chan4avarkar. ae referred to the Hest>-

lution which was moved by Sir Frank );oyce in thiA House with' regard to the 
International Convention dealing with holidays with ~ I did not, if I :nay 
a,y so, succeed itl catchwg exactly the point that De wanted to make by 
reference. t.o that speech but I understood him to convey the .. fact that' thp. 
Government of India 'had chllnged front. 

Sir Vltlial X. Ob.a.n4ava.rka.r:-No, .no. 

~ e ~ b  Dr. B. R. Ambedkar: That in 1936 they were opposed to 
.it, wbile now they ure prepared to' give recognition to the pririciple contained 

• .in thut {ionvention.:. I aa not think that there has been ~ ehallge hI 1}he 
position of the Government of India. I b ~ read the debate with some ~ re 
1lnd llttention and I am quite satisfied that the reason which led the GovernT 
me ~ of the day ~ oppose the Convention was because of the understanding 

'that if a convention hall! to be recognised it must he recognised as a, whole. 
It ('ould not be recognised in part find the Government of India, 8;' it 'vas 
then ndvit;ed, felt that it WitS impossible, b1lving 'regard to the circtimstaIICeg 
'Of this country, to accept the convelltion as a whole and although therefore 
they were prepared to accept the principle and also prepared to investi'gate ~ e 
p08sibilitiell! of applying'it in some limited man"er they could take no other 
-course than the one which 'was opeo to them under the circumstance!> which 
then prevailed. ',,-

Now, my friend 'Mr. Joshi has made, some points in -the ~ r e of his 
~ b. Two of his points, I must admit, are points of substance. Thenl'St 

j)'bint that he 'made ,was ~  although we were limiting the scope of' the Bill 
we have limited it· to u factory and, we have not, agreed to extend the prind-' 
pIe II.t'least to an industry. As I said, I admit that this is. a point n 
1Iubstance but I must at the same time point ,out that to have applied it t{) 
:an industry means that it would be necessary for us to devise, some method 
'hy which we could pool the resources of those concerns which COJlle under ')np. 
particular industry. Now, although as I said, I have the fullest sympathj 

... ,vith the point which he has made" it is not poRSible' for us' at the present 
moment, without any experience behind' us, to work out a pool system by 
",·hich all factories within a particular industr.v could' be made to share . '''he 
-<!08t of broken holidays earned by different employees in different factorie, 
-arising out of broken periods of service -in different factories. And this is the 

, Teason why it hae not been possible to make the ~  applicable to i ~. r  
-as a whole. 

The second point, which Mr, Joshi made was the complaint that the holiday 
'Period provided in the Aot is too short. I also admit t.hat there is consider-
-able force in that. 7 days is in fact too short a holiday but there again I 11m 
'COnfronted with another difficulty, which difficulty is 11 difficulty which, I nm 
tlUre both Mr. Joshi a8 well as Sir Vithal Chandavarkar have to admit: ;rh<.l 
-diffioulty arises on account of the desultory character .of our labour. Labour, 
-&8 Mr. Joehi and Sir Vithf,ll ,chandavarkar both know, ,take long i ~  for 
a variety of reasons and consequently the absenteeism which is prevalent nn 
acoougt of· this habit does really complic,Bte t4e matter very, much, If out' 
labour was induced or was trained to give c,ontinuous service in 8 factory ttlr 
a larger number of days than they have been doing now. I should be i~ 
prepared to admit that the !!e.se for extension of the holiday beY0)1d the perio:t 

, that we have fixed would undoubtedly- be "ery' strong but I hope t.hat the 
tRet that we bave given seven daYEr' holiday would have its inilirect dfect on 
the labouring and, working clasl3es of this country who will realise that ifthpv 
did render more continuqus service than tbey have been ~ , they ~ 
be making stronger the case for the extenaiqn 'of the holiday beyond the perini 
of seven da.ys but AS ,the situat,ion, stan4s,' I ~ ~ it ~  'not oe,juBtiflao'''1 
to go beyond th"e vresaribed period of -seven daYfi i~  .. if I ,may say .so, i~ 
.. 180 the period which Was re~ mme e , by the ConventIon. 

• 
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Then. Sir. another pomt that waa made Wltb·.,:eprd: iN> the MUle qUU'lolll wu with r . ~  to the application of th .. Aot to non-perennial factoriel, .. 

point that waa made by my Honourable friend Prof. Banga on tb .. a.... other aide. To that point .uso my ~ ~ is the aame, namely, thal 
~e provision for 7 days paid holiday is made ~, those er~me  who are no. 
ptting 1\ sufficiently long rest, if I may use that ph.rUe. Now, a ;lon, 
perennial' factory is a factory where people do get lcaog period of rest. It may 
be that it i!:l a case of involuntary employment, but I am not looking at it from' 
the point of view of employmeni or unemployment. So far as the Bill is con-
oerned, we are looking at it from the point of view of rest and so far ",S the Ilon· 
perennial factories are concerned, the workmen certainly get a sufficiently long 
period I)f rest 80 that. it oannot be said that in their case there is as much noce8-
lity for !l paid holiday of 7 days as it is in the case of the perennial factories. 

Then, Sir Vithal Chandavarkar raised a point with regard',;o the words 'at 
least' in ond of the amending clauses. ~ expressed the fear'that having re-
gard to the :lse of the words 'at least' in one of the amending clauses it would' 
be passibl" for Provincial Governments to direct that the factory-ownera may 
be compelled to glTe more than 7 days. ,Now, I would like to Mnvey -the as-
.urance that has been i~  to me by my legal' advisers that under the amenti-
ed section, as it stands, it would not be possible for the Provinoial Oov'!rn-
~  to compol an employer to give more than 7 days' holiday. Anothp,r 
point which' "'as Blade by Sir i~  Chandavarkar was that thIs ~ a pre-
mature me.asure and that, in his opinion, tnis measure should come last; cer-
tainly i': should come, aocording to his jlldgment, not before the Sickuess 
Insurance Ace. which Govemment is . contemp"ng and thinking about:-- J 
personally b~ to differ from and if I had time Nould' have given some argu-
ments :0 support of ·my contention. I would invite him to read the ohsena-
tiona of 'Professor Adarkar in hiIJ report on health. insurance for industrial' 
workers which, occur on page 112 where he will Snd some very strong nrgu-
mento!! which he has produced in order to show that the holidays with pay ip 8' 
mA88ure which is BO integrally oonnected with sickness insurance that if an r ~r 
of precedence 'Was to he &'JDed it would be necessary to give priority to the' 
measure relating to holidays. with pay' before social insurance. As r said, the-
report is now available to ·the Mem1:>ers of the Legislature and I will not take-
the time of the House in repeating what has been said by Professor Adarkar 
or. this point. . 

Then, Sir, another point which has been raised on both sides is the qun-
tion whether a measure like this should be compulsory or voluntary. So Illr 
as the Bill is concerned; I think it strikes a very happy mean inasmuch al the 
BiH, while making obUgatory by law to provide holidays with pay for workmen-
who render a certain length of service. has left i~ open for voluntary agreement 
between tbe employet'8 and tbe e.mployees.· As Honourable Members mud 
haTe leen, there ie a clause'in the Bill which says that if Government is uti,,-
fled. that a measure of holidays with pay substantiallv similar to the one "hien 
has been contained in the provisions of this Bill is· introduced voluntan1y by an 
omployer and the Government is ,i ~e  of its eftioa<n' , Govemment liu been 
Jiving power to exempt a facfo,ry from the b i~ i  'kt this Act. T 'fine flhl\t 
the polrit:on in Great Britain is alRo similar in .this matter. Under the British 
.,. ~. e~e i,l1 a Holidays with Pay Act ,of 1988 ana 2,800,000 people 8J'f'" 
eGVet'ed h:v It. ThP, rest ol them, na1Dlllv. li millions, get it under voluntnry 
~ee~e . not nnder the Acf. and .(,000,700 get unaer wbat is caned a ~ 
standlnJr custom. 

Sir .~ '''''''lIr: Where is tis. provisiOn e~b  an employer nn 
,pm!monp I('lV'nll that leave' :. 

fte ~ bie Dr. B: •. Ambldbr: I am coming to thai. 
No •• SIr. one "ther 'polnt f wan'-d ... e~ With, uJ said, wu tbit earn-

pul80ry ~ , voluntary. . ' 
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The o\her point that was faised its my ~rie~  .r~ . ~  ~ ,,1110 by 

Mr. Chettie.r was that we have made no specific prov1810n agamst &n employer 
ent-ering into an unfair practice. whereby he would discharge an employee in 
order to prevent him from earning bis holiday. To that pain' r had ~e erre  
in my opening speech when I made the motion and I said that while e~
-ment il:l aware that certain practices may develop, Governmen. <loes not think 
that they ought to take any action r i ir. ~ Government would prefer 
to wait and watch and see which . side resorts to what sort of r e~em in 
order to o'ler-reach tha ~ er side. But, 8S I said, if there' is a strong feeling 
on the point and those who represent labour are ahle to convinCl:l the Select 
Committee that it is necessary straightaway to have' a provision e er~ into 
the Act itself to prevent any such practices, it wiH be open kl them to move 
and get it through. Government does not regard' that as a matter of principle 
and will not stano in ~ way of the thing being done in the Select Commil!tee .. 

The other point which has been raised is whether this question of lflave 
ahouldbe entirely m ~ dependent upon the wishes of the employee, namely, 
,h.gt the 'employee should have a right to cletermine from what date and at. 
what time he should-exercise his holidav. Now, we have deliheratelv made 
no proVision in the '"Bill for that and we have 1eft it to the Provincial 'Govern;' 
menta to make rules to regulate what should be done with regard to 'that pa.ry:i-
cular point. I think "it. would be desirable in an experiQ:lent of this kind not 
to tie down everything by statute. It would be hetter if the matter was left 
to be regulated bv rules for which the Bill authorises 'the Provincial Gov-
ernmentll to n;lake, because, as the House knows, it is much easier to ch,mgt': . 
a rule than to change a stat·ute. ~  88 I said, if the patties to thi8 Bill wl¥>o 
are eoncArne'l and affected do desire that this should he made the subject;; 
matter of n Rtatute, it will again be Qpen to the Select Committee to do f.;O. 

I do not think there is any point raised hy any Honourable Member i~  
. I have not covered Rnd I therefore do not propose to say anything more in sup-

rott of t.he motion I have made. 
1Ir. Deputy President. (Mr. Akhil Chandra Datta): The question is: 
"That the BilJ. furthf!r to a.mf!nd the Factories Act, 1934 (Suon(/ A me~ e  he-

nferred to a Selert Committee COlllli8ting of NawIlb Sidtlique Ali Khan, Khan Bahadur 
Shaikh Fad·i.Ha(1 Piracha, Mr. R. R. Gupta. Mr. A. C. Inskip, Bir Vithal ~. Chandavar-
l:ar, Rao Bahadnr N. Siva Raj, Mr. N. M. Joshi, Mr. D. S. Joshi, and the Moyer and that, 
the numbPr of mem-blare whose presence "hall be e e ~ r  to COI1IItitute B ml'eting' of the Com-
ftlitt.ee shall be fin." • . 

The motIOn ... was adopted. 

THE INDIAN RICE CPMMITTEE BILL. 
.. Mr. I. D. TyIOD (Secretary; Department of Education, Health and Lands); 

Sir, I 'move: '. '. 
".That the Bill to proviIN .for the creation of a fund to be expended by a' Committee 

IJ'6Clally cO!llltituted. for the .lmprovement and deVelopment. of the cultivation, productioD 
and marketIng of rice and flee product. be lfeferred to a Select Commit... consist.ing of 
Maulvi Muhammad Abdul Ghani, Maulvi Syed Murtuza Sahib Bahadnr, Mr. Govind. V. 
Deahmukh .• Sir F. E. ":JameR. Mr. H"oo8einbhoy A. Lalljee, RaoBahadur N. Siva Baj, Mr. 
A.nauga Mohan Dam, Dr. V. K. R. V. Ran and the Mover, with inatructiona to report OD 
or before Tuesday, the 14th November, 1944, and that the number of Membera ~ e pre-
MllOI shall be neces8ary to coll8titute a III\!eting of the Committee 8hall be fin." 

Bir, the Bill before the J.I?use follows lines ~i  which the Central. Legis-
lature haR be~ me very familiar. It seeks to Impose a duty of .excise, tb& 
proceeds of which will be devoted to the establishment of a Fund to finance in 
this cas/:! the improvement and development' of ~e cultivation, production I\nd 
marketing of ric(' and rice products: and it sets up a Committee to administer 
*he fund on Jines laid down. We -already have similar Committees in respect-
of cotton, lac, jute, coffee, tea and coconuts. Indeed the' present Bill is al. 
most word fOI word a replica of the Indian Coconut Committee Bin which ~ ar.. 
passed h.v the e~ re during the lut Budget Session. 

From mFY points of view, rice is the mos, important-crop grown in India. 
In point of area. it is our largest single crop; more than. one third 01 the entire 

,.t 



376 LBOt8U'IVB ASSBKBLy'[7TB N.,. ~  

[l\k iT. D. Tyson.] . .. , 
acreage in food.· grains is under rice. . It is the most important single !ll'tiele 

~  .£ood in the Qountry. the staple diet of a majority of tne population:. az:td us 
about two-fifths .of. the total, crop. comes, in 'one form or aoother, mto tUe 
msrket. it.s importance· as·a cash crop· is also great. Not only. 18 It .our m~  
important food l.'roP, but as wa$ demonstrated rast year, the rlce-eatmg popu-
lation is ou the whole much less adaptable in timos of fopd shortage. than those 

~e principal staplE: is. shall we say, wheat or ragi,. ~  anything that 
seriollslv :lffeots the quantity of rice available is apt to have reperousilioUS 
m ~ . re 'seriQus and immediate than.a oomparable r ~ in nny ~e  
foodstuff. This is ths more important because. of course, India has not lor 
manv years beeu self-sufficient in the production of rice. We were latterly in 
pesee ~ime lin importer to the extent of an ltVerage of about two million \,ons 
a 'Vear ~r,  if the optimum nutritional re i. ireme ~  of the rice-eating poPlltn-
tioD were wken into accoUnt," t.he shortage of rice would bell:ven greater. 

Aga:n. 'nR every one knows, our popUlation is inoreasing at:ld it is in the rio8. 
consuniing areas, where generally speaking thjl pressure of populttion ls fteavi· . 
est that tho rate of increase is 6ighest. Finany it is common ground among_ 
nut,rition aut.horities that India must develop her proteQtive .~mi k, 
yegetables, fruits, poultry, fish, eggs, etc., and' this CUD only be done if mucb 
r!lOl'e land is made available for these' foods. Everything, therefore, pOints to 
tht' nec6i1sit:vof produ(;ing more cereals on les8 land,-in' other words, greatly' 
inerellsillg the offtaklf per aore under food oropg.· Our yields of rice are low 

.. C<?mpnred with yields'in many otht'r countrieA and I have not the least doubt,,-
I "think no one has the least b , ~  givtn proper facilities and improved 
knowledge it can be done. We can raise much more rice on tbe same amo,:!nt 
of land .u; h under rice at preaent,-but it oan only be done 8S a result 01 in-
;tensive research and vigorous development. I hope the House will forgive 
m~ for mflkiu,g these somewhat elementary remarks. whiQh are directed to 
showing not only the importance of the rice crop to India but also the need 
for very ear!.v action to increase it andiniprove it. 
. ,~ , I may bt> asked why the 'Imperial Council of . riC ~ r  Resesrch 

should not do an that is n8ceRssry in this m~ er, and w1!y there is need for a 
sep,nratr. ('JOmmittee. ' Well, Sir, in the first place, the Imperial Council of 
Agrlculturai Research does not ~ri e any revenue at all from rice. In spite 
of that, b~ 'Imperial Council of Agricultllral Researcb, has, during the past. 
twelve years, inspired and stimulated and ,financed much valuable work "0 
ri"P. .Progress hJ!s 'been made both in t·he evolution of better yielding varieties 
and in the improvement of method,' qJ .cultiVBtioQ. Work is going on now tt> 
extend thd area under these important t.ypea of ~ and to lI'ork out manurial 

'And cultural achedQlea for the cultivator, because the reQuirementi* diffdr 80 
much in diftN:e.nt localitieli that no lingle Sohedule or indeed no small be~ 
of e e~ WIn suffice. But these tad many other fields' of investigation 
~ e still ?een ~ insufficiently explored. Much more reaearch ia necessary 
if the ~i r  Departmenta are to be placed in a }Ifl8itlon to i ~ the 
cultivator the advice and help which the . impol'tance 'of the crop warrant.. 
ForexaO!pJe. me ~  research is needM into such Dtatters 88 the inherit-

.ance,. in. thnrice plant, of certain agrioultural and botanical characters' toe 
factQrs which induce drought-resistanCe, flood-retristBnce. i re i ~ e 
i e e re i ~; ~ plant nutrition. the . changes which take place riJ ~ 

r ~e ~er  Ttttle IS renHy known nbollt the!'!e fact{)rs ~ i  affr.ct quality; 
. ~  ~ e . , .such as removal of the various seed coats, pblishing, ond 

the r ! . , ~ ufthese t{) the nutritional' properties 01 tbe grain. And when 
~.  m the.se snd other, ~ have 'been established, the work will (,e only 
,.;&If . ~ llT'!ttl adequate steps al'.e to be taken to induce the cultivator to ador;t 
!'!le dlBCOVenef. of the b r ~. ~  long ago i. was elltimated that ~ J  
.~ . tb: 11£'r cent. of. the "rea under rice in India Wl\8 under im r e~ 
0I1l!'Jeti68. ~ e me  _on these linett i. Rpt, to 00 very slow work: 4tcalli for 
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jemonstration and propaganda and, above .all,for continuous and ~ i ~i  
pursuit of the policy laid down; and all' this calls for money.. Now, with ~  
attention divided and ib,"reflOurces stretched to cover a very Wlde field of ttgrl-
cultural arid veterinary resoarch, the I: C. A .. R. simply has not, ~  the ~  
to do for' 9ny single crop what 'we ~  consider necessary for nce. That I! 

- why at its meeting in November last year the Rice Committee of the I. C. A. R. 
advised that rice reseurch, development and technology should be put on a 

_ more permanent basis, both in the interest of the country as a whole Ilnd of 
the large elements of the people that live on rice. The Rice Committe.e, ,~  
isa sm.lll committee but representative of both growers and trsde and ~ , 
tecomrnende.i the establishment of an Indian Central Rice Committee to do 
Ilenerally' for rice what the Indian' Central Cotton Committee hasdone.-I 
think it" will be admitted, with conspieuous, ~ , r cotton, It advi!:!ed 
that the Corruliittee should be furnished with funds, either by Government 
grant or, failing that, by It leVy at a low rate on rice milled in the factories. 
The Govprnment of India's Agricultural Policy Committee (a Reconstruction 
Committee) which met in Simla in June of this year favoured the establish-
ment of commodity committees for all the importBnt crops of India including, 
of course, tl>e food crops. We had already been thinking along these lines in 
the department; and this short history supplies the origin of. this Bill. 

, . 
As I have remarked already, there are precedents for giving a committe'e 

c.f this kinil a settled and CQJ1lparatively stable source of-revenue in the form 
of an excise on the commt>dity in e ~ . 'In the planning of research it is 
of prime i'l1port.ance that the financial position should be stable and known 
With reasonable accuracy for ~me years ahead. This cannot be achieved by 
df'penden6e on the budgetary position which fluctuates from year to year; it 
can only be achieved either by means of a very large endowment or by the al-
locatio!) of R .separale and permanent source of revenue. Some of our &tatu": 
tory hodi('s like the I. C. A: R. derive their -funds wholly or partly from a U)lty 
on exports. That, would not of course be a significant source of revenue in tlte 
oase ~ ric", Bnd we have in the Bill_before the House accordingly fonowed t,he 
preeedent,s of the Coconut Committee and, 'partially, of the Catton Committee 
itRelf. Thesf:l two are l'espectivel;J financed wholly or partl, by an exci,?e aD 
the agrillultural product brought for proeessing in the mills. ' 

-
Now, Sir, I am prepared to hear it suggested ,that this proposal amount8 to 

.n, im ~i i  on food, and the poor maD's food at that. I would, however, 
remind the House that only about 27 per. cent. of the rice proquced in -lndia ;8 
hulled in rice mills; the paor· man I does not generally col1sume milled rice. 
The cl888el; that consume milled rice- will be the classes that win benr the e(\st 
of this Committ.ee .. At t,he mllximum rate proposed in the Bill, six annas a 
ton, which is lel?6 than ODe pice per maund, the burden works out, 1 am told, 
at one, dnna per ~ m for each member df a .rice-eating family. An eXClise 
at this ratp. would. we calculate, bring in a re~ r  of 24' -lakhs gross. - We 
should bl\ve to deduct the costs of collection. Thqugh one Provi.ncial Govern-
ntent has expressed a doubt whether Bucha Bum would he .adequate, I feel we 
could do ~ me i  for rice with ·24 lakhs a year, which is "bout twiee the 
income !lot present received by the I. C" A. R from its export duty. 

The comTlosition of ffie committee will be a matter on which the Select 
CommIttee. 'if the House appoints one, may be expected to have its say. :ant 
I should like very briefty to touch on the principles er i ~ the propoRsl&: 
in this b~  embodied in the Bill. As set out in _ the Bill, the Committee 
will total 51 persons,-a r~e figure, hut it -is difficult to eut it down while 
giving repre@entation -to all the interests ,that are a.ffected. The House will 
liee that ~r. er  on ~e e side and the industry on the other are evenly 

. mafiched with 14. members' each, distributro rougJIly according to thE"· imporl-
ance of the crop or the industry in each province. Ther& is provision for ex-
pert agricutturnl and research -talent and provision , ~  not bv thali 
bame,-for- representation of consumers, in so fllr as theBe r~ not nlready 
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glowers, traders and experts. But we have not specified, .. I say, how the 
consumer will· be represented. The growers, trade Y'd industry .were aU ft· 
presented on the I. C. A. R. Commoditv Committee on whose recommendation 
this Bill has been promoted. The proposals have been circulated 00 provincial 
Governments which all concurred in the propoealsgenerally and Bome ueefulaug· • 
gestions were put forward which largely figure in the Bill. It is,only right tha. 
I should add ·that one provincial Government, the Government of Bihar by 
subsequcntly l'e('.()nsidered ita view and withdrawn its support on the ground-
1 will '1uote letter-"that rice ia not a valuable commercial. crop and that in 
th£:Sll circulllst.ances the cost of reBe8l'Ch for ita improvement should more pro-' 
perly b., supported by ordinary revenues and not by the levy of a 8pooial tall 
.1S proposed. '.' '. 

As ngainqt this I hope the RouM will bear m mind what I have !!aid about 
thE: m~ e b of tlle bQrden and the entire absence of '8ny 'burden in r8speqt 

. of Rbout 73 per cent. of the rice cl'9P whioh never 'goos 00 the' mills at all, and 
also that the other ten Pro.incial Governments and ~ four central adminis· 
tration!! sgt'f* with the Government of India that the proposals are desirable 
and ~  bE' pursued. 

I have moved for a Select Committee. We are anxious . to get the Bill 
. througb RS i'oon as possible and· to get the committee constit·uted and at work 

t)efore another paddy season begins. I see there are a number of ~ me  
~e i  circulation by various dates. I shall endeavour to keep an open 

mind until I hnve h€',ard the arguments developed. In the meantime I cannot 
help wish:ng t·hat my motion hsd ('.arne up after, rather than at an early stage 

. of, the food debate. Already in that debate an amendment has been moved 
referring to the urgency of i re i ~ riee production. I only 'mention it 
hP.cause 1 hope that Honourable Members who are thipking on those Une1t 
will agree to get ~  committee set up at an early ,date and therefore support 
reference to select committee. • 

. Sir. i move. . 
1Ir. Deputy Prul4., (Mr. Akhil ChandJ1l Datta): Motion moved: . 
"That the Bill to ptovida for the CTeIItion' of a fund to be e e e~ by a . J m ~ 

fIlMICwly colllltituted for the imrrovement. Jind development of the cultl.vatlon, ~ e  
and .. arketing of rice and rice productfl lie referred UI a Select Committee CODI1IJt.lnp; of 
M,I1ulvi Muhammad Abdul Ghani, .Maulyi S:.-ed Murtu.fA Sahib Bahadar, MI': ~  V. 
neahmukh, Sir F. E . .fames, Mr. HOOlIeIDhhoy A. LallJee. Rao. ~  ~. SIVA Raj. Mr. 
AnRnp Mohan Dam, Dr. V. K. R. V. Rao and the Mover, WIth uutructlonl UI reoort. (1ft 

or before Tuetlday the 14th· November, 1944, and that the number of memben WhOM, pie-
8enCe .hall be nec;"ry to coutitute • e i ~ of the Committee lball be five." 

Prof. If. G. BIDp (Guntur cum . Nellore : Non-Muhammadan Rural): Sir, I . 
move·: - -. 

"That the Bill be circulated for the purpoM of eliciting opinion thereon by tiM 31. 
JIUlDaTY, 1946." ,. . 

JIr. Depu'J PrIll4eD\ (Mr. Akhil Chandra Datta): Amendment! moved:' 
"That the Bill be circulated for the PUrpole of eliciting opiDicm UleJ'eOD by ~be II. 

January, 1946." . 
JIr. B ••• Ba\hlr B • • 18k Sal' (West Coast and Nilgiris: Muhammadan): 

I beg t.o mo-fe: . 
"ThaL the Dill lie circulated for the plllpOM of liIliciting opinioo thereoD by the 2Mb 

February. ~. · . 
JIr. Deputy Prell4eDt. (Mr. Akhil Cb6ndra Datta): Amendment moved: 
':Tbat tbe Bill be c:ircalated for the purpoM of .1icitinlt opiniOQ thereon by the Bah 

FebJ1l&ry, 1945." . 
Dr. P. 5, Baerjea (Calcutta Suburhs: Non·Muhammadan Urban): Sir, I 

fully appleciate the main object of thi8 Bill. I. E!ntirely agree that a ayatemat:c 
eBort should be made to expand the yield of rice and to improve ita quality. 
It is a pity that a systematic effort haa not been made 80 far. That shows the 
, r i~ e e  of the Government, and lt is moat unfortunate that it ia only 

after the ()('currence of a most di8astrou8 famine that the eyes of the Gover';. 
ment have oJl:8ned. But, Sir, although I e J ~ the object of. thia Bill I 
cannot lend my 8Upport to some of it. provisions.· The provisions relating 
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'to finding t.he fund for tbispurpose does not appear to me to be q6ite sound. 
Rice is the most importall.t staple food of this country and the cost of the 
expansion of its ~e  land improvement of its quality should be borne on the 
general revenues of the country. The analogy of a cess on tea or colfee or 
lIugarcane docs, not hold good in the .present ease. ~e are articles 'which 
people could do withoutr but people of large parts of the country cannot do 
without rice. Therelore, Sir, I submit that Government would have act-ed 
wisely jf they had set apart a substantial sum of money for, research work on 
the expansioll of yield and the improvement of quality of rice. ' 

What will be the effect of levy of this cess?' I think the producer or 'he 
-consumer-perhaps both the producer and the ,consumer-will be affected. 
Is it desirable that the producer of rice, who is a very poor man, should be 
taxed 'lnd .i" it desirable that the consumer who also is in mbst 'cases a poor 
man sh{lulCl he burdened for the most staple article of his food? I tio not 
think it is desirable, -
.~ , Sir, my HonoU1'able friend, the mover of this m~ i , suggested that 
it Will I.lat ~  much to the burden, of the producer or the consumer, I 
agree WIth hun to that extent that the burden iii not mueh but still there 
will be aome burden and it is my submi88ion that this b r e~ should not b~ 
imposed, 

Then (I()mes the quelltion of representation on the committee which is pro-
Vided in thiJ Bin. The composition of this committee appears to me to be 
very unStLtisfactory because it is packed with Government. servants arid Gov-
ernment nominees. If we 'look at the composition, we find that the pro-
dllcers of rice will have to depend for their representation on Government 
n,omination, f!.nd the consumers have, not 'been .granted any representation at 
all. ~  regards the trade and industry-the rice trade and the rice industry-
the represf'ntation does not go far enough. Therefore, Sir, I suggest that it 
would be wise on the part of the Government to reeonsider this matter Rnd 
bring forward a hetter Bill . 

.comIng to the details, I suggest that the growers' representatives' should -
not be nominated. If there are no Associations of Growers in, any part -::>f 
the countr!V then it would be better that they should be represented through 
commerciai bodies-Chambers of Cominerce or other similar bodies. It 
would be better still if associations of growers are fonned to whom representa-
tion mav be given. I also consider the representation of ~ e different pro--
vinces t"o be unsatisfactory. The produetion of rice in Bengal is larger than 
the production in any other province. It is twice as much as the production 
of Madras It'ld the production of rice in Bengal is one-third of the total.pro-
duction of the whole country. Therefore I urge that greater repr68entation 
should .bc- ~ e  to the Bengal growers, the Bengal industry. arid the 'Bengal 
vade ;n rice. This principle of giving greater - representation to provinces 
wbich de&nrve greater representation 'has been recognised with reference« 
~e other miclas such as IUgarcane, tea, colee and coconut.. 

'Kl. I. D. 'l'y1lOll: In t)lis regard, may I point o,ut that the IIoDOu'rable 
Member's provillce is getting the biggest number on the ~mi ee ee e  

Dr. P .•. BlIlerjeaf I admit that somewhat greater representation has 
~e  gi't'oD' to Bengal, hut not to the en.ent which the importance Of the 
pl'ovince demands. As regards nomi'Dation, I have already b~i e . that 
\bis shodd be' done away with so far as possible. If tbe consumers cannot 
be given any other sort of representation let there be 80me re re e i~ ! on 
\his body ITQJll the Central Legislature. Sir, if all these things are done 
then Borne of the objectionable provisions of the Bill would be rem ~  and 
\htl Bill wonld he made more satisfactory. 

Fin any, I would' suggest that the, funotions of this Committee should be 
expanded. It is not clear whether the Committee will confine its activities 
only to re ~  work or wiU' go further' and take other rneaRures for t,he 
improv(lmcnt of rice. That also should be made clear, and if tbese objec-
tions which' I have raised Are, met I wilt, Iupport this Bill. But for tlt. 
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present I am not quite lure that I am 'able to lend my full support to this. 
e r~. ~ 

Prof. If. G: Buga; At first sight and on first thoughts. I ' was inclined. 
to support the m~i  object bebind this Dill.. But on thinking. more care-
fully. I am also anxious to lIee that Government will wi1lhdraw this Bill and 
bring forward So more satisfactory ;Bill tl8 my honourable friend, Dr_ Danerjea. 
has suggested. In the hope that Government may enjoy a certain amount of 
'flexibility of mind. I have suggested ~ that the Bill should be sen\ into 
circulation aud brought back again before the .prescribed date so that the-y 
may be able to obtain views' of all the interests·· concerned, and then in. the-
light of those .opinions they may be willing to· redraft this Bill and thell ask 
the leave of the House to withdraw this Bill and come forward with another 
Bill.' '.' 

ir~ tho Honourable Member in charge of this Bill has made it perfectly 
clear that so far as 'this GOvernment is concerned iD. regard to this Bill it WfSS.' 
not ~  primarily or even inoidentally of the produoers and their inter-
t:'SU; but it was only ,thinking of the general' publio. whatever it may maan; 
and tIlt. great body of ~ mer  who have to live upon rice. I can "Q$,ily 
~ee why they -are. cOhcentrating upon these two sections. of the people. Today· 
the country has suddenly become aware of a serious deficit of food supply in 
this co.untry and consumers in towns and other places also have becom& 
tictims. to n'e profiteering that is going on in difJElrent parts of the country. 
encouraged by this Government and carried on through various middlemen., 
Therefore. there is a clamour on every side for more and more food and tbat 
too at lower and' lower prices. so that everybody can have' enough and a.lso at 
lower ~ . They want to take advantage of this "8enerat prevailing. atmos-
phere and come forward .here in this House Bnd plead not in the interests of 
the peasant£. .that this Bill is bemg introduced but in the interests of the con-
aumerd· whose interesUl'seem to be very nnuch prominent in "the c01;1nsela of 
this Gevemment at this re e ~ juncture. I would have liked the Govern-
ment to come forward with a, better Bill than this primarily with the inten-
tion of helping, assisting and developing the interests of tile producers. but 
that 40E"S 1Iot seem to be the case of the Govel'I!ment today. . 

Then, Sil'.· I am opposed to, the yery e88ehtial financial basis on which 
this Bill is ftoamed. My honourable" friend. who is in charge of this Bill, 
fold us that there haTe been very many precedents and he bas quoted the 
tonnatlon of various crop committees ~  we have 'had in this country from 
cotton to lac .and 80 on. If there is a preceient. and I admit tllere is one, 
and it has been baaed on wrong financial basis, it is my busine88 here r.ncl 
the buaiJteSs of the Members on this side of"the House to oppose that prece .. 
dent anp to make it necessary for this Government. and also for the country 
to work O!'l different prinoiplea. -

Sir, even in regard to the principle that I wish to suggest there Ilte prece-
dents. First of all. let 'me say on what principle I want -the Government to 
80 ahE'1:Id in regard t,o thelie crop committees. The Honourable Member said 
that the ~ r  Policy Committee for Reconstruction has already ilUg-
e ~  that there must he crop ctlmmitteel for an staple products of this 

country. I· want committees for all ~ e staple products hut I do not wa.nt 
them \ to be established on similar financial baBis. And why? It.is for this 
1'eason. I said that this Government which' owes its responsibilities ~ r  . 
purchasers os 'well as consumers and the general public does not want {o 
('on tribute E'ven a pie to the finances of a Committee liKe this and wants fo· 
shift its responsibility on the IJroducera,&nd the conBUme11l and place the 
burden of financing all such operations on the &'lender sQoulderll of the peasants. 
Tbey ~  this is not going to he very much. 1t mav be 80 but we would Tike maN 
money to he 'collected. more money to be placed at the disposal of tbil c.om-
mittee and :n futON tiDies to oome if we are going to have our lay at all in 
the future counf'els of this country. we are going to see that suoh committeee 
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will come into possession not of su(;h 'meagre funds but ten i~e  .and evell 
twenty times 'IlS' much funds. Therefore any sort o! levy tha.t 15 gomg to be 
raised will fnll upon the peasants. And more so III the future, beClI.UB03 8S 
my H,onolJrl'.blc friend Mr. Manu Subedar has just now told me, at the end 

. or' i~ war there will again be foreign imp<?rts of rice coming into this country 
Bud the r~ e of rice nnd paddy' is 'bound' to fall. 'And then it will be for the 
J ~  to bear not only the lower price but also the a.qditional incidence of 
!luch a levy as has to be levied under this particular Bill. Sir, when I nm 
relldy_ to ~k the future Governrnen,t a!so. to. levy even bigger cesses upon the, 
I,roducer!'! of the staple products,. wuy 18 It, It, may be asked', that I am' today 
opposed twt,his particular levy; It is for this reason. What is the contribu-
tion that the Government of India wishes to' mnke for the financing of this" 
committee as well as such other committees that may come into being. DoeS. 
the Government of India come forward and propoSe that they are goiRg to·· 
contribub' just 8S much, if not twice·or thrice, as the growers are going to be, 
made to pay in order to fiI!ance this committee" Why should not er ~ 
ment come forward with such a prQllosnl? It .is not an unreasonable thir,g:' 
and there i9 a precedent for it. There is organised labour in this. country. ' 
Very IDlJ.ny henefit schemes are being ~r i e  here for i~ in this coun,try. 
Many Provincial Govenlments have legtslated, for m er~  bm e i ~. The-· 
Provincial Governments h8'Ve come forward to make then' contnbutlOn too. 
Look at the example of England. There in many latrur schemes' like un-
employment insurance find e ~  insurance the Government comes'· 
forward to contribute at leftst' 8S much as the workers and also the em er ~ 
are contrihllting. "Even here in this country in re~ r  to Government em-

~ ployee.s and also with regard to those employed in the local bodies, em~. 
ment l-tave constituted what are known as' provident funds and Government 
offers to non tribute its own portion to these funds. Why is it th1it er ~ 
ment. when it' is rendy to make these contributions to these smail sections of" 
Bur poplllnt!on, is not prepared to make 6' simruar offer of help and assistance 
and enCOlll"Bgement to the rice-growers of this country? I agree with my 
Honourable friend when he said that the rice-producing' industry in this 
conntry is one of the biggest 'and we ,have as much as 80 million Rcre;; of' 
land under riee~ The prod.ucers of rice in this country number the Inrgesti 
among at', 01!r pi'oduce1'8. What is it that this Governmentrhas done for-
them and what can this, Government show .as its own record of haVing aODe 
anything at all far these people, • When these peasants were sntrerinR from 
very,lQw prices during the last economic depression what did ·this Govern-
ment do? Tt was then that my Honourable' friend Sir Ramaswarni Mudnliar, 
who at that timl' was on this side of t.hiR HOllse, had to get up ~ ask this-

~ me , ~. in ~ i . since he cOllld not succeed then) -to impose :1 pro-, 
t.ecttve duty on rlC(\ Imports from Burma. Ai8m' and othj>r countries, Tt was' 
after '1 lot ~ st1'uggle 8!,d ~ b e t,hnt, when wp tne Con$!"tesA Part.y C8me intio 
this House, m.oooperatJon WIth Ol1r friends on thiR Ride of the HQlJse'that we' 
were ~b e to convince this Government and,.force them to impose a minimum' 
protective dllty in order to keep I1p t,hfl botb?m for the nce prices and Dadrly 
prices. OClvernm6I1t canp.ot very well lay claim to any sort of credit on tWa, 
account. Now the Honourable Member comes forward and says that thf' 
t. C. A. R. has been doing so much but it has nat sufficjent funds. Whose 
fault is it. that it ~!  not got sufficient; funds? It is the fault of this Govern· 
ment. If they had only accepted or adopted tbeprinciple that I am noW" 
~ ~ e i , 'Ok, to. whatever money the I. C. A. R. collects from the duties 

e~ upon the exports of our own agricultural produce the ~errime  
- allo will be ready to contribute just'a,s much to its revenues, certainly it 
~  have been' possible for the.1. C. A. R .. to finance m ~ mOre schcmett 
o. research and development of rice than it lias belm able to do. r have no 
grievance with the r. C. A.' R. It haa done excellent work in this country .• 
r. want more and'more money for it. While r mvself Rnd the late Mr. Sntva-
murthi of revered memory w'ere on the ,Publio . .~  Committee we .n:iecJ" 
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,~ r beat to prevent the then i~ e Member &II weil as other. people con-
cerned from put4ing many more, impediments in the way' of the 1. C. A. R. 
JIO that they might build up, sufficient reaerve: funda from out of the savings' 
• .of the funds that were granted them by tliis Government. I want mort 
money for the I. C. A .. R. and I hope the .Honourable Member in charge will 
~ee  it iL. i ~ and on the next occB8ion he will come forward with the adop-
tion of this pnnciple' that the Govemment will pay at le8at as 'much to the 
1;. C. A. R. 88 it is able to get today by independent means. . 

Sir, what are the objecte for which t1ds Bill haa been brought forwllrd . 
..Axe they wide enough? I have had talk8 with one or two rellponlible Mem-
ben ~ eme  with this Bill on the other side. They have told me that they 

..are ..,lde enough and .. ~  they can be made more wide also in th§ Select 
Comulltt.ec, if only I and others would be good enough ~ come into it. 
Those ')0 the other aide have been paid all this time and they, have been ex-
pected to go' into thi8 matter' aa carefully as pos8ible keeping the interests-of 
!he ~ e  in their mind. What did ~ do? They completely ignored the· 
-mterests of the growers. Nat-urally one could not· have expected them to 
.~ e as mucb ~ e i  to ~ i  very essential and important aspect of the 
mterest of the growers of nee 8S one could have expected from a repre8enta-
i ~ Government. 

This Government seems to be working in water-tight compartments, if aot 
.Air-tight Compartment'- There was one gentleman, a 'worthy gentleman, who 
"/88 sent to America to represent this Govenlment at the H6t r ~ Food 
. .conference. There is another gent-leman hel'e who does not seem to know 
the work that that gentleman has done there and what are the results of the 

'work of that gentleman there. Sir, here is a report of the conference and J 
·de not know whether the Honourable Member will supply every one in this 
House with a copy. This was not. a conference of the Governments of the 
United Nations held in the intereatAJ of the peasants. It ~  held in the 
'interests 0' the consumers. It was held in the interests of the bigbusineaa-
men, thOa.! eapita1istAJ who are anxious to have our raw products at the lowest 
P9Uible prlc£.. It was held-.in the interest of those big manufacturers. of tbe 
"West, to enable them to establish an international grain ~, 90 that they 
-CStn always procure foodgrains at lower and lower- riC~ . ~  in thnt con-

_ fAJ"ence th'd int#'rest of tbe peasant seems to hAve been considered, much more 
atisfRctorily and to B much greater ext.pn' than this Government seeml'! to 
'be anxious to consider. The Government suggest in this Bill that thi." duty 
"and the funds from it shall be utilised iv order to develop research. in .)rder 
to develop' the rice ttade and in order to ~ e  more product-ion of' ri('e. 
AU theae things have been thought of only in order to see that on less land 
with le8s labour we win be able to produce more rice than what we are Able 
-to produce now, II<) that more land can be plaeed at the disp08aT of what Me 
known as protective foods or protective erops. But what happens to theflf! pOOl 
~ er  wbo will be displaced wben les8 Jand is put under rice? You will 8ay 

. "Oh. they will be ~ e  on to the production of fruit." May bt\ 
_. "P... 80; but have you taken sufficient ~. . .......... . 

Kr. ])epa" PreII4eD1 (Mr. A1chil Chandra Datta): Order, order. Adjourn-
. -ment motion. Bhai Parmanand. 

MOTION FOR AD.TOURNMENT. 
SmD GoVEaWIfP'T's.BAN ON CRAP'l'BR XIV OF SATYARTR PJuRAflRA • , 

Bhal PII'IIlUlaad (WeRt Punjab: Non-MlIhtmmadnn): Sir. I move tlftit the 
MAembtv'dl') noW' adjomn......... ~ . 
~. c:--: We Mnnot hear 'V01l ••••••••• 
Xr. Deputy eDt (Mr. Akhn C ~  Datta): Will the Honourable 

'Member fl)enk liP? He may cnlne neB,"fOr. jf he. like!!. • '. 
B1IalPanDNlan4: T move that the Houlle doadiol1rn in order t() dillCU88 • 

mafter of urgent public jmportance, "i •. , the Rind Government's order banning 
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one chapter of the ~ r  Prakasha-the 14th Chapter-in the interest vf 
seourity and publ.ic peace. Ou the very beginning I waut to remove the impres-
i!ion,that I am going to bring in any religioull matter. My basic ·eontention i. 
• legal or constitutional. I think that this order of Sind Government.is not tusti-
.tied by Bny constitutional or legal principle. This order purports to be issued under 
'the Defence-of India Rules for the public safety and the public 'interest while 
tlie fact is that the banning hilS nothing to' do with these. I shall read whai 
the Act says. In the preamble it is said:- . '. . 

"Thi. section IIha'l1 com.. into force at once and the l't'lII&ining proYiaioDa of t.bll .At6 
JlhaU come into .force in, luch area; and on .ach d'u .. the Central aonmment. III&y by 
"otiflcation in the official gll,!ette sgecify." . 

And further on-
"Wherever an emergency. hal ari.en which renden it ~. r  \0 provide for apeeMiJ 

mea.nres to ensure the pUbhc .. fety lind inureat and the defence of Britilb India and for 
the control of lIuch offence •. " 

. This is the real object of the Defence ot India Act ani I ce.nnot see how the' 
D"etence of India Act can apply to the banning in the case of a book, whicb 
~ not endu?gered ~ safety ~r public interest in any way. There was n9 

eVIdence for It, otherWIse the Smd Government ought to .have given' us their 
reaAOns for it, This action of Sind Government-cannot be justified by any rule 
under the Defence of India .j\ct.:....... ' .'" 

Sir Sred :aua All (Oities of the United ProviucM: Muhammadan'Urban): 
What is the ordinance to which my friend is referring? Is i~ an ol'der or an Ol'dI-
nance? -

Bhal Parmanand: The Sind Goveniment's ban on one chapter of Satyarth 
~r k ~ under the Defence of India Rules. , 
. ~ Sred B&la Ali: That is' an order, not an ordinance. 
~b  Parm.anand: .It may be 1>0. Again, ·this order under the Defence of 

IndIa :A-ct was to extend only during the continuance of the war sne! for ,ix 
months after that war .. What does this ban mean? Is this going to 
continue during the war and six months thereafter or will it continue even after 
that six months period is over? Now ill it possible for this Act to apply ;0 the 
(l8Se of banning of. the book? :fhil! book dellis only with a religious matter, 
There is another question whether under the Defenpe of India Act we can deal 
with old religiouA books. My ideu is that religion has ~ be kept free of thia 
Defence of India Act and its rules, how illl that the Sind Government applies 
these rules to the religious book or any OM chapter of it? This one chapter i8 
.of course a criticism on' Islam, but there Bre other chapters that give ua 
criticism on other religions as well. Whenever the fOW1der of a. new religion, pr 
a sect starts his movem'3nt,' he ~ do so by his command, he has to propogate 
bis new theories and generally to criticise those, which are already current. 
Swami Dllyanand, the writer of this hook, had kl do the same. HiR criticism 
haa got one single motive, and that is the reform of all religions and . of th .. 
Hindu religion as well. That is the object. Surely, there was not the least abuse 
of any person or of any great man or of any great religion. I am sorry tha. 
I am not wellRDd } cannot say all that I wanted to slly .............. . 

Mr,' Deputy PreIldent (Mr. Akhil C ~  The Honourable Member 
will proceed with his speech. 

Bhal Parm&nand: I am trying to do so. 
The book has been in the market for ""the past seventy yean-from lSY' 

in Bindi, and then it was printed in Urdu' from 1940, perhaps much be r~ .thIS. 
showing that it was read by people-learned men of Islam and of other rehgtC?D8, 
who had open discussions with Swami Dayanand himself. The . ~, 
partioularly Lahore, was the centre of such discussionB. Maulanl\ Zafar Ali .IS. 
here and he will bear witneBs to the fact that tor mBny years there wet'e ~
cI18sions and controversies ,among the leaders of e ~ ~ . l'eligions. !" .Lahore, 
Rawalpindi and other places but there' was no bad SpInto Of e r ~ .lD. the"" 
disouBsions which were attended by thous&Dds, eaeh one had to e ~m hIS own 
view and defend his own point. U is' quite stl'llnge tht after suoh a ~ 
time the Bind Government ha_s eome to .discover tha' i' waB a source of danger 
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i.e> ,publio peace. It is quite true that there was criticism and criticism had toG, 
be made by every writer on rAigious subjeats. i~ ime  it is urged that the· ' 
8atJOrtb Prnkasha is not Q religious book of the Arya Samajists beeause it fi 
not ri!,'enled. It is true that the Arya Samajists did not'revere it because of 
any reveletion. They think it is the best logical book whiah they have ad.opted a& 
their re~i ib  or sacred book of their fait.h, and it is not in any way. right- or' 
'proyer for the Government of·· Sind to ban its publication .m' printing i ~ 
rnyme or reason. As I am not feeling well and shaking. with' these simple,. 
woMs, I move that the Assembly do now adjo1,11'Q,. 

1Ir. Depu'J Preid.1D.\ (Mr. Akhil Chandra Datta): Motion moved: 
"That e~ emb  dC? DOli' adjourn." 
~ Babadlll ,8haUrh I'ul-l-Baq PirIclIt. (North.West Punjab: Muham-

madan): Sir, my' friend Bhni rm r ~ , -the Mover of ·the motion. deserves 
my thanks for having given U9 an opportunity of discuRsing such an important;, 
matter. which has cw,\ted a great stir in the Muslim community throughout; 
the length Rnd breadth of India and which but for the motion moved by my 
friend could not ha-v.e been -debated ip. this House. 

Sir, it is m6St unfortunate that Bhai Sahib should have come forward to, 
condemn the action of the Government of Sind. which deserves the appreciation 
of DQt only the Mussalmans of the country but of all those se.ctiona ~  call 

em e ~  lovers of the country and advocate unity amongst diBerent sectious, 
in India. ThOse who hane read the 18th and particularly the 14th chapters of 
~  book, howe\'er ~ and sacred the." may be for my friend, Bhai Parmanand 
and tho!>e of his ie ~, will e ~ come to the conclusion that stich a writin, 
cannot be ascribed to R reformer like S}Vllrui Daynnand. It is ulleged that thi. 
18 an addition made by some of his lollo\\·erg after hill death:- The truth 01 
tl& allegation (An Honourable l'&ember: "What is your authority for this?') 
baa been ~ supported by one named Malllnud Dharampal who believed in 
Arya faith and afterwards etnbraced -Islam.,· But I have notbing to do with this • 

'8t present. '\\1Jatever the case may be, the ,language e~ in the' chapter is 
80 filthy ... hnmeful and provocative, that t.he bitti.'irest kind of baked is produced 
in the minds of not only the MU888lmRIls but in the .minds of all those "'ho-
have got any regard for decency or gentJemanlinells. Sir, it ie because of sucb 
writings and their bJi ~ i  that. a foundation)R- laid for perrtlanently 
creating hatred amongst the ·communitiell. I had the opport\\nity of readjng 

, eorne pll888gea and 1 m k~  bOld to S8Y 'that the blood of a law and pea'", 
abiding er ~ like myself began to boil at the most insulting and filthy languaKe 
used for Allah and the Holy Prophet. I realiBed at that time how personfl on-
such occasions were in the zeal of their religious convictions actuated to commit 
crimes of m\:lrder and then when sent up for trial boldly make confesaion .. 
Snch instances are experienced a11 -over the country nnd my province partieularly' 
bad to see mans such instanoos. -. . . 

, If such publications are 'allowed a wide publicity and they are read by: the-
general public who feel strongly about their religion, they will create 8 Hell 
in the country and would be rellponaible, for many conflict-s and bloodsheds. a. 
flas been experienced in several places where Ruch differences exiBted. With 
the. i ~ of education in the r ~  areas. Mussalmans there hM'e become 
consCious and sensitive of their right" and religiouB feeling because- they at'e' 
more religions minded than people of the town... I wal'!1the {1over..nment ~ 
it ill time for them that theY-Bhould avoid th" re ~  of such ,circumstance. 
88 prmnpt hloodshed in the country. I n i~ of the' fact that" lIin<'e ' "", ~ 
long time ~e has been 8 gteat hue and cry in the country and. in ~e Yu.lnn 
Preas against the book. the Government bas not stirred at nil In thll!l ~ er. 

, ,May I know why? These are tbe cireumatannee whieh create a great ,-8u8pioiOD 
in t.hP. miridA of the MUlSalmanR about the coming Central Gpvemment whea 
India has the .fortune of,. becoming a e emi ~ ~,.. The 911bjecW. 
under discUAfJ10n today hrings forth R re8l1OnBble ground for ~ m  of the . . 
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· country � demand _Pa�i�t�n ,v�ere at least _they can expect to be able to keep
the sanct1�y <;>f their rehgion, God and then· Prophet. 'l'he publicity given tv 

, such pubhcat10ns as _the 14th Chapter in the Satyarth Prakasha. is the biggest 
bomb for. the cou1:try _in this respect and I foresee bloodshed everywhere in the
country! 1f no action 1s taken to stop its publit:ity., Government take so many 
precaut�ons when they smell that riots are expected to take place at some 

.places m the com:i-try .. I say that the obje�ti01'.able_ chapter of the Satyarth 
Prakasha: would b�mg r10ts everywhere and 1t 1s high tune for them to give their 
most serious cons1deraton to the matter. 
. In _my opinion �he Sind_ Government. ha� done a great service to the country
m takmg a lead 111 stoppmg the pubhcat10n of Chapter 14 of the Satyarth 
Prak_asha and thus obviated the chances of disunity and bloodshed in their
_provmce that would have resulted, as a result of the publication. 1 may tell 
th� House �hat .to a Mussalman l�yalt)'. to �1.is Prophet is greater than any other 
b:.mg, gre&cel' than the regard for his wife, parents, childr.en and even his 
lung. I would therefore request all those friends of mine who call themselves 
the friends of Bharatmata and advocate unity in different· communities to 
strongly oppose the motion. Everyone of us should commend to -the Centr�l 
•Government and the Goven�ments of all the Provinces to follow the . Sind
·Governm�nt's policy i_n. th�s matter'. May I, therefore, take this opportunity
-0£ appeal�ng to 

_
the Mm1�tnes now _functioning in the provinces to take up this

-gu_e�t10n m their Executive Councils and to follow the good ·lead of the Sind
-1'!1ms�ry. I can assure� them that this action. of theirs will prepare a ground
,of µmty a_mongst the 1\rnssalma?s a�d the Ri.ndus and they will be doing a
.great service to th� country. Sir, -,nth these remarks I oppose the motion 
.moved by my friend Bhai Parmanand. 
. · �r. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, I £.eel tb,tt
�ha1 Pa.nnar�an� wa1? very wise in :pu�ting the legal question before the House 
mstead of gomg mto these quarrels which would injnre the feeiincrs of th.'il other 
party. But ·on this Muslim side· I still see an attempt to fight out and to 
creat� a quarrel even in this House and to injur.e the feelings of the Membet·s
.of this House and also of those who· are outside it. It v,ould have been wise 
,,on theJr part if they had.shown that according to the law, namely, the Defence 
of I�d1a Act, t�is order of _the Sind Government is a correct or a legal order. 
'�,,ommg from Smd as I do, I know that that exceptionally estimable Ministry 
1.s n_ot only capable· of passing such orders but they will not see thi,.t peace 1s 
1.ept there, especially when .murders and unlawful assemblies · are so very 
.,common there. It would have be.en wise on their part to see if anv other 
Ministry in India has· passed any such order during the last 20 years when the 
bocrk has been in existence. It is easy to find out why thA Sind Ministry bas 
passed this order. Mo,st of the Ministers there prize themselves as being the 
members of the Muslim League. When we find' that th,e two Hindu Ministers 

· have also been a party to this order, we cannot refrain from saying that they 
are most condemnable. They have been condemned for this and for many 

· _other things and the Panchayats of Sind have met together and have asked 
them to resign on this issue. But their seats are very sweet to them and iiro­
bably they will injure our feelings in many other matters as time goes on. v..r e 
·ean gaug.9 from -this action of the League what sort of Pakistan would he. 
Pakistan they have alreadv iI). Sind. (Interruptions.) What I am submitting
is this. It is very easy to get these things done. If we recount the list ()f
the harm that has been dDne to the Hindu;:; which is well-lmov<.n to everyone,
th.en everybody will say: "Well, They have now been put up by the }iuslim
League and they take the ,credit of putting the whole of India_ into C'haos and
trouble, 

· · · 

Now, Sir, I will read to you the law on this point and I would advise the
· Government not to go into the merits of this book or rather the order. They
,;'tJ.ou\o. try to find-out whether ·the Ordinance applies and whether the order i�
'legal· or not. I would tell them than it would be wise on their part to do that 

'Ii fl10y do not agree with the Sind Governmr;nt, then np other Ministry wouM

� '· 
'I 

I 
! 
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oreate any diatutbanoe like thie. Otherwise, ~. would ask the other Miniat-
riea to come forward and crNte diaturbances a.nd thus disturb the peace of the-
counv,. • 

Now, Sir, to begin wieh, when the Defence of. India Act was e ~ . 
(and I was a party te it), it was said that. it i.e • only for the war 
front· With that object, the Defence of India Act was enacted. Thell,: 
the powep was given Under Shis Act to the Government at the Csntre to' make-
rules. It was proposed that these ruleR will be placed before the House 'or ai 
least the Members of the HOUle will be taken into consultation when those 
rules are made. 

[At this stage,' Mr. President (The Honourable Sir Abdur Rahim) reaumedi 
the Chair.] '. . , 

These rules have now l?een made and they are being abUtied all over the· 
oountry. ~ have been asked that these rules should be revised but this has-
not been done. In this particular case, ihis rule does not apply to this religious 
matter. A part of it has been· read by Bhai Parrnanalld. It says: 

"Whereas an elDergencyhu occurred whieh rendel'll it neeeaaary to· J.rovide for .peeiat 
mea.,urea to eDaure the publie .. fet1 and inte ....... and the .defenee of India. . . . ." 

So, it is only for the defence of India Bnd the. safety Ilnd security of 
India that this Defence of India Act was' enncted. 'nlen I come to the. 
other sections which clearly show that no order of the nature which ·the Siner . 

. Govemment haa passed can be passed under any section or any rule of the 
Defence' of India Act. • 

",. Now, let us see what ~ those rules lmder which R book eRn be proscribed' 
Ot under which an Qrder can be made that 8 ~er i  hook sholtld not b. 
printed. The House will then be convinced that it is not with respeot tOo. 
rt'ligious or communal questions or questions between certain parties pr-
individuals that this Defence of India Act has to .be applie.d. It is lobe-" 
appliad in particular caset! and e\'en with regard to thtPublication of boob. 
I will refer the House to rule 38. What doeR this rule say?-

"No )J'!l'IIOn ahan wit·hout. lawful auihorit.y or eXaJae do any pJ"ejudicial aet or obtain .. 
roIIect. reeord, elicit., make, print. or publiab, or di,tribute or communicate by any mellU' 
wbateoever to any other penon. aIly_ information likelv to alii... the enemy." 

Does it come under that'! _ . No. The Rule further goes on: 
"malre. print.. pubftsh or diltribnte any document eontaining, or apr6d by any other _01 whataoever, ani prejudicial report". . 
Is this a prejudicial report '! Certainly not.- . 
".ake, print. produal. publish, or. diatrihute any publication e<l!'taining, or eommnieatfr 

. to ally e~. by By meana wbat.aoeVlt', any conftdllltial informatlOD." 
Dees this come under this Rule? It. does not. Barri!lg the above, there-

is no other Rule that J have come across. Now, there is another Rule ill 
similar strain and it is Rule 40. It says: 

"Where in the opinion of the Ceutral Government. or the Provincial GO .... 1'1111l .. t. any 
doc:mDeDt. . made, printed fir publiabecJ, whether Wore or after the Ordinance tame into-
moe, ccmt.ain8 any confidential informat.ion, anY' information likely to a.ilt. t.be enemy or' 
aDy prej1ldicial report., t.he Govermnent. "-,, by order ..... proacribe tba, book." 

'. Now, Sir, it is verY clear that. the order of ·the Sind OOV«'Dment is' illegal' 
and it should not·have been made. Shelter has been taken under this tha't 
this erder is for the public safety and order. Now, Sir, let me refer to Part 
X of the Defence of India Rules, Rule 56: . 

"The Central Go;'errunent or the Pl'OYincial .,.emme ~ may, for the rurpoae of HCiarinI' 
the defence of Brit.i.b Indi&, the b i~ .fet.y, tile mainten&Dee 0 pub& ord .. or 
Ute el&cieni proeec:ut.ion of war, by general fir apeci&l order, prohibit, raatrict. or impoee-
t.OIldition. lIpOn, the holding of or taking part. in' publie proc:eIIion., mtetinp or _-
loJi ..... 

Even going through all t.he three ot.her parte of this Rvle, they do not sa,. 
that in 8 matter like this where a book has been printed, that book would' 
ceme under the miachief of the Defence of India RuleR. Tlierefore, Sir, it is: 
plain that the Sind GO'Yemment haa erred. I might. go further and .y. that 
the Bind Govemmen. has done a moat mischieVous aot and it hal done a 
dangwoUI act..· It it fighting with fire, becauae. the House knows. ·tIl,.. if 
Muslims,.... bran: the Arya Samajis. are no le .. brave. The Ar'!8 Samajist. 
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ire known to be brave. 'I'hey have fought to. the end on their own reliiious. 
lnattel:'s. In flo matter like this ,wli.ere the Arya. Samajists are concerned on the 
one side, and the Muslims Oll tl16 other, the Sind Governmen. should not. 
have como into Jihe picture and taken 'sides on be~  of MuslinlB. On this-
ground.alone the Sind Government's action is condemnable. I do not ~r  
that the Sind Government ~ been doing all kinds of things, but not ~r  
Governments. Hereafter if any agitation is set op. Joot in other Provinces, I 
hope other Provincial GoveruID'Jl1tl:! will be wise enough to consider whether 
this Act applies, whether this Uule applies and whether it is desirable to invoke, . 
the Rules to ban this nook on the ground that the contendillg parties would. 
create '8 disturbance and thus safety. will be jeopardised. I therefore b~i;. 
that so far as the Sind Government i~ concerned, I am not at . all feeling: .. 
surprised, because I know what all. acts the Sind Government are doing. 
They are alread v acting as Il "Pakistan-Province .......... .:..· . 

Kr. Prelident (The Honouralbe Sir .t\bdur Rahim): The Honourable Member-
oannot discuss Sind politic!! here. This motion is in order owing to the' 
alleged failure on the part of the Government of India to take nction... undflr-
the Defence of ~ i  Rules. Sind politics cannot be discussed here. 

Ill. LalclLaDd B&valral: But thp. Chuir has not, heard what I was going to· 
Ray. -

Mr. Preaid8Jlt (The Honourl:lble Sir Abdur Rabim): I have hoord: 
Mr. Lalehand B&valral: I' uttered only two words, .,call it Pakistan. 111 it 

not Pnkistan, Sir? . 
1Ir. ~ i  (The Honourable Sir Abdur Rahim): The ~e i  of Pakistan-' 
~  not arise. ' 

1Ir. LalcbaDA Ifavalral: Then. J will illvite the Chair with kreat respect ~ 
come and see what is- happeDiDg in Sind. On the floor of the Sind Legislature; .. 
they have condemned the Sind Ministry and charged it. with cdrruption, btiti 
nothing has' been done so far. 

Kr. President (The Honourable_ Sir Abdur Rahim): The. Sind Ministry is Dok 
~r -discussion on this motion . 
.... Lalcballd Ifavalral.: The Sind Government ought to be brought to its: 

~ e . 

Mr. Pru14ent (The 'Honourable Sir Abdur Rahim): Otder, order. The" 
Honourahle Member ought not to try to indi<-t the Sind Ministry which is not 
represented' here. I would not have admitted this motion but for the fact 
t hat the' particular order was passed under the Defence of India Act and the-
Rules made thereunder a,nd I thouglit that the Government of India might; 
hRvesome thing to say as regards the way the Rules under the Act have been. , 
given effect to in the matter. '.' 

1Ir. LMehaDd Ifavalral: If that is the point" that 'has to be urged, U1en F 
have said that the 'Act does not apply. . 

Mr. Prllddent (The Honourahle Sir !bdur Rahim): IsSue of Pakistan is nOT 
thElre .• 
Mr. LilchaDd XaValni: On the contrary, I submit, it should not be! It would" 

be wise on their part to restrict to local questions. No,w, Sir, I am condemning: 
the Sind Gov-.nment............. ' 

. 1Ir. Prelddent (The Honourable ·Sir Abdur Rahim): 'It is the responsibility 
of tho Government of India that is in issue and the Honourable Member must 
oonfine his remarks to the re ~bi i  of the Government» of India in this· 
matter. I see that thel!onoure.ble Member's time is up. . 

1Ir. LalchaD4 K&vaIral: But the Chair has taken two minutes ,of my time' 
IUld I request that I.r;nay be allowed some more time. 

111'. ~  (The Honourable Sir Abdur Rahim): No, the Honourable' 
Member must oonolude. '.. 

111'. L&1cMDd lI&valr&l: Then I will only. say ~  the ee."tral Government is. 
to be condemned because tbey have not taken care to see that; the .Sind Govern-
ment do not eX81'Oise their power in an arbitrary way. . 
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SIr VlUlal •• ohanclt.varkar mb ~~ l\Iillowners' ~ i i i  Indian Com-
merce): Sir, at the outset, I want l<J m~ke it ,perfectly elear that whatever I am 

. saying today .does not re re~e ; the views or my COt1stituency, I ·am IlIpeaking in 
'my pet'8orial cap-amw. I am neither an Arva Snmajist nor an orthodox Hindu . 

• . I-belong to a 'family which W88' ollteRsted nenrly' sixty years' ago. . The only 
reason why I am taki.ng ~r  in this debat.e is' that T understand this book has 

:haen;n eXistence for over sixty or .seventy years. I have not reud the Chapter 
which has beenbnnned: But the questioa is this: Is iheSiild Go\'erument or 
ftTly -Provincial Government ~ i e . to take action ~ e.r a me~ re i ~ .n 
'book which hcv;.bee"n there for over ~ ,  or seventy years and whleh hus nothlllg 
toO do with war, w\der the powers' delegated by t,hc ~ er e  of India under 
a measure, which was enacted for the 'purpose of maintaining law and order with 
ilpecial reference to the conduct of thB war. If the Government of India feel 
tl':l/lt there i" somet,hing vpry b ~ i b  in that Chnptt'r, then the lmilnteral 
action of the Sind Govenm:ent will not C8lTV us ven" far. It-tbo G-o\'t'rnment 

,<?f India. really believe that this Chapter is so b i~  that. it 'ought not t{) he 
. there, then, it is high timE: to qee, that as fRr as thiIJ Chapter is concemed. it. jl'l 
'banned for the whole couhtry. The Govt'rnment of lndia Rho··ld go further und 
'1\ppoint a Committee to IK'rutinise flU the ~e ,. scrip!ures or andent religions 
·-texts &!ld to see that i ~ that i,q against public policY': and moralit)" ns , 
-understood by us now should bEl deleted. I i't'fer: 1.0 Christ.ian, Hindu scriptures 

- and all ri ~ beMuse I do not want to hurt the sentimeu.ts of any ~ e. 
Even in my own Hintlu scriptures ~re are sentiments which" I c(Jnsider to be 

.-objectionable· and obnoxious Bnd against public policy and l?ublic' morslit,Y ["I 
we understand them today. Are Government prepared to take action in 1'egnl'tl 

'to._ .flll such maf,ters? If so, I sh.sH- certainly be with. t.hCin and I might, if 
lDVlted to, er ~ on such' n commIttee. I ,m still awaIting the speech oC ~, e 
Honourable' the Home Member but I really cannot understand the_ unilateral 
-:aQt.ion oJ ~ e Sind Government in taking this e.ct;QD with regard to a. book whicb nBS beeD in existence far 70 yeArs. At. present, Sir, I feel inclined, to support this 
motion of adjournment. 

JIr. Auqa iIObu Dam (Surula Vailey cumShillong: Non-Muhammadan,): 
'Sir, it is unfortunate that theSiDd Government. hllB passed thiR order ballning 
,~ r i r chapter of the Satyarth Prakasha. I will give you a history of this. 

Mr. PnII48D\ (The Honourable Sir Abdur Rahim): The HOll;'lUrnble Mem-
·be~ must address himself -to the Government of India, The Sind' Government 
'is not here to IIIlswer any eharge .. 

Mr. £DaDga Kohan Dam: . In .Tune 1948 the Sind C'rovernmellt ,staf.ed in s 
,. m~ i e that it was considering the question ~e e  th(.Sat;vnrth PrakB9hR 
should be ~ ribe  or not,but there was a tremendous agitation Rgninst it 

-and after that the Sind Government again issued a m i ~ in Juty 1948 
. stating that they lulano intention of taking any step against the So1;ya.rth 
-Prakasha. -But now it is strongly enough that owing t{) some frantic ifJorts 
·on the llart of 'lome falJatic gentlemen of the ~ ir  J.,engl1e. the Sind ~ 
-ernment hftve pm!8!ld this order. This ijatyarth. Prnl(Rsh8: Sir, is 8 book ;.1f· 
,~ri iei m  just ~  mAny other books in Hindu alld Muslim" ooci.y are: I have 
-gone through tlie wht)le' of the 14th -chapter but I ~ e not eeen anv rri ~ 
'stte.ck either on .. Muhammad or on Islam. General criticism is th·ere just III 
in. monyother books. Tn the Bible Christ !¥lid something ~ ! i  the Phnrisees 
and thE- 8t.'libes. Should the Bihle be hannedon that account? er~ are. 

'-()ther sects of Hmdus on which SwnmiDayannnd hll& pllssed stlictureR. The 
· i ~ is that in ~~ of cri.ticiam t.h.e . author is given freedom of expression' and 
'we gtve every .b~ , r~ er or entic some freedom of expression. The Holy' 
~ r  too hfl'll gaid mlmy things a,l(siDl!t infidels. J have got a hook with m'e 

bere- ~ sho.w how Ml1hammad spoke agninst im ~  , 

IIr. PreIldmt (The HonourllbleSir Abdur Rahim): I think the H-onol1rnele . 
-;Member should not lipread the trouble -ally further. • 
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MOTION FOR ADJOURNMENT 

Mr. Ananga. Mohan Dam: I should like to say how the order of the Sind 
Government hurts the feelings of the Arya community. And the Central Govern­
ment should ta-ke steps about it. Sir, the point is, if there were so much in 
the book that is objectionable, what were the Government of India doing �o 
long? Why could not they take action earlier? I think there is nothing in the 
book which can endanger public safety or induQe riots among Hindus, Muslim., 
and Arya Samajists. Therefore, I feel that the Sind . Government hud no 
business to krkc such action which will introduce new enmity among the com­
munities. In this country we all-should be tolerant; there are so many books, 
communities and sects; no one ought to fight against another because of the 
literature which expresses the vi.ew of a particular sect. The Sind Government 
has taken this step, because the Muslim_League in 1943 passed a Resolution 1t 
Lahore urging the Sind Government and the Governments of other Musl�m 
majority provinces to take measures against the Satyarth Prakasha; _otherwise 
they had no rei.tson to take this step according to the Defence of India Rules. 
These rules have been read out by my honourable friend Mr. Lalchand Navalrai 
and also referred to by m.v Honourable friend Bhai Parmanand. There is 
nothina in the book to entitle the Sind Government to ban any portion of it. 
Sir, y�u know the reformer Martin Luther said many things against King 
Henry VIII. The great Muslim leader and reformer Sir Syed Ahmad Khan a:so 
said somethina very much against the Muslims. In one passage speakmg 
about the desc�·iptio�1 of paradise in holy Koran, he says: "If this is Paradise 
our brothels are w.ithout exaggeration a thousand times more decent." That 
was his critici'3m. What I say is that people are always doing it anrl why 
should Government go out of its way to_ ban something here and sornething 
there? My Muslim friends in Sind may go to a lmv-court and get a judgment 
about this book· whv should the Sind Government ban it? It is high time for 
the Government of I�1dia to intervene; otherwise there will be riots and fighting 
This order under defence of India Rule will help to disturb peace. 

Mr. President (The Honourable Sir Abdur Rahim): Have the Government 
of India powers under the Defence of India Act to issue orders in such cases, 
is the question under consideration? 

Mr. Ananga_Mohan Dam: Yes, Sir, the Government of India has the power 
of supervision. The Government of India can say that the A-ct and the rules 
have been misapplied and the order should be withdrawn. 

Mr. Lalchand Navalrai: The Government of India can issue ..... . 
Mr. President (The :ij:011ourable Sir Abdur Rahim): The Honourable l\�ember 

need not prompt him from there. 
Mr. Ananga. Mohan Dam� Sir, the Muslim League- has also asked other 

provincial Governments like the Bengal and Assam Governments, to pasR similar 
orc'lei·i:;. So the danger is there. If the Government of India do 'not take acfion 
in time it may be too late. Therefore, in the interest of the country and its 
people and in the interest of humanity they should intervene in time. T_l:!is is 
a question of freedom of religion and freedom of expression any my friends of the 
Emopean Group should· join with us and demand necessary action from Gov­
ernment. My Congress friends stand for the sa�red principles of liberty and 
freedom. I call upon them to say whether the freedom of religious belief and 
freedom of expression will be given to the author of Satyarth Prakasha which 
guides the actions of _thousands of Arya Samajists in this country. All religions 
i;;houlcl be free to publish books and criticise the views of their opponents. 
My Muslim friend ov:er there says there are obscene things in Satyarth Prakasha. 
There are obscene passages in mf.t_ny ·religious books. There are obscene pai;;sages 
in Koran. I cftn show you the passages now and here. Are you therefore 
going to ban the Koran? 

Mr. President (The Honourable Sir Abdur Rahim): I think the Hono.urable 
1\Iember should confine himself to the book referred to in the motion. 

M.r. Ananga Mohan Dam: Sir, I will not take 1m:v more time. I lrnYe 
expr1:ossed myself strongly -.because I feel strongl?. I would request the Gov­
ernment of India to come fo the help of the people and tnke such action as 

I 
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is neOOBs&rV under the law. In the name of the Defence of India Rule the 
aotion of the Sind Government will i i~e more troubles in India. Sir. with 
these few words I support the motion moved by Bhai Parmanandji. 

fte'J[OIlourable Sir J'rancll .udle (Home Member): I thank you. Sir. for 
your ruling that we are not discussing the politics of ~i , but that does not 
make it lIDy easier for me to know what to say beoausethe aetion that we have 
been condemned for is the action of the Sind Government. It has been alleged 
that we could come to the conclusion that it was illegal. One Honourable 
Member said that the Government of India should come to the conclusion, if 
they examine the matter, that the action of Sind Government was illegal. 
Supposing they did. The Sind Government thinks one thing. we think another. 
There is nothing we could do really. 

Sir; this action of the Government of Sind was taken presumably under 
Rule 41 of the Defence of India Rules: they banned the printing,and publishing. 
as far as I understand it. of a fresh edition of Satyarth Prakaaha.. They did 
not take any action under 9Q(A) of the Criminal Procedure Code 88 they might 
ha'le done and confiscate all copies of that bonk. There is no question of 
stopping the circulation of it. What was done wos stopping the issue of a 
new edition. It was said that that action was illegal. Rule 41 gives power to 
prohibit - or regulate the making or publishing of any document or class of 
dOeumenta, and that can be done in the interests of public lIafety and public' 
order. 

One Honourable Member laid it down that action could not be taken under the 
Defeno'e of India Rules except for the defence of British India and the pro-
secution of the war. That. Sir, is not 80.' In Bub·section (1) of section 2 9,f 
the Act--.not the Rules. the Act as it was p8'8sed in thil! House-it is laid down 
that the Central Government may make rules for securing the defence \)f 
British India. the public safety. the maintenance of public order. or the pro, 
secution of t.he war. That was debated on the floor of this House and an 
BlDendment was moved. That amendment for the deletion of the words 'public 
order' was neglltived. Therefore it is clear that action can be taken under the 
Defence Rules for the maintenance of public order. The· Government of Sind 
have ostensibly p8t1f'ed their orders in the interest of public peace . . . . : . 

. 8aIdu 8ul\ amp (West Punjab: Sikh): How was it affected? 
fte JIaIlourable lHr I'ranclt .uate: It is not for me to say whether that 

order W88 justified, or not justified. It is not for anyone in this House to ssy. 
least of alt it is for my Honourable friend. Sardar Sant Singh, to say. No one 
oan say unless he is in Sind, and responsible for tlte administration of Sind. 
But it needs no elaboration for me to point out that religious contentions do in 
this oountiy imperil public order. This very new edition of this Book hqs 
resulted in disorder in Lahore. 

Then J come to the suggestion of my ~ r b e friend. Sir Vithal 
Chandavarkar. that t.he Government of India should. if this Book is objection. 
able. take Rction and han it throughout the whole country. 'fhat, Sir. shows. 
I think. complete mi r~ e i  of the position. These books are not bRnned 
in Q case of this sort, be(,8use thfl book is in itself objectionable. That is not 
the ('.ase. Action WIl8 tnken bE'C&u'Je in this case the printing of this b~k woe 
held to irnperil,Public .order .. There is no judgment paRsed on thf! bool( in one 
way or another. It may be that public peace in Sind is imperilled and public 
peace elsewhere ill not impe:ri11ed. What. would be the immediate reaction 1f 
we were to ban this book throughout India? What justlficatio'n would we havA 
to do it. If this is not likely to cause trouble in the Punjab. Madras. Assam • 

. Bengal and so on. why should we take action to ban it? The Honourable Mem· 
ber who moved this motion at once raised the question to an , ~ i  level. Up 
till now it was merely provincial, and the circumstance II which have led the 
Government of Sind to take thi8 Jlction are peculiar to Sind. I am vf1tY, much 
afraid thMr the whole of this debate. particularly hecause of the way it has been' 
carried on, may do great hanD. I am sure that the Mover has done no good 



ne of the Defence of India Rule thete more tro�bles in India. Sir, with,ved by Bha1 Parmanandji fome _ll!ember): I thank y�u, Sir, forte politics of Sind, but that does not? say because the action that we havemd �overnment. It has been alleged�at it was illegal. One Honourableha should come fo the conclusion if>n o� Sind Government was ille 'al.Lt th mks one thing, we think anotK er.
' Sind was taken presun1ably undery banned the printing and publishing,0� of Satyarth Prakasha. They didmmal Procedure Code as they mightmt book. There is no question ofdon_e was stopping the. issue of a;�s illegal. Rule 41 gives power tomg of any document or class ofnterests of public safety and public
� action couJ� not be- taken under theollCe of Bnti�h India and the pro-In s;1b·se.ction (1) of section 2 ofmsed m this House-it is laid downrules for securing the defence vf:,nance of public order, or the pro­. the floor of this House al)d an?r the �eletion of the words 'public,hat action can be taken under the
1 order. The Government of S" derest of public peace . . . . . . . m 

How was it affected? · 
l not for me . to say whether that' for any one m this House to say,m�;r Sant Singh, to say. No onee or the ::t�ministra-tion of Sind.ut that rehg1ous contentions do iny new edition of tpis Book h"ls

Honour�ble friend, Sir . Vithalshould, if this Book is objection­�hole country. 'rhat, Sir, shows,,1?n. These books are not banneditself objectionable. Th�tt is notase the printing of this book was;:�ent_ pa�sed on the book in one
Ill Smd is imperilled and public1ld be . the immediate reaction 1f\V_hat .1usfa.fication would we have, m th_e Punja-b, Madras Assam ,) hai: it? The Honourable Mem:�estion to an all-India levet · Upcu:nstances which have led '·h iuhar to Sind. I am very m�cl�y because of the way it has beentat the Mo;ver has done no good

I N FOR ADJOURNMENT 

to the cause that he has at heart. I would like to make it quite clear that �his 
trouble, as far as I know, has necessitated action only in Sind. There· is not 
the least chance of the Government of India taking any action unless there is an 
extraordinary change in the circumstances. Unless this happens it is quite im­
possible to envisage the Government of India following my Honomable friend 
Sir Chandavarkar's advice and banning this book throughout India. Action of 
this sort is only taken in the inte1·est 0£ public peace and that is the responsibility 
of Provincial Governments. 

One word more. What would be the result if the · Government of Indiu
'were to interfere in the day to day law and order administration of the. provinces? 
The first thing they would have to do would be to accept the responsibility for 
the peace of these provinces. Now, whether you do that on paper, or not, one 
thing is certain that the consequences of breakdown of law and order fall 
first and principally on the Provincial Gbvernment. It is the provincial Poli:3e 
and magistracy that have to quell these disturbances and may lose - their lives 
in doing so. The .three consequences of civil disturbance, the break down of 
supplies, the intenuption ,of communications and destruction ,of property also 
fall chiefly on Provincial Governments. The Government of India cannot, in 
fact, a<ecept the responsibility for law and ord�r in the provinces. It is for this 
reason, i.e., that the consequences of disorder fall on Provincial Governments, 
-t'hat law and or.der has now been transferred to Pmvincial Governments .. Any 
interference in that situation would most seriously affect law and order through­
-Out the c,)untry. It is of the high<:lRt importance that the responsibility of 
Provincial Governments for law and order should in no wav be blm::r,ed. For 
these reasom,, I ask the House to reject this motion. , · -

Sardar Sa.nt Singh: Sir, I ,Vitlld like to congratnlate you on giviug that 
ruling _and confining this debate to a na1·row issue, which is really the issue on 
which the mover of. the motion had concentrated. And I wish, Sir, you had 
been in the Chair when my Honourable friend, Sha-ikh Fazl-i-Haq Piracha, 
made his speech w)1icti v;ent beyond the issue,, with the result that he gave 
expression t-0 certain sentiments which are really irrelevant to the issue before 
�he House and unnecessarily offensive. 

Mr. President (The Honourable ,Sir Abdur Rahim): I hope the Honourable 
Member will not indulge in. anything irrelevant. 

Ma.ulana Zafar Ali Xhan (East Central Pun1ab: Muhammadan)_: Does Sardar. 
Sant Singh know that Guru Nanak has been abused in Satyarth Prakash? 

Sa.rdar Sant Singh: I know much more than 1faulamr 1Sahib does. I know 
how to express my feelings.- I have been longer here than Maulana Sahib has 
been. 

Sir, I have listened ·with interest the reply given by the Honourable the 
Home Member to this motion. The issue is really a narrow one. That issue 
is: "what is the Government of India to do in the maHer where a. Provincial 
Government abuses the powers delegated to them under the Defence of India 
Rules?" Particularly if Provincial administration acts in a mann.er which is 
prejudicial to a large section of. the· people of that province. If I have under­
stood the Honourable the Home Member correctly, he has taken this position. 
He says, 'Presumably the action has been taken under Rule 41 of the Defenee of 
India Rules': I am lnclined to agree with him tha-t presumably the action ha.d 

been taken under this Rule. But from an Honourable Member who 
represents the Government of India, the House does not expect 

11nd rightly does not expect that lie should base his case on presumptions. He 
should have made enquiries from the Government of Bind to find out under what, 
rule thev. t-0ok the action and if they took the action under Rule 41 he should 
have be�n prepared to say that they actually took the action under that rule. 
However, that is not the very important point. Part (b) of the rule to which 
the Honourable the Home Member referred says: 

"Prohibit or regulate th� making or p11blishing �£ any document or class of document 
or of any matter relating to a particular subject or cfass of subject or the use of any press 
a� defined in the India· Press Emergency' Powers Act 1931." 

5 P.M. 
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This rule gives power under certain conditions. Those' (''Oliditions are con-

tained in clause I of this Rule, vi •. , 
• "The Ce ~ e me  or the Provincial Government may for t.he pUl'pOl8 of C ri~ 
tb. defeoee 0' Britillh India, t.be public eafet". the maintelWlce of "I'llblic order or th .. 
dicitDt pl'OMGlltioD of 1!&r by order, etc., etc .• 

Thus before part (b) of clause 1 can be applied the conditions p1'6otldent 
which are stated in clause 1 of the Rule must ..exist·. Now. he,e algHin the 
Honourable the Home Member has: taken 11 wry convenient line. He says 
presumably in the inkrests of public order this was done. When I nsked him 
how the public order was affect-ed thereby, he had no informatioll to give -to tht!' 
House. He did not. care to eonquire fl'9m the Sind Govenllllent what werc their 
grounds for believing that the public security " .. as affeoted thereby. He has not 
enlightened the HOllRe on .that point. It is very oQnvenient to say that this rulE' 
applies-It can be made to ~r to such lI. case AS to II petition writer who 
may be asked to write a complaint! for the Gourt that a certain womtm has been 
enticed away for some immoral purpose; therefore under Rule 41 the petition 
writer should not write this. If the legal powers are to be twisted into, a 0011-
venient shape for the purpose of injuring the religious prejudices of a. particular-

'. community then the object of law is frustrated. n is a common knowledge that 
in a Court of law the' lawyers of both sides make plausiple arguments for their 
clients., But for the Government of India, who has ~ the responsibility for 
~ mi i er~ ~  country and has got extraordinary exf>Cutive powers vt'ste« 
m them. to lUStify the use of those powers merely on presumptions and 011 lack 
of information, is a thing which is unheard of in any em~r i  government and 
which cannot e.atialv the democratic conscience of anybody much leBS it should 
satisfy that of the Honourable the Hom9 Member. • 

This motion has been admitted in this House on the ground of the responsi-
bility of the Government of India. You, Sir, as the Honourable Presidt>nt, 
were right when you put the question: What can the Government of India do in 
the matter? It is thiR. After reviewing the working of the Defence of Indi:\ 
Rules by the ProvinciR'1 G:>vernments. they can take action undar two' heads. 
First by issuing instructions to the Governors to see that the minorities are' pro-
tooted under those minority safeguards in the Government of India Act and 
that they enjoy freedom ~ religious worship. I may not agree with a particular 

, sort of worship of a particular religion. 
Mau1ann Zalar Ali Khan at the beginning asked me about the references to 

the 8ikh Gums in that chapter. I am aware of them. I do not agree with 
them. I am opposed to them. My community has condemned that portion. 
But does it mean to say that when we are developing demoCratic institutic.ns 
in this country, when we are . learning toleration towards one another and 
alJOWillg freedom of worship to everybody I should not allow freedom of wOJ1.lhip 
to a ~ er i  section be ~e I happen to disagree "itb it or because its critioism 
of my religion is intolerable? 

• JlaullDa Zafar All)[ban: I do not agree with you. 
Sardar Sl.D.t SlDgh: You will not agree with the prejudiced spectacles· on 

your nose I . . _. . . .'. 
I say WIth confidence that 1D the working of the democratic mstltutlOlIS the 

first essential amongst others is that we should learn .to be tolerBnt towaru!1 
one another. Without toleration, we cannot go on for a minute. The Govern· 
ment of India's responsibility is to invoke the safeguards in the Government 
of India Act where the freedom of worship Imd the rights of the minority ~ 
are pat1;icular1y handed over to the' Governor for protection. The second point 
which the (lovernment of Indio should note is to issue friendly instructiolJR tr 
the provinces and if they.do not. listen to this advice then ~ course is plain: 
that this rule which has beE'n iramed bv the Central GovernmE'Jlt should 1lf 
amendM and the power taken away from "the Provincial Governt:Dent and .vestee 
in the Central Govermpent. They have the power to amend this rule. ~ 
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allow this rule to !!t!\l1d where they find a grOss sbuse ot p()wer by .&. Provincial 
Government? . - . 

My friend has said that. ~ peace of Sit:d may be affected er~ .  !t ,:ioes 
llOt require a prophet to ten lum or to predICt, that the peace of Smd.If It 18 to 
be disturbed will he disturbed by the use of tIllS rule ruther than by the want -:>f 
thl.. use of this rule, The book has been there for the last five yeaTS of I;he war. 
There has been no,disturballce, Now, if the Arya Samllfists take it in +,heir 
heads to CQme 3ndoommit violent deeds and to break the law, what power is 
there for you to suy that you will prevent them except by sending them to jail" 
and using your brutc force against them? Will the peace of Sind be d,isturbed 
or will it be slwedr If anyone has paved tho way for a disturbance of ~ 
peace in Sind it is the Central Oovemment and I can predict without any lear 
that the peace of Sind will be disturbed by this action unless the Government 
of India intervenes, 

What happened in Hyderabad (Deccan)? There was a similar i i e ~. 
Thowmnds of people went to jail to <Wend their religious rights. I may noi 
agree with those who went to jaiL But we cannot shut our eyes ro the realities • 
of the situation that it4id happen: I understand \hat the Arya Samajists in 
the Puujllb are greatly 4iisturbed over it 1md if they begin to break the ,peaw of. 
the land the er m~ of ,India cannot sit quietly and say it is the respollsi-
bility of the Bind G0"'tnment. . 

Sir Oowlljee leb'-"jlr (Bombay City: Non-Muhammadan Urban): What did 
you say? . ,. 

lardar Set Smp: They are dctennined to fight this ban .. 
Sir ao,rasjee leQDgil: But they are in the Punjab! 
Sardar Sint stDch: They will go to Sind to fight it there. 
May I ask what'isthe meaning of the Government of India te.king up ·this 

attitude that if the peace is disturbed, in Sind it will be the regponsibility of the 
Provincial e~  and not the Central Government? Will you sil quiet. if 
firing takes place or if more serious brt'3ches of the peace are committed? 'Will 
not your war effort suffer thereby and will not the very oblect of the Defence of 
India Act be" defeat€d by your silence and condoning of the aCt of the Sind 
Government? .This is a short-sighted view which no mlln .with ~ e least grain 
of common sense can afford to take. • 

Lastly. Sir, I want to say that I do not \pprove of the attitude of th ... 
Congress Party in spiriting themselves away when the time comes te test their 
love of democracy and' love of complete independenqj. They have left .~eir 
benches: what for? Because they are afraid to displease the' Muslim T .. eague 
Party. I do not appro,'e of this method of the Party. If there is to be demo-
cracy, we should have courage enough to say what we believe to be right :ind 
~  V?te for it,. and if .a ~i  is not right we must hsve t?e courage to oppose 
It. ThiS neutrahty, which 18 much le8s benevolent neutrahty, is a thing which 
ought to be coniemned strongly, even so because I have more often to agree 
with the Congress Party than differ from them. 

Therefore, Sir, I.think the Government of India will do well even now to 
hold out an assurance .f-hat the Bind Government will be approached to take 
the right decil;ion wnd to rescind this order which i ~  of mischief, and danger, 
and is calculated to produce class hatred hetween different communities in Indi,. 
With these words I support this motion. 

Bawab Slddlque AU Khan (Ceutral Provinces and Bersr: Muhllmmada.n): 
Sir it it:! alwa.ys very unple8Sant to enter into. a religious controversy. It is a. 
i i ~ that my Honourahle friend Bhai PUl'manand thought it proper to table the 
adfournment motion on an occasion: when we instead of .eoming closer to ~  
other, are Pll!"suing two different paths 'which I am sure will never meet.' , 

Let us examine 118 to why this India-wide agitation is being carried on fo!'. the 
deletion of t,he objectional .passages in the book in question by the membel'8 ~  
UIe Muslim League and Muslims of different schools of political thought. It is 
only about a year ago that a resolution was passed in the open session of the 
iAll:lndia Muslim League at KaT8chi where it was em e~ of ~ Central 

• 
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[Nawab Siddique Ali lilian:] - ,. 

Government (not the r i i ~ GovernmE)?t as my Honourable friend. Mr. 
Dam said) to prosecute the b ~ ~e;  of thiS. ~ k and to, ban . ~r ; 12, 13 
and 14, which are devot.ed to a criticism of JalDlsID, Buddhism, Chrlstlll.mty 9.nd 
Islam. The language of Chapter 14 is no doubt very e i~e,. abusive und 
insulting, Sir, no\lody would object to fair criticism but mali<,:ious, and pro'voca. 
tive attacks·on religion, religious beliefs or the Prophets cannoil be tolerated. 
This principle has also been accepted by the GoveniJ;llent by the enactment of 
-sec. 295A', Indian Penul Code. -

sit., let us see whether the cr.iticisms levelled agains\ Islam and the whole 
community fnll under the former or the latter category. I shall now,.- Sir, quote 
a few pt'ssngc>s r~m Chapter 14. _ 

llr. President (The Ibnourable Sir Abdur Rahim): The HonoUrable Melliber 
cannot go fnto that., That is not the question. The question simply is this:-
whether tiwGovernment of India would not be justified in reviewing tlie order 
of tlie Sind GoYcl'nrncnt> prohibiting'he publication of a- t'.ertain hook which 
theyeonsider is likely to lead to a breach of the peace or is otherwiSE! objection-
able. The merit.s of the book in question callnot be discussed. 

Sir Muhammad Yamin nan (Agra Division: Muhammadan Rural): 1t has 
heen contended, Sir, that itwaB 8 religious hook'llnd ns sucb has got Rflnctity. 
lienee it was that the motion was considered -one of public importanoe nnd 
the debate, has been allowed to take place in this House. If the book bas no 
sanctity, then it is no more a matter of public importance. , 

Hr. President (The Honourable Sir Abdur Rllhim): I cannot allow any <!uch 
discussion. -' , - . 

lfaw&b Slddlque All De: The Honourable th .. , Home Member has jUl't 
~ i  that the Sind Government had to take action b),ause in their opinion they 
thought that peacE" Rnd order could not be maintained' there. I-want to submit 
that ! wish to show from the passages (I will quote with your permission; Sir) 
that peace and order can not be maintained in Bind or anywnere else, if these' 
objectional .p8!lRages Qre not deleted. 

~. !treSident (The Honourable Sir Abdur Rnhim): ! do-not think it i-s dis-
puted that there are pnssa/iils in that bo()k which might be considered offensive 
h;V p:rrticlllRl' religioll!' be-dieT. • 

Na.wa.b Siddique AU Xhan: My Honourable friend Mr. Dam said that there 
are no offensive or abusive passages in the book Sntyartha Prakash .- . . . . , 

Mr. President (ThetHonourable -Sir Abdur Rahim): There are, I underatand, 
. criticisms of ot.her religions too thaD--Islam. But that is not the question. YOll 

cannot pos8ibly go into questions like that.· --
Xawab Siddique Ali Khan: 'rhe other point which I want to raise is this. 

I have got a book here, which is the authentic translation of the original 
~ Satvarthu Pral<URh, which waR published in the year 1875 Rnd doesn't contain 

chapters 13 and 14.- The ~ re r  of the Arya Samaj, Lahore, in the introduc-
tion says that the 'Urdu translation of the original l:!ook is quite literal and that 
he has not added nnythinll' Aftel'wuTds he says that the fabricated copies of 
'Satyartha Prakash', which are in the market today, deserve to be hevped 
togdh"r and lmrnt. 'fhiR opinion has been expressed by the See,ret.ary of the 
Aryn SPlw:j in t.he tr>tnRlntion published in the year 1912. ~r !  this one l'an 
conc\llae that, tll<' book ill objeetionablc and the language which is used there is 
very inllulting. I think the Sind Government, 8S has been said by my Honour-
able friend Khan Bflhndur Shaikh Fazl-i-Haq Pirll'cha, dUE-erves our thanks for 

~i  prompt action in thill mattflr. 
Sir, the House will be interested to. knowt1'iat this is not the first time that 

action has been taken regarding. similar offensive bookR' In the Central :Provinces 
when thf' lrrte Dr. Rnghnvcndrn Rao was the Home Member, some poems were 

- ('om posed which were known as .. Qurlln l(i Gazalen". He got the composer of 
these poems prosecuted and eopies of the poems were forfeited and the com-
poser WflS fined. So ~ i  iR not the first time that a Provincial Government 
ba::; k~  '1cti()11 . . . 

HP
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Paillt . i ~ 

Satyartha Prakash 'I 
nil (Orissa Division: Non-Muhammadan); Was it the 

I'awab SiddiquI AU DaD: It was a similar book in which abusive lungUirge 
wai uied against IiII'm and the Holy Prophet. Sir, I do not think I have 
anything more ~ say and I request that the mljournment motion be defented 
by thil1 Honourable Rouie. 

Stveral . ~ b e Kembell: The question may now bt!' put. 
-- Mr. PrtIi4en' (The Honourable Sir Abdur'Rahim): The question is: 

"That the qaeation ~ now pat." 
~e motion was adopted. 

111' •. , PrtIldent (The- Honourable Sir Abdur Rahim): Does the Honourable \ 
Mover wish to reply? 

Bbat P&I'ID&D&Ild: No. • 
1Ir. PnIl4eDt (The Honourable Sir Abdur Ra.hhn): The question is: 

"'Thai the .u..mb11 do DOW adjoum." 
The Assembly diviWld: " 

AYES-la. 
Bhai PU'IIWlADd. 
Chandaverbr, Sir Vithal N. 
Chattopadhya.1a, Ilr. Aioaren4,. NaUa. 
Dam, Mr. Ananga Ilohao. 
Du, Pandit Nilakant.ba. 
l>elhmokh, Dr. O. V. 
Deabmokh, Mr. OoviDd V. 
Hana Raj, Batlada. 

Joahi, Mr. N. II. 
Kailalh Bihari Lall, Mr. 
Lalchand Navalrai, Mr. 
Neogy, Mr. K. C. 
Raghubir Narain Sinih, ChOlldhrl. 
Sant Singh, Bardar. 
Sham Lal, Lala. 

, ~ it " 

~., 

NOKa-:a. 
Abdul Ohani, Mauln Molaammad. 
Abdullah, Mr. H. M. 
Ahmad Nawu Khan, KajM Nawab •• 
Ambedlt:ar, The HonOurable Dr. B. R. 
A .. har Ali, Mr. Muhammad. 
Aaisul Huque, The Honourable Sir K. " 
BeDthaU, The IJonourable Sir Kdwud. 
Caroe, Sir Olaf. 
Chapman-Mortimer, Mr. T. 
Chatterjee, Lt.·CoI. Dr. J. C. 
Choudhury, Mr. Muhammad RUJAia. 
Daga, Seth Sander Lal1. 
Dalal, Dr. Sir RatanH iDinaht.w. 
Dalal, The Honourabfe Sir Ardeehlr. 
EMak Bait, Mr. B. A. Bathar H. 
Fazl-i-Haq Piraeh.a.l Khan Bahadur Shalkh. 
Ghiaauddin, Mr._M. . 
Gwilt, Mr. E. L. C. 
Rabibar Rahman, Dr. 
Habibar RahmAn, Khan Bahadar Sheikh. 
Haider, Khan Bahadur ShaDlluddin. 
Imam, Mr. Saiyid J;laidar. 
IImaiel Alikhan, Kanwer Hajee. 
Il1llail Khan, Hajee Chowdhary llabamma4. 
Jehangir, Sir Cowaejee. 
. Joshi. Mr. D. S. _ 
lC'amaloddin Ahmad, Shams-ul-mema. 
Kri8hnamoorthy, Mr. E. S. A. 

J,alljee, Mr. 'Hooeelnbhoy A. 
The motion WRB nE'gRUved. 

Liaqaat Ali Khan, Nawabzada Muhammad. 
Mehr Shah, N awab Sabibzada Sir 8a7ld 

Muhammad. 
Miller, Mr. C. C. 
Muaz7.am Sahib Bahadur, Mr. Muhammad. 
Modaliar, The Honourable Dewan Bahadur 

Sir A .. Ramaewami. 
Mudie, The Honourable Sir Frinei •. 
Murtuza SahitJ Bahador, Ma.lvi Syed. 
Nauman, Mr. Muhammad. 
Railman, The Honoorable Sir Jeremy. 
Rao, Dr. V. K. R. V. 
Raza Ali, ,Sir Syed. 
.Rov. The Honourable Sir Asoka. 
Sethna, Mr. D. P. 
Shahhan, Khan Bahadur Mian Gholam ~ir 

Muhammad.' .' 
Shoober't, Mr. W. H. 
Siddiqlle Ali Khan, Nawab. 
Riva Raj. Rao Bahadur N. 
Spence, .sir Georll:e. 
~ ke . Mr. H. G. 
Rllltan Ahmed, The Honourable Sir. 
Thakur Sinllh. Capt. 
Tvson, Mr .• T. D . 
nmaf Alv Shah. Mr. 
Vamin Khan. Sir Muhammad. 
71faf Ali Khan, Maulana. 
?i1t UdrJin Ahmad, ,Dr. Sir. 

..'f.' 

- 'l'he Assembly then mr e~ till ~ e ~  .1f the Clock 9n We.dneFldIlY. the 
e~  C emb~r, ~ , . 
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